FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Ligquidation Process)

Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF HEMA ENGINEERING

INDUSTRIES LIMITED

SI. No. | PARTICULARS DETAILS

1. Name of corporate debtor Hema Engineering Industries Ltd

2. Date of incorporation of corporate debtor 22/09/1987

3. | Authority under which corporate debtor is incorporated [Registrar of Companies, New Delhi
/
Registered

4. | Corporate Identity No. / Limited Liability U74210DL1987PL.CO29299
Identification No.of corporate debtor

5. Registered office:

any) ofcorporate debtor

Address of the registered office and principal office (if

Sachindanand Farm House, Kishangarh
Village, Op. Swimming Pool, DDA Sports
Complex, Lane Green Avenue, Vasant
Kunj, New Delhi - 110070

IAdministrative office (As per MCA
Website):

69" Km Stone, Delhi-Jaipur Highway,
Dharuhera, Rewari — 122001 (Haryana)

Plant:-
1/3 KM, Khandsa Road, Gurugram —
122001

Plant:-
Upparapalli Village, Mathgondapalli Post,
Thally Road, Hosur (Tamilnadu)

Plant:-
No. 713 & 717, Poonapalli Village,
Hosur (Tamilnadu)

Plant:-
Plot No.4, Salempur, Mehdood, IP-2,
Haridwar (Uttarakhand)

Plant:-
Khasra No. 1394, Salempur Mehdood-2,
Haridwar (Uttarakhand)

Plant:-
153, Village Belideyod, Tehsil- Nalagarh
(Himachal Pradesh)

Plant:-
Plot No. 5 & 14, Sector-6, HSIDC, Growth
Centre, Bawal Distt. Rewari (Haryana)

Plant:-

Plot No. G-77, Shed No. 47, SIDCO




Industrial Estate, Kakalur, Distt.
Thiruvallur — 602003 (TN)

Plant:-
Plot No. 1601, at GIDC Halol, Tal-Halol,
Distt. Panchmahal, Gujarat — 389350

Plant:-
64" Km Stone, Delhi Jaipur Highway,
\Village Sidhrawli, Gurgaon - 122413

6. Date of closure of Insolvency Resolution Process 17/05/2022
7. Liquidation commencement date of corporate debtor 17/05/2022
8. Name and registration number of the insolvency Vikas Garg
professionalacting as liquidator Registration No - IBBI/IPA-001/IP-
P01050/2017-2018/11733
. L . 809, 8" Floor, Arunachal Building, 19,
9. A_ddress and e-mail of the liquidator, as registered Barakhamba Road, New Delhi - 1910001
with theBoard Email:- vikas@vamindia.in
: Immaculate Resolution Professionals
10. A_ddress a.nd _e-mall to be used for correspondence Private Limited. Unit No. 111.112. First
with the liquidator Floor, Tower-A, Spazedge Commercial
(Claims are to be sent to this address and email Complex, Sector-47, Sohna Road,
only) Gurgaon - 122018
Email:- liquidator.hnemaengg@gmail.com
11. | Last date for submission of claims 16/06/2022

Notice is hereby given that the National Company Law Tribunal , Bench-11l, New Delhi has ordered
the commencement of liquidation of the Hema Engineering Industries Ltd on 17/05/2022.

The stakeholders of Hema Engineering Industries Ltd are hereby called upon to submit their claims with
proof on or before 16/06/2022, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All othercreditors
may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Place: Gurugram
Date: 19" May 2022
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T
Vikas Garg
Liquidator

For Hema Engineering Industries Ltd
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WWW.FINANCIALEXPRESS.COM

KERALA WATER AUTHORITY e-Tender Notice

Tender No_: 106/2021-22IKWA/PHC/D1TVM{RTZ)

EMD: T5,00,000. Tender fze: 15,000,
Last date for submitting tender: 10-06-2022 03:00 pra

KWA-JB-GL-6-233-2022-23

Jal Jeevan Mission 2021-24 - Thiuwananthapuram Disirict - Pothencode Grama
Panchayalh - Providing pipeline extension & FHTCs to all hausaholds and package-l -
Providing distribution network in Pothencods Grama Fanchayath,

Phone: 04T1-2322303. Websle: www kwakerala.gov.in, wew.etenders kerala.gov.in
Suparintending Engineer, PH Circle. Thiruvananfapuram

X

- 400093.
CIN: U45201MH2002PTC134393)

Mumbai- 400093.
CIN: L92199MH1999PLC353754

Shouri Properties Private Limited is a company
incorporated under the Companies Act, 1956 with its
registered office at 5" Floor, Viraj Towers, Next to Andheri
Flyover, Western Express Highway, Andheri East, Mumbai

INOX Leisure Limited is a public limited company
incorporated under the Companies Act, 1956 with its
registered office at 5" Floor, Viraj Towers, Next to Andheri
Flyover, Western Express Highway, Andheri East,

LIVE #4-MOVIE
INOX LEISURE LIMITED

(CIN: L92199MH1999PLC353754)
Registered office: 5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express
Highway, Andheri (East), Mumbai — 400 093.
Telephone: 022 40626900
Website: www.inoxmovies.com | Email id: investors@inoxmovies.com

C.A. (CAA)/ 41 /MB/2022
In the matter of the Companies Act, 2013;

AND

In the matter of Sections 230 - 232 and other applicable provisions of the
Companies Act, 2013 ;

AND

....First Applicant Company/ Transferor
Company

....Second Applicant Company/Transferee
Company

FORM NO. CAA. 3
NOTICE OF COMPANY SCHEME APPLICATION

For INOX Leisure Limited
S/D

Kailash B. Gupta

Chief Financial Officer
Place: Mumbai

Date: 20" May, 2022

MUMBAI BENCH
IN

In the matter of Scheme of Merger (By absorption) of Shouri Properties Private Limited (Transferor Company)
by INOX Leisure Limited (Transferee Company)
and their respective Shareholders.

Notice is hereby given pursuant to sub-section (5) of section 230 of the Companies Act, 2013, that the Hon'ble National Company
Law Tribunal, Mumbai Bench (the Hon'ble Tribunal) vide its Order dated 6" May, 2022, has dispensed with the requirement of
holding meetings of Equity Shareholders' of the Applicant companies for approval of the proposed Scheme of Merger (By
absorption) of Shouri Properties Private Limited (Transferor Company) by INOX Leisure Limited (Transferee Company) and
their respective Shareholders (Proposed Scheme). Further, the Hon'ble Tribunal vide its aforesaid Order has dispensed with the
requirement to hold the meeting of the Secured and Unsecured Creditors of the Second Applicant Company. There are no
creditors in the First Applicant Company therefore, the question of holding their meeting does not arise. The Second Applicant
Company was further directed by the Hon'ble Tribunal to give individual notices to all of its Secured and Unsecured Creditors
along with the copy of the Scheme, with direction that they may submit their representations, if any.

If any person concerned is desirous of supporting or opposing the said petition, he/she/it should send to the Hon'ble Tribunal at
4" Floor, MTNL Exchange Building, Near G D Somani School, C D Somani Marg, Cuffe Parade, Mumbai — 400005 within thirty
(30) days from the date of this notice. Copy of the representation may simultaneously be sent to the Applicant Companies at
5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express Highway, Andheri East, Mumbai - 400093. Where any person
concerned seeks to oppose the aforesaid Application, the grounds of opposition or a copy of affidavit in that behalf should be
furnished with such notice. A copy of the Company Scheme Application along with all the exhibits will be furnished by the
Applicant's Authorized Representative to any person requiring the same on payment of the prescribed fees.

Persistent Systems Limited
,.‘j) CIN: L72300PN1990PLC056696
Regd. Office: 'Bhageerath', 402 Senapati Bapat Road, Pune 411 016
Persistent Ph. No.: +91 (20) 6703 0000 Fax: +91 (20) 6703 0008
E-mail: investors@persistent.com Website: www.persistent.com

NOTICE

[For transfer of Equity Shares to the Investor Education and
Protection Fund (IEPF) Suspense Account]

This notice is being sent pursuant to the applicable provisions of the Companies
Act, 2013 (the ‘Act’) read along with the Investor Education and Protection Fund
Authority (Accounting, Audit, Transfer, and Refund) Rules, 2016, (the ‘Rules’)
notified by the Ministry of Corporate Affairs (MCA) effective from September 7,
2016.

As per Section 124(5) of the Act, any amount of dividend which remains unpaid or
unclaimed for seven years should be transferred by the Company to the IEPF
established by the Central Government. Further, as per provisions of Section
124(6) of the Act, all shares in respect of which dividend has not been claimed for
seven consecutive years shall also be transferred to the IEPF Suspense Account.
Complying with the requirements set out in the Rules, the Company has
communicated to the concerned shareholders individually, whose shares are liable
to be transferred to the IEPF Suspense Account in August 2022 for taking the
appropriate action.

The Company has also uploaded full details of such shareholders and shares due
for transfer on its website at https://www.persistent.com/investors/unclaimed-
dividend/ '
In case the Company does not receive any response from the concerned
shareholders by June 30, 2022, the Company shall as per the requirements of the
said Rules, transfer the shares to the IEPF Suspense Account by the due date as
per procedure stipulated in the Rules, without any further notice.

Shareholders may note that both the unclaimed dividend and the shares transferred
to the IEPF Authority can be claimed back from the IEPF Authority after following the
procedure prescribed in the Rules.

For any queries, the shareholders are requested to contact the
Company at Persistent Systems Limited, Bhageerath, 402 Senapati
Bapat Road, Pune 411 016, India, Tel. No.: (020) 6703 0000,
e-mail -investors@persistent.com

For Persistent Systems Limited

Amit Atre
Company Secretary
ICSI Membership No.: ACS 20507

Place : Pune
Date : May 20, 2022

SOBHA LIMITED

Farticulars

Particulars

21 Key Sandalong financial ratic

Particulars

Cebt Equaty Rato
Capital Bedemption Rasare
Dbt Servce Coverage Hatlo

Irterest Service Cowerage Ratio

at the Company s given Delow

Total income from cperatons 7 G6g
Pralif Balors s ag4
Prafit after tax 250
Total comprehensive incomea for the penod

(comprising profit for the penod (afer tax) 254
and other comprahensive nocoma [aliar 1))

Paid-up Euty Shars Capaal 948
Resares (excluding revabustion reserse)

Earnings per Share [of T10/- aach)

(far cortinuing and discomtinued operaloms)

Baslc and diluted EPS 264
Motes:

1} The key data of standabons finenclal results 15 &85 under

3 months
ended
31.03.2022

[Audited]*

Income from operations 7 .68Y
Prafit bafore tax 343
Frohn atter [asx 277
Total compeehanalée INCome 286

Ik
Regd. Cifics; “S0BHA", Sariapur
Ring Foad (QFEA]. Devarabisang

EXTRACT OF THE AUDITED CONSOLIDATED FINANCIAL RESULTS
FORTHE QUARTER AND YEAR ENDED 31 MARCH 2022

Year to date

Preceding ¥ ; :
X e Corrasponding figures for
e rabin 3 manths endied current

B

2 R i 31.03,2021 year ended
[ﬁnﬁ:ﬁhirna] [Audited] 31.03.2022
Sy [Audited]
6,975 5,880 28,216
442 14 1,581
L7 ) I | & 1
X232 186 1,150
SulE 48 Q4
24 157
a. 4o 1,85 1232

Tear o date

Preceding

% months Corresponding figures for

E-r'uderj 3 months ended currant

31122021 .03, 201 year endead

et 'hﬂl [Audited]® 31.03.2022
(=1

{ = [Audited]

b, 250 a,H96 28,0849

337 145 1.526

o P 183 1,128

o ¥ 8% 1.114

Year to date
figures for
current
year ended
31.03. 2022
[uckited]

1.03
1149
21

1.54

awailable on the website of tha Stock Exchange(s) and the liztad entity. | waw_bseindia.com, wanww_nesindia.com and wwow.2obha com)

L4201 KA1295PLT0N 8475

Marathahalli Oilés

ghialll, Bellancur Fast
Hangalaore - 560 103

Fin: +91-50-40320000, Fax: +91-80-49320444
email: mmestcrs@sobha com

W E0DNa com

{ T in Mibon

Previous
yaad eenched
31.03.2021
[Audited]

Ba0

948

23,329

AGRIWISE FINSERVY LIMITED
(ERSTWHILE STARAGHI FINANCE LIMITED)
A wholy cameed subsidtany of Star Agrwershousing and Colateral Management Lid
CIN ; UesagshiH 9 PLC SR 0GT
Regd, Office: Sahar Plaza Complax, A 807604, Boraniza, Near Chakai Mero sifion,
Andhar East Mumbes 400058,
Phone: (3280467777 | Fax : 02240467788 | Webowvew agrivize.com
Emall ; rio@agmss.com

EXTRACT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AMD YEAR

SEr T MR e {mount Aupees in Lakhs)
Qusarier Year Year
Particulars ended ended ended
31 Mweh  March 31 March
il v 202 20
Toal Ircome from Cperations 45,78 4 045 83 0145, 58
e Proft ! (Loss) for the pencd |befiore: Tazx,
Excepdonal andior Exirsardinany iems) L i HTEad did 16
Mt Prodit ! (Lass) for the panod belone fax
[&tter Exceplional andior Exlracedinary D) Zrh. 74 HYE 94 1&84.75
P Prodit | (Loss) for the panod ather tax
|atier Excepional andior Exiracedinany fems) 196,94 81210 337.55
e e b Lis b ailioal Bt
[Gomprising prodt for the perod [after tax) and
clher compraterdie inbame {after k) 206,44 821,68 341,70
[Paid up Equity Share Capital 15,000.00 | 1500000 | 15,000.00
Reserves (enciuding Hevaliaton Hasanea| 2 5BE 30 2,059.55
Securilies Pramium Aceaunl o T me . -
Mt waorth U7, B Gl 14,350, B8
Paid up Detr Capital / Oussiardng Dedd 1,000.00 1000000 1,000.00
Quistanding Aedesmable Preference Shares
Ll Equaty Hatia 153 083 1.24
= Fﬂmrg_'. ey ey u::.ar.'l-.ji : o
(or comiineing and discorfinued operalions] -
1, Baig: 113 0.41 0.22
2 Diluled: {113 (.41 (.82
3 | Capital Redomption Aeserve | . uLl _nil
| Detsenture Rademplion Reseras (A ot 3] A M iy
Dt Servica Coverange Rato (Redar note 4 MA Hé Pdd,
Inlerest Servioe Coverage Habio (Reter nole 4) A MA A,

4]

Place : Muméai
Dale @ : 10 sy 2022

Thie zbove Iz an eetract of the detaled format of wnaudiled quaredy financial results for the
cpubirter ared year encad 15l Manch, 208F Tied wilh The BSE Limied under Regulalion 52 of (he
SEBI |Lising and Other Disgdosure Reguiremants) Regulations, 2015, Thedul format of the quarierty
and yaaily linandal results & availabds an the websites of the BSE Limbed and the Compary
worhsie W agieise com
The abawe results of the Company have baan reviewsd by the AucH CommiBes and aporoved by
the Beand of Dirsclors al e mesling held on 195 May, 2082
Pursuant bo Reguiaton 52 {4} of the SEBI |Listng and Cenar Disclosur Aegquirements) Regulations,
2015, the pedinent dackosures have been made 10 the BSE Limiled and can be apcsssed on (he
Company websile wwa, agriwese.com
Bz par Aule 187 Kb} of the Companss |Share Capkal and Debantwes) Aules, 2014 the
Compary, being MBFC, ig nol reguired 1o creale debenstuse redeenalion resamne in repeel of
privately placed dabenhras
The Company being MBFS, this disckosure is nol appicable pursuant to Aeguizlion S2)4) of the
EERI [Listrg ard Chher Dsclesure Requinments) Bequlations, 2015
Far Agriwise Finserv Limited
Bl
Amith Agaraal
Expcutive Dirscior
(DHM; O 040768)

Previous
yaar ended
31.03.2021
[Audited]

21512

746

655

(]3]

Previous
year ended
31.03.2021
[Audited]

1.23

3} The above is an exiract of the detailed foermal of financial ressts for the quarter and year endod 31 March 2022 filad with ths Stock Exchanges woder
Ragulatice: 33 of the SEBI (Listing Obligations and Desclosure Requirements) Beguwations, 2015, The full format of the quarterly financial results ara

Bengaiury, India
20 May 2022

Jagadish Nanginenl

anaging Director
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A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
MAXGROW OVERSEAS LIMITED

R VAN

ULAR

MAXGROW OVERSEAS LIMITED
05/08/2008
RoC-Kolkata

1,5 Name of Corporate Debtor

2. Date of Incorporation Of Corporate Debtor

3.| Authority Under Which Corporate Debto
Is Incorporated / Registered

4. Corporate Identity No./Limited Liability
Identification No.of corporate debtor

5. Address of the Registered Office and
Principal Office (if any) of Corporate Debtof

U51909WB2008PLC128225

Registered Address: Natural Height Complex,1C
itel ; e |, VIP Road, Opp. Haldiran
(Air Port) Kolkata, West Bengal - 700052
Address Other Than R/O: 103, Hubtown Solaris, N
dheri (East) Mumbai
Maharashtra - 400069

6./ Insolvency commencement date in | 19/05/2022
respect of Corporate Debtor
7. Estimated date of closure of insolvency | 15/11/2022

resolution process

8| Name and registration number of the
Insolvency Professional acting as Interin] Registration No.
Resolution Professional IBBI/IPA-001/IP-P02136 / 2020-2021/1328

9! Address and e-mail of the Interim Resolution) Avani Oxford, Phase 1, Block 2, Lobby 2 Flat No. 45

Professional, as registered with the Board | , 136 Jessore Road , Near Lake Town Swimming
Pool, Kolkata, West Bengal ,700055
Email - avafca@gmail.com

AAAINSOLVENCY PROFESSIONALSLLP,
Kolkata Office- Mousumi Co. Op. Housing Society
15B, Ballygunge Circular Road, Kolkata- 700019
Email - ip.maxgrowoverseas@gmail.com

02/06/2022

12, Classes of creditors, if any, under clause(b) of N/A
sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional

13} Names of Insolvency Professionals identified t:t N/A
act as Authorised Representative of creditors i
a class (Three names for each class)

(a) Relevant Forms and (b)Details of (a) https://www.ibbi.gov.in/home/downloads
' authorized representatives are available (b) N/A

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of g
corporate insolvency resolution process of the MAXGROW OVERSEAS LIMITED on 19/05/2022.
The creditors of MAXGROW OVERSEAS LIMITED, are hereby called upon to submit their claimg
with proof on or before 02/06/2022 to the interim resolution professional at the address mentioneg
againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All othej
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13
to actasauthorised representative of the class in Form CA- N/A.
Submission of false or misleading proofs of claim shall attract penalties.

Date: 21/05/2022 Mr. SUSHIL KUMAR AGRAWAL,
Kolkata: Reg No.: IBBI/IPA-001/IP-P-02136/2020-2021/13281

Mr. Sushil Kumar Agrawal

Address and e-mail to be used for
| correspondence with the Interim
Resolution Professional

11. Last date for submission of claims

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India (Ligquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

HEMA ENGINEERING INDUSTRIES LTI
PARTICULARS DETAILS

1. NAME OF CORPORATE DEBTOR |Hema Engineering Industries Ltd
2.| Dale of ncarporation of Comporale Dabler | 221091987
3.| Autorily under which Corporale Deblor | Registrar of Companies, New Delhi

i Incorpomted Regisiznsd
£.| Comparate entity No. | Limited Lisbiliy

ientifcation Mo, of Comporate Debtor
3. | Address of the regisiered office & prncipal ofice (if amy) of Corparabe Dabior

Registered Office: Sachindarand Farm House, Kishangarh Village, Opp. Swimming Pod

DA Sparts Complee, Lane Grean Avenws, Vasank Bury, Maw Dake - 1100710

Adminigirative Office (s per MCA Websibe). G3th Km Slene. Delhi-Jalpur Highway, Dhandera
| Rerwan - 122001 [Hargana|

Plant: 17384, Khardsa Road, Gunsgram - 123001

Plant: Upnarapadi ¥lage, Mathgondapali Post, Thaly Raad, Hasur{Taminadu)

Plant: Mo, 7135717, Poonapall Vilags, Hosur (Tamilnadu)

Plant: Plot bo 4, Salempar, Mehaood, IP-2, Handwar (Utlarakhand)

Plant; Khasra Mo 1384, SdempurMahdood-2, Handwar|Uttarakhand)

Plant: 153, Village Belidayad, Tahsi- Nalagarh (Himachal Pradash]

Plant: Phat Mo, 3.8 14, Sector-6, HSIDC, Growih Centre, Brwal Distt, Rewari (Hanyana)

Plamt: Plal Mo, G-77, Shad Ma, 47, SIDCC Industrial Extale, Kakalur, Distt. Thinesslkur-G02003{TH)

Plant: Plal Mo, 1601, a1 GIDG Halel, Tal-Haicl, Dl Panchmahal, Gujarat-389550

Plant: Edth Km Store, Delhi Jaipur Highway, Willage Sidhrawli, Gungaon- 122413

U74210DL1987PLCO29298

.| Date of closure of Insolvency iTinsnoz:
Resalution Procass

7. | Ligidation commencament G 1705022
of Comparafe Debbor

B | Name & Regsiration Murber of Psobency | Vikas Garg

Professiond ackng as Liquidator
8. | Address and Email of the liquidator
as ragisherad with The Board

Reqgn. Mo: IBBHIPA-G01/IP-POA0E02N T-20811 733
8049, Bth Floar, Arungchal Building. 18

Barakhamba Road, Mew Dalhi- 110001

Email: vikas@vamindia.in

Immaculabe Resalulian Prodassianals Privale Limitad
Urit Mo. 111-112, Firsl Fioar, Tower-4, Spazedoe
Commercial Comples, SectordT, Sohna Read,
Gurgacn - 122018

Email: liguidator hemaenggi@grmail .com

11.] Last daie for submissian of Ciaims 16062022

Wedica is harety given thal $a Katorst Compary Law Trbunal, Benchell, Mew Dalhi has ordansd the
commencement of liquidation of the Hema Enginesring Industries Led an 1710502022,

The stakahalders of Hema Engineering Indusiries Lbd are beraby calisd upen fo submil her clams
with procf on or befiore 1806/2022, 10 the quidator at the address menticned against jlem b, 10

Thee: financial credivors shall submit thedr claims with proed by elecionic meare anky, Al ot credions may
submit the claims with the proalin persan, by post or by electranic maans,
Submission of false or misleading preafl of claims shall altract penalties,

Date : 20,05 2022
Place : Gurugram

"

I3 Addness and email ko be wesed for
cormespondence with the iquidator
{Claims are to be sent bo this address
and emall only)

Vikas Garg
Liguidatar of Hema Engineering Industries Lid
Regn, No: IBRIIPA-O0/IP-PO105S0{E01 T-301811733

indianexpress.com
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AGRIWISE FINSERV LIMITED
INOX g
[ Yelahanka New Town, Bangalore - 560 064,
h

(ERSTWHILE STARAGRI FIMAMNCE LIBRSTED)
A wholly ovned subsidiany of Sar Agiwarehousing and Collaleral Managemenl Lid,
SEEEE R
Mail: ubin0554324@unionbankofindia.bank
LIVE 4 MOVIE
INOX LEISURE LIMITED

CIM = UESEaaH1805PLC25 70487
DEMAND NOTICE
(CIN: L92199gMH1999PLC353754)

YELAHANKA BRANCH
# 99, 1st Main Road, HIG A’ Sector,

Phone; (E2-404E6777T | Fax @ (2240467788 | Webosrsw.agriviss com
Email : il agriaesa.com
EXTRACT OF AUDITED ANANCIAL RESULTS FOR THE QUARTER AND YEAR
ENDED 315T MARCH, 2022

Regd. Office; Sahar Plaza Complex, A 601-604, Bonanza, Mear Chakala Metro station,
UNDER SEC.13 (2] SARFAESI Act 2002

Andher East, Mumbal 400063,
Enforcement of security interest Action Motice-In connection with the credit

e ] oo b : Amount Ru in Lakhs
Registered office: 5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express LEE'I'."EE' enjoyed by the f':'"ﬂ;:'"g t"::”:'wer‘? "I:"th In the branches mentioned = e l — = — :
Highway, Andheri (East), Mumbai — 400 093. arein below- classified as NPA We have fo inform you that you Evhase Name & r Particulars ibn anded sndid
8 s ’ Address mentioned here in below had availed following credit facilibes from Union Mo 3 Mach | 31 Mach | 31 March
. ) Tele.:phone: 022 ‘}962.6900 ) ) Bank of India, Yelahanka Branch, offering the property, mentioned here in below., 11| - L
Website: www.inoxmovies.com | Email id: investors@inoxmovies.com Since you have failed to repay the loan amounts as agreed by you, your following 1_| Tolal Incame troen Operations B4E7H | 404582 | 514558
ebsesksass e R AR RS AR RS AR e AR e A e ms bt s ssnanssnnsnnsnneneesssnesenss | | MTIENHIONE ACCOUNY's has/have been classified as Non Performing Assets [NPA] as il it R el st _— o :
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, on the date mentioned herein below. The individual notics has been also already sent SNSRI prior STy oo} 26741 OTBBA ] 4BATS
MUMBAI BENCH b you dermanding the Gue amount i E—.:IE} Elrsplantﬁijl e E:mﬂmn;;f for 7674 | B7mms | 4mars
IN 1. Name and Address of the Borrower/Co-Borrower/MortgagoriGuarantor: 4| Net Proft | (Loss) for the period ater tax ' -
C.A. (CAA)/ 41 /MB/2022 1. Mr N Ramesh S'o #ﬂunlshamappa Manjundappa, (Reported Deceased, |atter Exceptional andior Extracedinary ftems) 16504 E12.10 447 58
In the matter of the Companies Act, 2013; Represented by Legal Heirs} No 454 Kundana, Devanahali, Bangalore Rural, 5 | Totel comprehensive incame for the pericd
AND Eangaiareﬁféﬁgr DI:l 2. Cﬂl:ﬂnﬁ_pgzant A Hr:l;i Ehlagy'a D.'Iu Du%qﬁag ammapﬂa, Mo 454 '?rner:p-:f:p? ﬁr; I:;.;i cﬂ!ﬁ: rt.:r;- :Fx-, and oF Ga o
. . - undana , Devanahalli, Bangalore Rural, Bangalore - , g ] : : ;
In the matter of Sections 230 - 232 and other applicable provisions of the ': Neine angacllitf Amnunlgnue & [Paid up Eqully Sham Capil T T ST
Companies Act, 2013 ; rp— 7 | Reserves (excixding Revalsation Reservel 250609 | 2,059.55
AND 5.No Facility/Loan Limits {IN RS) o 1*,'| ru;nrz?}n 8| Secuilies Premium Account : :
In the matter of Scheme of Merger (By absorption) of Shouri Properties Private Limited (Transferor Company) Lol 9 | Net warth : _ 17.158.58 | 16.359.68
by INOX Leisure Limited (Transferee Company) 1 | Home Loan - 543206650000225 | Rs. 27,00,000/- Rs. 27,04,989.00 10 | Paid up Dett Capitel / Outstancing Deabt 100000 | 100000 | 1.000.00
and their respective Shareholders. 2 | Morigage - 543206650000225 Rs. 23,00,000/- Rs. 23,30,876.66 11 | Outstanding Redesmable Preference Shares : - :
12 | Det Equity Ratio 0.E3 0,63 1,24
Shouri Properties Private Limited is a company TOTAL Rs.50,33,963.66 13 E;.r.,i...; pi. Share (of s, 10~ gach]

incorporated under the Companies Act, 1956 with its ) Amount Outstanding : As on 11/05/2022, a sum of Rs. 50,35,965.66 ffar conlinuirg and discontirued aperafions)
registered office at 5" Floor, Viraj Towers, Next to Andheri ) (Rupees Fifty Lakhs Thirty Five Thousand Nine Hundred and Sixty Five and ; E'D"_'fi'*'fd_ Eg g:} ggf
Flyover, Western Express Highway, Andheri East, Mumbai Sixty Six Paise only) o s ~ -
) : 13 | Capital Redemplion Aesarag hil ] Mi
-400093. ) ....First Applicant Company/ Transferor Ciass.lﬁed as NPA as on. 01/05/2022 . I;IEmEnd Date : 151'1].5.'2012 T | Dxopting Floxdaetion Faacrs [P roiE ) m m NA
CIN: U45201MH2002PTC134393) Company Description of Iﬂm Secured Assats: All _tr|a1 FIIEEE. and‘par-::el of immaovakble m _[':véEEé_éﬁ'ﬂé?é'ﬁﬁéi'd".:ﬁ'e'rEr_rEE_q']" Tal A m
property bearing Site No 37/7 (Portion of Site Mo 37), Khatha Mo 16 | Interest Service Goverage Ratio (Reter nots 4) A A A

150300301500800549 (Old No 4404 2160737-P), measuring East to West: 40 Feet hate:

“2-192_ Mth_‘J and Morth to South: 30 Feet .:-2]_.1.-.1.4 htrs) i all 1200 sft. formed out of 11 The abowe is an extract of The dataded format of unaudited quarery firancial fesults for the
the residentially converted land of Sy.No. 95/8 siluated at Vieerapura Govemnment guarter and year ended 3154 March, 2022 filed with the BSE Limited urder Regulation 52 of the
Road, Basettihalh Village, Doddaballapura Taluk, Bengaluru Rural Disinct and SEBI {Listing and Other Disclosure Requirements) Reguiations, 2015, The lull lormal ol the guarlery
h'l.-.llJrldE:d an |.|'|E' EE|.-51. B}' i EE'HI’I':E [.:‘ﬂl"‘.iUl'l Ur PTUFIE'H.'!." H'.'] 3?':.HE|L|!5'E_| llNEEt E"!," A and 'paﬁrhr Tmaneeal el is avalanke on e websiles ol the ESE Liniledd ared Bag n:;um;nr-,.
Road, North By : Balance portion of Property No 37(House) and South By : Road, e N

21 The abdve results of the Comparny have baen raviawsd by e Audit Committes and appraved by

If you fail to repay the aforesaid sum with interest and incidental expenses within the Board of Directors af their meesing held on 19th May, 2022

60 days from the date of this nolice, Bank shall exercise all or any of the rights 3) F*-"Erl-ﬁﬂtl'i' Reguiation 52 {4) of the SE8I {Listing and Other Disclosure Regurrements| Reguiatins,

detailed under sub section (4) of the section 13 of the SARFAESI Act. You are also S, o ot bt o e e i R et e [ A ol
ut on notice that in terms of sub section 13 of section 13, you shall not fransfer by e ik e

P . - . It . sk 41 A= per Bule 18(71(20(E) of the Comparsas (Share Capital and Debenbtures) Aulas, 2014 the

53!5' lease or otherwise the 53"_1 EE':'"'_'"'E':_I EE_EEEE IﬂEt.‘:’ilﬁEt!_avaE without ':'ma'nmﬂ Compeny. b=ing MBFC, is not required to cresle debenture redemplion reserve in respect of

written consant of the Bank. This notice is without prejudice to the Banks rights to privately placed debenguras.

initiate such other action or legal proceedings as it deem necessary under any 51 The Gompany being MEFC, this dacksure (= not spplicable pursuant to Reguiaton 52(4) of e

other applicable provisions of law. Your kind attention is invited to provisions of

sub-section (8) of Section 13 of the SARFAESI in respect of time available, to

INOX Leisure Limited is a public limited company
incorporated under the Companies Act, 1956 with its
registered office at 5" Floor, Viraj Towers, Next to Andheri
Flyover, Western Express Highway, Andheri East,
Mumbai- 400093.

CIN: L92199MH1999PLC353754

L A ) W N N

....5econd Applicant Company/Transferee
Company

FORM NO. CAA. 3
NOTICE OF COMPANY SCHEME APPLICATION

Notice is hereby given pursuant to sub-section (5) of section 230 of the Companies Act, 2013, that the Hon'ble National Company
Law Tribunal, Mumbai Bench (the Hon'ble Tribunal) vide its Order dated 6" May, 2022, has dispensed with the requirement of

SEB| |Lisfing and Crher Discleaure Aequirements) Aegulations, 2015,
For Agriwise Finsery Limiled

holding meetings of Equity Shareholders' of the Applicant companies for approval of the proposed Scheme of Merger (By redaem the secured assets s .5":'
absorption) of Shouri Properties Private Limited (Transferor Company) by INOX Leisure Limited (Transferee Company) and Date : 20.05.2022 - Autharisad Officer Phace < Mkiisial e ;‘ﬂ:'m
their respective Shareholders (Proposed Scheme). Further, the Hon'ble Tribunal vide its aforesaid Order has dispensed with the Place : Bangalore Unien Bank of India Date : : 19 May 2022 [DIN: 01130768)

requirement to hold the meeting of the Secured and Unsecured Creditors of the Second Applicant Company. There are no
creditors in the First Applicant Company therefore, the question of holding their meeting does not arise. The Second Applicant
Company was further directed by the Hon'ble Tribunal to give individual notices to all of its Secured and Unsecured Creditors
along with the copy of the Scheme, with direction that they may submit their representations, if any.

FORM B
PUBLIC ANNOUNCEMENT
[Regulation 12 of the Insolvency and Bankruptcy
Board of India (Liguidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
If any person concerned is desirous of supporting or opposing the said petition, he/she/it should send to the Hon'ble Tribunal at MAXGROW OVERSEAS LIMITED
4" Floor, MTNL Exchange Building, Near G D Somani School, C D Somani Marg, Cuffe Parade, Mumbai — 400005 within thirty
(30) days from the date of this notice. Copy of the representation may simultaneously be sent to the Applicant Companies at
5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express Highway, Andheri East, Mumbai - 400093. Where any person
concerned seeks to oppose the aforesaid Application, the grounds of opposition or a copy of affidavit in that behalf should be
furnished with such notice. A copy of the Company Scheme Application along with all the exhibits will be furnished by the

Applicant's Authorized Representative to any person requiring the same on payment of the prescribed fees.

HEMA ENGINEERING INDUSTRIES LTD

PARTICULARS DETAILS 1.

1.| NAME OF CORPORATE DEETOR 'Hema Enginﬂering Industries Ltd
Date of Incamerabion of Camporata Debier | 22/03/1987

Autharity under which Coeporate Debtor | Registrar of Companies, New Delhi

I8 Incorporatec/Reqistered | 4] Corporate Identity No./Limited Liability
4. | Corporate Kentity No. / Limied Lisbdity | U74210DL198TPLCO202548 Identification No.of corporate debtor
dentification No. of Corporate Debor 5, Address of the Registered Office and
Address of the registered affice & prncipal office {if any) af Corporate Debiar

Registered Office: Sachindanand Farm Houss, Kehangarh Village, Opp. Swimming Pool,
DDA Sports Complex, Lane Green Avenue, Vasant Kunj, New Defi - 110070
Administrative Offica (As par MCA Website): £91th Km Zioma, Dedi-Japur Highway, Dharubara,
Reawari— 122001 (Haryana

MAXGROW OVERSEAS LIMITED
2.| Date of Incorporation Of Corporate Debtor] 05/08/2008

3./ Authority Under Which Corporate Debtof RoC-Kolkata
Is Incorporated / Registered

Name of Corporate Debtor

Laz | P

U51909WB2008PLC128225

Registered Address: Natural Height Complex,1C
Principal Office (if any) of Corporate Debtof Building No. 5 Phase I, VIP Road, Opp. Haldiranj
(Air Port) Kolkata, West Bengal - 700052

Address Other Than R/O: 103, Hubtown Solaris, N
S Phadke Marg Andheri (East) Mumbaij
Maharashtra - 400069

For INOX Leisure Limited
S/D

Kailash B. Gupta

Chief Financial Officer
Place: Mumbai

=zl

Insolvency commencement date in
Date: 20" May, 2022 Plant: 1/3KM. Khandsa Road, Gurugram — 122001 i o Asicseiaiiold 1910512022
Fr prll Vilage, Ml penvarim Fost, Tl ly R Fosiie fTain inak) 7/ Estimated date of closure of insolvency | 15/11/2022

Plant: Ne. 7134 717, Poonapall Vilage, Hasur (Tamilnadu)

Plant: Fiot Mo 4, Salempur, Mehdoed, 1P-2, Haridwar (Literakhand)

Plant: Khagra Mo, 1384, Salempur Mehdeod-2, Hardwar |Uttaraikhand)

Plant: 153, Vilage Belideyad, Tehail- Nalagarh (Himachal Pradash)

Plant: PiotMe. 5 & 14, Sactor-8, HSIDGC, Growsh Cenire, Bawal Distl. Rewan (Harvana)

Plant: Piot Mo G-77, Shed Mo 47, SIDCC Industrial Estate, Kakalur, Distt. Thinavallar-602003 [TH)
Plant: Piol Mo, 1601, at GIDC Halal, Tal-Halal, Distl. Panchmahal, Gujarat-384350

Plant: B4th Km Stane, Delhi Japur Highway, Village Sidhrawl, Gurgaon-122413

resolution process
g/ Name and registration number of thg Mr. Sushil Kumar Agrawal

Insolvency Professional acting as Interim] Registration No.
Resolution Professional IBBI/IPA-001/IP-P02136 / 2020-2021/1328

9] Address and e-mail of the Interim Resolutior] Avani Oxford, Phase 1, Block 2, Lobby 2 Flat No. 4B
Professional, as registered with the Board | , 136 Jessore Road , Near Lake Town Swimming
Pool, Kolkata, West Bengal ,700055
Email - avafca@gmail.com

SOBHA LIMITED CIN ;L4520 KA1 SaEPLCO18475
Fead, Office: 'SOBHA, Sarapur - Marathahali Quter
Rirg Road (ORR), Devarabisanahalli, Ballandur Post,
Bangakare - 250 103

Ph: +81-B0-49320000, Fax: +31-80-49320444

email; ImestorsBsoha com

www.s0bha_com B. | Date of ciosure of Insahvency | 17I05/2022 10, Address and e-mail to be used for AAAINSOLVENCY PROFESSIONALS LLP,
RESDU!F_-'!_F_:'I'EI:HHS | correspondence with the Interim Kolkata Office- Mousumi Co. Op. Housing Society}
7. | Liuidation commencament data [17i05/2022 Resolution Professional 15B, Ballygunge Circular Road, Kolkata- 700019
o Comporate Detdor : Email - ip.maxgrowoverseas@gmail.com
§. | Mame & Registration Mumber of Insakvency | Vikas Garg 11|, Last date for submission of claims 02/06/2022

EXTRACT OF THE AUDITED CONSOLIDATED FINANCIAL RESULTS
FOR THE QUARTER AND YEAR ENDED 31 MARCH 2022 5

| T Ml )

Professional aciing as Liquidalor
Arddress and Email of the liguidabor
&3 registered with the Board

: Regn. No: [BEIPA-D01AP-PO1050/17-2018/11733 12} Classes of creditors, if any, under clause(b) of N/A
{ 504, 8th Floor, Arunachal Buiding, 19, sub-section (6A) of section 21, ascertaineg
| Barakhamba Road, Mew Delhi- 110009 by the Interim Resolution Professional

| Email: vikas{@vamindia.in 13, Names of Insolvency Professionals identified tI N/A
Immaculate Resolufion Professionals Privabe Limited,

AL S 10.| Address and e-mail to be usad for

3 months
ended
31.03.2022
[Audiled]®

Particulars

Preceding

3 months
ended
IA2.20
[Unaudited)

Corresponding
3 meanths emnded
31.03.2021
[Audited)]"

figures for

current
year ended
31.03.2022

Frevious
year ended
31.03.2021

| Audited)

comespandence with the liuidatar

and email only) | Gurgacn - 122018

{ Unit Mo, 119-112, First Floor, Tower-A, Spazedge
{Claims are to be sent to this address | Commercial Complex, Sector-47, Sohina Road,

| Email: liquidator. hemaengg@gmail .com

act as Authorised Representative of creditors i
a class (Three names for each class)

14, (@) Relevant Forms and (b)Details of (a) https://www.ibbi.gov.in/home/downloads
" authorized representatives are available] (b) N/A

[Audited) Notice is hereby given that the National Company Law Tribunal has ordered the commencement of g

corporate insolvency resolution process of the MAXGROW OVERSEAS LIMITED on 19/05/2022.

11| Last date for submission of Clams | 16/06/2022

Farticulars

Year to date

Year to date
figures for
current
year ended
31.03.2022
[Audited)

3) The above i an extract of the detailed format of financial results for the guanter and year ended 31 March 2022 filed with the Stock Exchar

available on tha webeile of the Stock Exchangels) and the Beled enlily. { wew besindia.com, s nseindia com and wew sobiia.com)

Previous
year ended
31.03. 3021
|Audeted]

ges under

Regulation 33 af the SEBI {Listing Obligatiors and Disclosure Requirements) Regulatans, 2015, The full farmal of the guarterly financial resulls are

Bengalury, India
20 May 2022

Jagadish Nangineni

Managing Director

financim. ep' .in

-

)
Tk - }II

The Authorised Officer of L&T Finance Limited under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
[54 OF 2002] and in exercise of powers conferred under the said Act is auctioning the following property on “AS IS WHERE IS BASIS” and “AS IS WHAT IS

North By: Road
South By: Site Bearing No.
439/B

without any prior notice.

Date: 21.05.2022
Place: Bangalore

3 months E1rened1:? Corresponding figures for Frevious CONDITION” by way of “PUBLIC AUCTION" for recovery of its dues and further interest, charges and costs etc.
P — Brded 5 m::‘:-ll:les 3 o hs emnded cilirreEnl Ll [glele -
31.03.2022 e 31.03.2021 year ended 21.03.2021 Name of Secured Property Loan Physlc_al Earnest Total . Reserve Date ¢_)f Date and
[Audited]" A [Audited]" 91.03.2022 [Audited) Borrower Address Account Possession M0|_1ey Outstanding Price Inspection Tlme_ of
[Unaudited) Audited Number(s) taken Deposit 10% dues as on (In%) Auction
[Audited] or more of (inT)
RP(In%)
Income from aperstans Fly a1t 6,856 5056 28,089 21912
1. Hameed Syed Bda Site No. 476/B, 1st BLRHL1800 | 26" April, Rs. 6,13,300/-| Rs. Rs. 18.06.2022 = 27.06.2022
I'il-l- JI- :':-F':I'-\.‘M'Fr tas ""-"_|-.! -\.'ii'l |‘]'l | ._"__||., '..L.El Rafeeq BlOCkl Admeasurlng 001 1 2022 70,40,291 1 6/' 61 ,33,000/' 1 1am tO at 1 1 AM
J' : ' ' 2. Mueinarahim A East To West 6.0 +9.70/2 and 5pm
Mtrs, And North To South BLRHL1800
Prodit after tax 277 26 183 1,126 G695 9.40 Mtrs, Totally 0043
Admeasuring 59.69 Sq.mtrs
Total comprehenshe income 286 267 189 1,119 &2 8th Phase, J P Nagar Layout,
kothanur Village, Bangalore,
Karnataka, Land Bounded
As Follows:
21 Kay Sandalesa linanacial rati of the Campany 15 Qiven Balow East By: Road
West By: Site Bearing No.
476/A

Terms and Conditions of Public Auction

1. The Auction Sale is being conducted by the Authorised Officer under the provisions of SARFAESI Act with the aid and through public auction mode.
2. The public auction will be conducted on the date and time mentioned herein above, when the secured asset mentioned above will be sold on
“AS IS WHERE IS” BASIS & “AS IS WHATITIS” CONDITION.

Enuity Az 1.04 o

Lkt Equty Ha W a8 3. For participating in the public auction, intending purchasers/bidders will have to submit the details of payment of refundable Earnest Money Deposit of
B : 10 % of the reserve price of the secured assets along with copies of the PANCARD, Board Resolutions in case of company and Address Proof on or before
Capital Redemption Resare 114 119 25.06.2022.

4. The EMD of all other bidders who did not succeed in the public auction will be refunded by LTF within 7 days of the closure of the publicauction. The EMD
Debt Service Coverage Ratio .21 el will not carry any interest.

5. The successful purchaser/bidder shall deposit the 25 % (inclusive of EMD) of his/its offer by way of by way of D.D./P. O favoring “L&T Finance Limited”
Interes] Semvice Coverage Ralic 1.54 23 payable at Mumbai on or before 18:00 hours on 27.06.2022 i.e., day of auction or on the next working day i.e., 28.08.2022, which deposit will have to

confirmed by L&T Finance Limited, failing which the sale will be deemed have been failed and the EMD of the said successful bidder shall be forfeited.
The balance amount i.e.,75% of purchase price payable shall be paid by the purchaser to L&T Finance Limited on or before the fifteenth day of
confirmation of sale of immovable property or such extended period as per provisions of law.

6. For inspection of property or more information, the prospective bidders may contact the authorised officer i.e.. Name - Mr. Fayaz Ahamed M.A.
9902410721, Address: L&T Financial Services, No.92, Zed Square, JNCRoad, 5th Block, Koramangala, Bangalore, Karnataka—-560095.,At any stage of the
auction, the Authorised Officer may accept/reject/modify/cancel the bid/offer or post-pone the auction without assigning any reason thereof and

7. Thesuccessful purchaser/bidder shall bear any statutory dues, taxes, fees payable, stamp duty, registration fees, etc. that is required to be paid in order to
get the property conveyed/delivered in his/her/its favour as per the applicable law.

8. The Borrower/Guarantors, who are liable for the said outstanding dues, shall treat this Sale Notice as a notice under Rule 8 (6) of the Security Interest
(Enforcement) Rules, about the holding of above-mentioned public auction sale.

9. TheBorrower (s) /Co-Borrower(s)/Guarantor(s)/Mortgagor(s) are hereby called up on to pay the entire loan outstanding dues as mentioned above before
the said Auction date failing which the L&T Finance Ltd shall sale the property as per the provisions laid down in the SARFAESI ACT,2002.

10. The Borrower (s) /Co-Borrower(s)/Guarantor(s)/Mortgagor(s) /public at large are hereby restrained from transferring by way of sale, lease or otherwise
with the secured assets referred to in the notice without prior written consent of L&T Finance Limited.

Sd/-
Authorized Officer
For L&T FINANCE LIMITED

Taotal income fram operations 7 BGA 6475 5 ARG 28 216 21 a0 Matice is hereby gaven that the Masional Company Law Triounal, Banchelll, Mew Dehi has ordared the The creditors of MAXGROW OVERSEAS LIMITED, are hereby called upon to submit their claimg
pommancement afligudation of the Hema Englnesring Industries Ltd on 17/05/2022, with proof on or before 02/06/2022 to the interim resolution professional at the address mentioneg
e x o s gz | g g i ; T 4 : against entry No. 10.
Prodit befare tax 364 | 442 146 1581 o b "Ia’ffh':'dgrs of Hema F"E'"Ef:!"ﬂlnimtr'“ Lbd are herecy I'.:""F'd upart Io Hub;"'l J'1hE'r EL The financial creditors shall submit their claims with proof by electronic means only. All othef
W prog il ”'W“1HMEE-1* i q.ma‘.a.vra'.ﬂ'e.a:ll:reas menlionzd againstibem No, ':'_- creditors may submit the claims with proof in person, by post or by electronic means.

Prodit afler fax 250 327 179 1,168 623 Thefinancial credibars shall submit their daims with prood by electronic means only. All other creditors may Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of

| I i submit the claims with the proafin person, by post orby electronic means. authorised representative from among the three insolvency professionals listed against entry No.13
Total comprehnensne meame for e penod i proal : to actas authorised representative of the class in Form CA- N/A.
: o F:_" "'_.-;. Gk '“_ = i .':' P _1,"3 i r q L q Subnssionof et armniseating oFCllmEanl it penaiies. Vikas Garg Submission of false or misleading proofs of claim shall attract penalties.
{comprising profit for the period {aftar tax) 260 332 1846 1,154 530 ! - ; Pt ]
and oiher comprehensiva income (after tax)) iy i dlee uRalor Y Hiom SogRerng ind.swes J01 | pate: 210512022 Mr. SUSHIL KUMAR AGRAWAL,

- - B Place : Gurugram Regn. No: IBBINPA-ODIAP-POTOSORZONT-2018M11733] | Kolkata: Reg No.: IBBI/IPA-001/IP-P-02136/2020-2021/13281
FPaid-up Equily Shara Capital e 248 248 uiB 248
Rasarves (exciuding revaluation reserve) 24 157 23329 L&T Finance Limited
Registered Office: 15" Floor, PS Srijan Tech Park
Earnings par Shara (of T10/- aach) Plot No. 52, Block DN, Sector V, Salt Lake City 1 g g
(for canbinuing and discontinued operaticns) Kolkata 700 091, District 24-Parganas North. L&T F’nanc‘:ﬂ! Serwces
CIN No.: U65910WB1993FLC060810

Basic and diluied EPS 264 345 | B9 12,32 657 Branch office: Bangalore
Motes:
1) The key data of standalons financial results is ag under: PUBLIC AUCTION FOR SALE OF MORTGAGED PROPERTY

0 ©

BENGALURU



SATURDAY, MAY 21, 2022

KERALA WATER AUTHORITY e-Tender Notice

Tender No.. 106/2021-22/KWA/PHC/D1/TVM(RTZ2)

Jal Jesvan Mission 2021-24 - Twruvananthapuram Distict — Pothancode Grama
Fanchayath - Providing pipedine extensson & FHTCs to a8 househobds and package-|l -
Providing distribution netwerk in Pothencode Grama Panchayath.

EMD: ¥5,00,000. Tender fee: 15,000

Last dale for submitbng tender: 10-06-2022 03:00 pm

Phone: 0471-2322303. Website: www.kwa kerala.gov.in, www.etenders.kerala.gov.in
KWA-JB-GL-6-233-2022-23 Superintending Engineer, PH Cirche, Thiruvararthapuram

l'l :
N TN

Shouri Properties Private Limited is a company
incorporated under the Companies Act, 1956 with its
registered office at 5" Floor, Viraj Towers, Next to Andheri
Flyover, Western Express Highway, Andheri East, Mumbai
- 400093.

CIN: U45201MH2002PTC134393)

INOX Leisure Limited is a public limited company
incorporated under the Companies Act, 1956 with its
registered office at 5" Floor, Viraj Towers, Next to Andheri
Flyover, Western Express Highway, Andheri East,
Mumbai-400093.

CIN: L92199MH1999PLC353754

For INOX Leisure Limited
S/D

Kailash B. Gupta

Chief Financial Officer
Place: Mumbai

Date: 20" May, 2022

N N N N N

N/ N N N N N N

LIVE#- MOVIE

INOX LEISURE LIMITED
(CIN: L92199MH1999PLC353754)
Registered office: 5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express
Highway, Andheri (East), Mumbai — 400 093.
Telephone: 022 40626900
Website: www.inoxmovies.com | Email id: investors@inoxmovies.com

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
MUMBAI BENCH
IN
C.A. (CAA)/ 41 /MB/2022
In the matter of the Companies Act, 2013;
AND
In the matter of Sections 230 - 232 and other applicable provisions of the
Companies Act, 2013 ;
AND
In the matter of Scheme of Merger (By absorption) of Shouri Properties Private Limited (Transferor Company)
by INOX Leisure Limited (Transferee Company)
and their respective Shareholders.

....First Applicant Company/ Transferor

Company

....5econd Applicant Company/Transferee

Company

FORM NO. CAA. 3
NOTICE OF COMPANY SCHEME APPLICATION

Noticeis hereby given pursuant to sub-section (5) of section 230 of the Companies Act, 2013, that the Hon'ble National Company
Law Tribunal, Mumbai Bench (the Hon'ble Tribunal) vide its Order dated 6" May, 2022, has dispensed with the requirement of
holding meetings of Equity Shareholders' of the Applicant companies for approval of the proposed Scheme of Merger (By
absorption) of Shouri Properties Private Limited (Transferor Company) by INOX Leisure Limited (Transferee Company) and
their respective Shareholders (Proposed Scheme). Further, the Hon'ble Tribunal vide its aforesaid Order has dispensed with the
requirement to hold the meeting of the Secured and Unsecured Creditors of the Second Applicant Company. There are no
creditors in the First Applicant Company therefore, the question of holding their meeting does not arise. The Second Applicant
Company was further directed by the Hon'ble Tribunal to give individual notices to all of its Secured and Unsecured Creditors
along with the copy of the Scheme, with direction that they may submit their representations, if any.

If any person concerned is desirous of supporting or opposing the said petition, he/she/it should send to the Hon'ble Tribunal at
4" Floor, MTNL Exchange Building, Near G D Somani School, C D Somani Marg, Cuffe Parade, Mumbai — 400005 within thirty
(30) days from the date of this notice. Copy of the representation may simultaneously be sent to the Applicant Companies at
5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express Highway, Andheri East, Mumbai - 400093. Where any person
concerned seeks to oppose the aforesaid Application, the grounds of opposition or a copy of affidavit in that behalf should be
furnished with such notice. A copy of the Company Scheme Application along with all the exhibits will be furnished by the
Applicant's Authorized Representative to any person requiring the same on payment of the prescribed fees.

SOBHA LIMITED

3 months
erded
31.03.2022
[Audited]

Particulars

Total mooms Inom oparations 7aEe
Prodit hefore tax 364
Profit afer 1ax 250

Total comprehensive income for the period

[camprising profit- for the period (afler tax) 255
and othar comprehensive income {after fax))

Paid-up Equity Share Capita adg

Resarves {exchud ng resaluakon ressrve]

Eamings per Share (of 100~ each)
[Far conting g and giscontinued gperabans)

Bazc and diluted EPS 2.64
Hotes:
1) Thie key data of standalone finaneial results i3 as under:

3 months
ended

Farticulars 31.03.2022
[Audited]”

Incama from dparations 7.6a9
Prodit belore tax 383
Profit after tax 277
Total comprehensive income 2BE

2) Kay Standalons financial ratio of the Company is givan belowy

Particulars

Debt Equily Ratio

Debt Service Coverage Ratio

Intereat Service Coverage Ratio

EXTRACT OF THE AUDITED CONSOLIDATED FINANCIAL RESULTS
FORTHE QUARTER AND YEAR ENDED 31 MARCH 2022

Gl LASZ0 1A 1 S95PLEO184 75

Regd. Offce: "BOBHA, Sarjapur — Marathahalli Outer
Ring Road (ORR), Devarabisanahalll, Bellandur Post
Bangalkore - 560 103,

Fhy +97-80-49320000, Fax: +971-80-4932 0444

ermail: astorsifsobha com

ey, b com

it T m hMlizn )

Year 1o date

Persistent Systems Limited
jD CIN: L72300PN1990PLC056696
Regd. Office: 'Bhageerath’, 402 Senapati Bapat Road, Pune 411 016
Persistent  Ph. No.: +91 (20) 6703 0000 Fax: +91 (20) 6703 0008
E-mail: investors@persistent.com Website: www.persistent.com

NOTICE

[For transfer of Equity Shares to the Investor Education and
Protection Fund (IEPF) Suspense Account]

This notice is being sent pursuant to the applicable provisions of the Companies
Act, 2013 (the ‘Act’) read along with the Investor Education and Protection Fund
Authority (Accounting, Audit, Transfer, and Refund) Rules, 2016, (the ‘Rules’)
notified by the Ministry of Corporate Affairs (MCA) effective from September 7,
2016.

As per Section 124(5) of the Act, any amount of dividend which remains unpaid or
unclaimed for seven years should be transferred by the Company to the IEPF
established by the Central Government. Further, as per provisions of Section
124(6) of the Act, all shares in respect of which dividend has not been claimed for
seven consecutive years shall also be transferred to the IEPF Suspense Account.
Complying with the requirements set out in the Rules, the Company has
communicated to the concerned shareholders individually, whose shares are liable
to be transferred to the IEPF Suspense Account in August 2022 for taking the
appropriate action.

The Company has also uploaded full details of such shareholders and shares due
for transfer on its website at https://www.persistent.com/investors/unclaimed-
dividend/
In case the Company does not receive any response from the concerned
shareholders by June 30, 2022, the Company shall as per the requirements of the
said Rules, transfer the shares to the IEPF Suspense Account by the due date as
per procedure stipulated in the Rules, without any further notice.

Shareholders may note that both the unclaimed dividend and the shares transferred
to the IEPF Authority can be claimed back from the IEPF Authority after following the
procedure prescribedinthe Rules.

For any queries, the shareholders are requested to contact the
Company at Persistent Systems Limited, Bhageerath, 402 Senapati
Bapat Road, Pune 411 016, India, Tel. No.: (020) 6703 0000,
e-mail-investors@persistent.com

For Persistent Systems Limited

Amit Atre
Company Secretary
ICSI Membership No.: ACS 20507

Place : Pune
Date : May 20, 2022

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
MAXGROW OVERSEAS LIMITED

- 0 iy =

1. Name of Corporate Debtor MAXGROW OVERSEAS LIMITED
2.| Date of Incorporation Of Corporate Debtorj 05/08/2008

3.| Authority Under Which Corporate Debtof RoC-Kolkata
Is Incorporated / Registered

4| Corporate Identity No./Limited Liability
Identification No.of corporate debtor

5. Address of the Registered Office and Registered Address: Natural Height Complex,1C
Principal Office (if any) of Corporate Debtof-Building-No--5-Phase I, VIP Road, Opp. Haldiran}
(Air Port) Kolkata, West Bengal - 700052
Address Other Than R/O: 103, Hubtown Solaris, N

heri (East) Mumbai

U51909WB2008PLC128225

Maharashtra - 400069

6.| Insolvency commencement date in | 19/05/2022
respect of Corporate Debtor
7| Estimated date of closure of insolvency | 15/11/2022

resolution process

8| Name and registration number of the Mr. Sushil Kumar Agrawal
Insolvency Professional acting as Interim] Registration No.
Resolution Professional IBBI/IPA-001/IP-P02136 / 2020-2021/1328

9] Address and e-mail of the Interim Resolutio] Avani Oxford, Phase 1, Block 2, Lobby 2 Flat No. 4H
Professional, as registered with the Board | , 136 Jessore Road , Near Lake Town Swimming
Pool, Kolkata, West Bengal , 700055
Email —avafca@gmail.com

AAAINSOLVENCY PROFESSIONALSLLP,
Kolkata Office- Mousumi Co. Op. Housing Society,
15B, Ballygunge Circular Road, Kolkata- 700019
Email - ip.maxgrowoverseas@gmail.com

02/06/2022

Address and e-mail to be used for
10 . X
correspondence with the Interim
Resolution Professional

11| Last date for submission of claims

12| Classes of creditors, if any, under clause(b) of N/A
sub-section (6A) of section 21, ascertaineg
by the Interim Resolution Professional

13} Names of Insolvency Professionals identified t:t N/A
act as Authorised Representative of creditors i
a class (Three names for each class)

14| () Relevant Forms and (b)Details of (a) https://www.ibbi.gov.in/nome/downloads
authorized representatives are available] (b) N/A

AGRIWISE FINSERY LIMITED
(ERSTWHILE STARAGRI FINANCE LIMITED)
A wholly owrad subsidiary of Star Agrwanshousing and Collataral Managernent Lid.
CIN : UsssasH19saPLE2EET
Reqd. Office: Sehar Plaza Complex, A 601-604, Bonanza, Near Chakala Metro station,
Andhen East Mumbai 400059,
Phona: 022-04&7777 | Fax ; 022-90:677E3 | WebcvwiwraLagmwiss.com
Email : infodagrisise oom

EXTRACT OF AUDITED ANANCIAL RESULTS FOR THE QUARTER AND YEAR

EOE O RN T it Pk o B Lkl

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
corporate insolvency resolution process of the MAXGROW OVERSEAS LIMITED on 19/05/2022.
The creditors of MAXGROW OVERSEAS LIMITED, are hereby called upon to submit their claims
with proof on or before 02/06/2022 to the interim resolution professional at the address mentioned
againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All othef
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13
to actas authorised representative of the class in Form CA- N/A.
Submission of false or misleading proofs of claim shall attract penalties.

Date: 21/05/2022 Mr. SUSHIL KUMAR AGRAWAL,
Kolkata: Reg No.: IBBI/IPA-001/IP-P-02136/2020-2021/13281

FORM B
PUBLIC ANNOUNCEMENT
[Regulation 12 of the Insolvency and Bankruptey
Board of India (Laquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

HEMA ENGINEERING INDUSTRIES LTD

PARTICULARS DETAILS

. |NAME OF CORPORATE DEETOR |Hema Engineering Industries Lid

2. | Date of Incoeparation of Corparate Debioe | 22/09/1987

3. | Autthority undier which Conporate Dabdor | Registrar of Companies, Maw Delhi
i5 Incomorated Regsianad

4, | Corporate Identiy No. | Limiled Lisbilty
Idantfication No. of Comarale Dablor
3. | Ackdrass of fie regstered ofice & principal office (if any) of Corporate Debbar

U742 100L18E7PLOCDZR2590

ar g Cuusrter Yesar Year
i Particulars ended e ended
31 March 3 March 1 March
2 22 201

1 | Tated Income from Opemstons G46. 74 4045 82 & 14558
2 | Mel Profit ! (Loss) for the period (before Tax,

Exceptional andior Extracedinany items) 276,74 4ra.04 4B4.75
3 | Met Profit { (Loss) for the penod befare tay

[after Exceptional erdior Exfracrdinany lems) 275.74 474.94 4B4.75
4 | Wl Prafit | Less) for ihe panicd after tax

(atter Expepional ardior Exiracedinany lems) 186,54 81210 337.55
5 | Total comprehensive incomea far the pedod

|Camgnsing prodt for 1he penod {aher tax) and

othar comprenangive income (afles tax)) 205,44 G21.66 41,7
f | Paid 1p Equily Shang Capds 1500000 [ 1500000 | 1500000
7 | Raserdas [exduding Aevaluation Hesane| 2.568.39 2050 55
B | Securilias Prémium Accounl
§ | Networth 1715858 | 16356.68
10 | Paid up Dt Capital / Outstanding Debt 100000 | 100000 | 100000

i1 | Qutstanding Redagmable Prelerence Sharas

12 | Dbt Equity Ratio ad.83 0.83 1.24

13 | Earnings Per Shane (of Rs. 100~ each)
(B coetinisrsg And discontinied operabions) -

Preceding

3 months Corresponding figures for Previous

) m;:dp; 3 months ended current year ended

21 12_ ED--J-I F1.03.2021 year ended 31.03.2021

[J " au,:-;“,::j] [Audited]” 31.03.2022 [Audited)
i [Audited]

5,975 5, B 28,218 21,904

i 146 581 752

327 70 i6a 533

332 156 1,159 Gan

-.l";i"' '\:l"B __| -'_F ,\_-.I.-_P

4,157 23,329

A0 1,89 12.32 6.57

Year to date

Precedin s : k :
3 I'I"H::ll“hE Corresponding figures for Previous
i nndna 3 months ended current year ended
1 'Ii; ?n;1 31.03.2021 year ended 31.03.2021
[I:I‘né.u::llidt;d] [Audited]” 31.03.2022 [Audited]

B [Audited]

& 856 5,568 22,085 21,m2
337 45 528 T4
252 183 128 GhE
257 180 14 GE2

Regulation 33 of the EEBI (Listing Obligations and Disclosure Bequirements) Regulations, 215, The fu

Year (o dale

figures for Previous

Gurrent year ended

year ended 31.03.2021

31.03.2022 [Audiled)
[Audited]

1.4 128

1% 1%

0. .20

1.54 .23

3k Thie above s an exiract of the detailed toemat of financial resulis for the quarter and year ended 371 March 2022 filed with the Stock Exchanges under

format af the guarterly financial results are

1. Basig: 013 .41 1.22

2. Dhiuted 0,13 0.41 .22

13 | Capital Hedemplion Hesane M Ml il

1 | Daberure Redemplion Rosere (Faler note 3 [/ [] Wl 80,

15 | Dabt Senice Covarage Ralio (Raler nota 4) PA MA MA

16 | Inkerast Sanice GL‘J:F:I,EH Realio (Aefar nate 41 MA A A,
.

= £

Tha aibowa is an extract of the dedailed format of maudited quartedy fnancial rasults for the

quarler and year ended 315t Manch, 2022 filed with the BSE Limited undier Ragufation 52 of the

SEBI |Listing and Ciher Disdcsune Requiremants) Requlations, 2015 The ful farmat of the quariery

and waarly financial resulis is availabbs on tha webeites of the BSE Limited and the Company

wikesita wanw agriwese.com

21 The sbave resuks of the Company have bean reviesed by the Audt Commitiee and spproved by
the Boand of Dirschors &% thair maeting held am 159th May, 2022

3 Pursuant o Regulation 52 (4) of the SEB {Listing and Crher Disciosune Aequirementa) Regulations,
2015, the pertinent disclosures have besn made i the BSE Umited and can be accessed on the
Compary wabsile wwa.agriwisa.com,

4] A= par Rule 1373y of the Caompanies (Shars Caplital end Deberfures) Rules. 3014 the
Company, baing KEFC. is not required 1o create debenture redemplion resene in respect of
privatesy placed debanfuras,

51 The GCompany belng MEFC, this disclasure & nal appheable pursuant 1o Regulation 5214} of the

SEB| [Listing and Ofher Disclosure Regurements] Regulations, 3015

Far .ﬂ.griwiﬂ Finsere Lmaled

Sd-

Amith Aganval

Place : Mumbai Execulive Dirschor
Digte = : 19 HE‘.‘ 2022 (OMM: 0140768y

Registered Office; Sachindanand Farm House, Kishangarh Vilage, Cop. Swimming Pool,
DDA Sparts Comples, Lane Green Avenue, Vasant Kurd, Bew Dedi - 110070

Administrative Office [As per MCA Websita): 531k Km Slona, Daki-laipur Highway, Dhanihera,
Hewarn — 12201 [Haryzna)

Plant: 173 KM, Khandsa Road, Gunsgram= 122001

Plant: Unparapalll Vikage, Mathgordapalk Post Thally Road, Hosue {Tamiinadu)

Plant: ko, 715 & 717, Foonapalli Village, Rosur | Taminadu|

Plant: Plot Ko 4, Salempur, Mehdood, IP-2, Haridwar | Littaraihand)

Plant: Khasra Mo, 1394, Salempur Mehdood-2, Haridwar {Uttarakhand)

Plant: 153, Villaga Babdayod, Tehsi- Nalagarh {Hmachal Pradesh)

Plant: Plot Mo, 55 14, Sectar-§, HSIDC, Growlh Centre, Bawsl Distt Rewari (Harvana)

Plant: Plot ho. =77, Shed Mo, 47, SIDC0 Indusirial Estate, Kakalur, Distt Thinsvalbr-802003 (TH)
Plani: Plot Mo, 1601, a1 GEDC Halel, Tal-Halal, Disll Panchrahal, Gujarat-385350

Plani: B4h km Slong, DeliJaipur Highway, Wilage Sdhrawk. Gurgaan-122411

. E-aieafdt-sufacflnsumng.- 170572022
Rasolution Process i -
T. | Liguidation commencement dabe 1Tis2022

of Coeparabe Dabilor

i. | Name & Regestration Number of Insolvancy | Vikas Garg

Profisssional acling as Liquidator Regn. No: |BBIIFA-Q0AP-PO10S001 7201811733
3. | Andrass and Email of the hquidatar a0, 3th Floar, Arunachal Bulding, 18

a5 registarad with the Boand Barakhamba Road, New Delbi - 110001

Email: vikas@vamindia.in

| Immacuiate Resolution Professionals Prvate Limitec,
Unit Mo, 111-112, First Flear, Tower-A, Spazedgs
Commarcial Complex, Sectar4T, Sohna Road,
Gurgaon - 122018

Emall: Bquidator hemaenggdgrmaill .com

Lasi dale far submission of Clams 162022

10| Address and e-mnail to be used for
corraspondence with tha lguidaoe
iClaims are to be sent to this address
and email only)

—

Nolice is hereby given that the Maticral Compary Law Tribunal, Banch-ll, Mew Defhi has ordaned the
commencemantof bquidation af the Hema Engineering Industries Ltd on 17/05/2022.

The slakeholders af Hema Engineenng Indusines Ltd are hereby called upon Io subnil Sgr claims
with proofon orbefors 1662022, tothe liuidator &l the addness menticned againstitem No, 10

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submitthe claims wish the proof in persan, by pastor by electronic means.

Submission of false or misbeading proof of claims shall atiract panalties. Vikas Garg

Date - 20.05.2022
Place ;. Gurugram

Liqusdatar of Hema Enginsenng Induslhias Lid
Regn. No: |IBEVIFPA-001/IP-PO1050/2017-2018/11733

Bengaluru, India

A0 May 20

finam:i“. Ep. An

Jagadish Nangineni

Managing Director
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SATURDAY, MAY 21, 2022

KERALA WATER AUTHORITY e-Tender Notice

Tender No.: 106/2021-22IKWA/PHC/D1UTVM(RTZ)

Jal Jesvan Mission 2021-24 - Thiruvananthapuram Disirict = Pothencode Grama
Panchayath - Providing pipeline extension & FHTCs to all households and package-|l -
Providing distibution network in Pothencode Grama Panchayath,

EMD: #5,00,000. Tender fee: 15,000

Last dale for submitiing tender: 10-06-2022 03:00 pm

Phaone: 0471-2322303. Website, www kwa kerala.gov.in, www.etenders kerala.gov.in
KWA-JB-GL-6-233-2022-23 Superintending Engineer, PH Circle, Thiruvananthapuram

INOX

LIVE#MOVIE

INOX LEISURE LIMITED
(CIN: Lo2199MH1999PLC353754)
Registered office: 5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express
Highway, Andheri (East), Mumbai — 400 093.
Telephone: 022 40626900
Website: www.inoxmovies.com | Email id: investors@inoxmovies.com

' BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
MUMBAI BENCH
IN

C.A. (CAA)/ 41 /MB/2022
In the matter of the Companies Act, 2013;
AND
In the matter of Sections 230 - 232 and other applicable provisions of the
Companies Act, 2013 ;
AND
In the matter of Scheme of Merger (By absorption) of Shouri Properties Private Limited (Transferor Company)
by INOX Leisure Limited (Transferee Company)
and their respective Shareholders.

Shouri Properties Private Limited is a company
incorporated under the Companies Act, 1956 with its

registered office at 5" Floor, Viraj Towers, Next to Andheri
Flyover, Western Express Highway, Andheri East, Mumbai
- 400093.

CIN: U45201MH2002PTC134393)

)
)
)
)
)

....First Applicant Company/ Transferor

Company

INOX Leisure Limited is a public limited company
incorporated under the Companies Act, 1956 with its
registered office at 5" Floor, Viraj Towers, Next to Andheri
Flyover, Western Express Highway, Andheri East,
Mumbai-400093.

CIN: L92199MH1999PLC353754

N/ N/ N N N N N

...Second Applicant Company/Transferee
Company

FORM NO. CAA. 3
NOTICE OF COMPANY SCHEME APPLICATION

Notice is hereby given pursuant to sub-section (5) of section 230 of the Companies Act, 2013, that the Hon'ble National Company
Law Tribunal, Mumbai Bench (the Hon'ble Tribunal) vide its Order dated 6" May, 2022, has dispensed with the requirement of
holding meetings of Equity Shareholders' of the Applicant companies for approval of the proposed Scheme of Merger (By
absorption) of Shouri Properties Private Limited (Transferor Company) by INOX Leisure Limited (Transferee Company) and
their respective Shareholders (Proposed Scheme). Further, the Hon'ble Tribunal vide its aforesaid Order has dispensed with the
requirement to hold the meeting of the Secured and Unsecured Creditors of the Second Applicant Company. There are no
creditors in the First Applicant Company therefore, the question of holding their meeting does not arise. The Second Applicant
Company was further directed by the Hon'ble Tribunal to give individual notices to all of its Secured and Unsecured Creditors
along with the copy of the Scheme, with direction that they may submit their representations, if any.

If any person concerned is desirous of supporting or opposing the said petition, he/she/it should send to the Hon'ble Tribunal at
4" Floor, MTNL Exchange Building, Near G D Somani School, C D Somani Marg, Cuffe Parade, Mumbai — 400005 within thirty
(30) days from the date of this notice. Copy of the representation may simultaneously be sent to the Applicant Companies at
5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express Highway, Andheri East, Mumbai - 400093. Where any person
concerned seeks to oppose the aforesaid Application, the grounds of opposition or a copy of affidavit in that behalf should be
furnished with such notice. A copy of the Company Scheme Application along with all the exhibits will be furnished by the
Applicant's Authorized Representative to any person requiring the same on payment of the prescribed fees.

For INOX Leisure Limited
S/D

Kailash B. Gupta

Chief Financial Officer
Place: Mumbai

Date: 20" May, 2022

SOBHA LIMITED ClIM ;L4201 KA1S85PLE01847E
Reqgd. Office: “S0OBHA, Sarjapur — Marathahalll Quter
Fing Road (ORR), Devarabisanahalli, Bellandur Post,
Bangakne - 560 105

Ph +91-80-43320000, Fax: +31-80-43320444

emall: rvestors@sobha com

wiww. sobiha_com

EXTRACT OF THE AUDITED CONSOLIDATED FINANCIAL RESULTS
FOR THE QUARTER AND YEAR ENDED 31 MARCH 2022

{ T Mlien )

Year to date

Precedi
a manths rt.‘Er.'dll'rE-I I:h,‘.n'r'l'-_'!i:pe,‘.ll'ltlll'u'.] figures for Previous
3 months i >
Particulars aended aevila 3 months ended current year ended
Lilars 11.03.2022 31,12 "-*ﬂ"'.1 31.03.2021 year ended 31.03.2021
[Audited]® I'.]I'I-'Ilil-'l.'.l‘i-iE;] [Audited]" 31.03.2022 [Audited]
F [Audited]
Total mcomse fram operations rGae 5975 5,589 28,216 21,904
Prodit Defore Lax 364 442 146G Lo 52
Prodit after 1ax 250 327 178 1,168 G23
Total comprenensive income for the peroad
(compriging profit far the pariod (after tax) 2559 33z 186 1,155 &30
arnd olbar Comprenensng Bncon (afar o)
Faid-up Equily Share Capila S48 248 48 S4e Q48
Hesansas fexcluding revalualion resanse] 24,157 23,329
Earmings per shane (af £100 gach)
(for continueng and discontinued ’onral ans)
azic And diluted EPS 2.64 345 1.84 12.32 6.57
Motes:
1h The ey data of standalane financial resulls 2 as under

Year to date

Precadi
3 months :;'n::f.:;z Corresponding figures for Previous
Particulars anded snied 3 months ended current year ended
articuls 31.03.2022 2 1'2- u21 31.03.2021 year ended 31.03.2021
[Audited]"® IG :'n‘-r.l?lcﬂ] [Audited]" 31.03.2022 [Audited]
il [Audited)
[
| Incomne fram operations 7689 G556 b Rs 28,089 21,91
| Profit before tax 409 337 145 1,596 746
- | !
| Prodit aftes tax 27 202 183 i, 128 Gh5
| Lol3] COMmprEnensive INcome 2HE 207 159 1,119 o

2h By Standalons inancial ralio ol e Compary is givan balod:

Year to date

figures for Previous
- current year ended
Particulars
year ended 3103, 2021
31.03.2022 [Audited]
[Audited)
| Dabal Equety Ratic 1.03 1.28
}
| Capital Redamptan Resansa 112 118
| Debl Service Coveraga Ralio 0.2 020
Intarest Sarvice Coverage Halia 1.54 123
JF The abeve 15 an exdract of the detailad loemal ol financial rasults 1o the quartar and year endad 37 March 2022 filed with the Stock Exchargss undar
Regulation 33 ol the SEBI (Lisling QObligalions and Disclasure Baguiraments) Ragulations, 205, The ull leemat af e quarlerly [mansial results are
available on the websile of ha Slock Exchangads) and (ha listed enlily. | wose Bssindia, cam, wew nsaindia.com and s sobba com)
Bergalun, india Jagadish Nangineni

20 May 2022

- . =
f‘manm@e..ep’.m H&f_«‘*.

Managing Director

P

Persistent Systems Limited
CIN: L72300PN1990PLC056696
Regd. Office: 'Bhageerath’, 402 Senapati Bapat Road, Pune 411 016

Persistent  Ph. No.: +91 (20) 6703 0000 Fax: +91 (20) 6703 0008
E-mail: investors@persistent.com Website: www.persistent.com

NOTICE

[For transfer of Equity Shares to the Investor Education and
Protection Fund (IEPF) Suspense Account]

This notice is being sent pursuant to the applicable provisions of the Companies
Act, 2013 (the ‘Act’) read along with the Investor Education and Protection Fund
Authority (Accounting, Audit, Transfer, and Refund) Rules, 2016, (the ‘Rules’)
notified by the Ministry of Corporate Affairs (MCA) effective from September 7,
2016.
As per Section 124(5) of the Act, any amount of dividend which remains unpaid or
unclaimed for seven years should be transferred by the Company to the IEPF
established by the Central Government. Further, as per provisions of Section
124(6) of the Act, all shares in respect of which dividend has not been claimed for
seven consecutive years shall also be transferred to the IEPF Suspense Account.
Complying with the requirements set out in the Rules, the Company has
communicated to the concerned shareholders individually, whose shares are liable
to be transferred to the IEPF Suspense Account in August 2022 for taking the
appropriate action.
The Company has also uploaded full details of such shareholders and shares due
for transfer on its website at https://www.persistent.com/investors/unclaimed-
dividend/
In case the Company does not receive any response from the concerned
shareholders by June 30, 2022, the Company shall as per the requirements of the
said Rules, transfer the shares to the IEPF Suspense Account by the due date as
per procedure stipulated in the Rules, without any further notice.

Shareholders may note that both the unclaimed dividend and the shares transferred
to the IEPF Authority can be claimed back from the IEPF Authority after following the
procedure prescribedinthe Rules.
For any queries, the shareholders are requested to contact the
Company at Persistent Systems Limited, Bhageerath, 402 Senapati

Bapat Road, Pune

411 016,

e-mail -investors@persistent.com

Place : Pune

Date

: May 20, 2022

India, Tel. No

: (020) 6703 0000,

For Persistent Systems Limited

Amit Atre
Company Secretary
ICSI Membership No.: ACS 20507

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
MAXGROW OVERSEAS LIMITED

Name of Corporate Debtor

MAXGROW OVERSEAS LIMITED

2.| Date of Incorporation Of Corporate Debtor

05/08/2008

3.| Authority Under Which Corporate Debto

Is Incorporated / Registered

RoC-Kolkata

4| Corporate Identity No./Limited Liability

Identification No.of corporate debtor

U51909WB2008PLC128225

5.| Address of the Registered Office and
Principal Office (if any) of Corporate Debtof

-BuitdingNo-5-Phas
(Air Port) Kolkata, West Bengal - 700052

Registered Address: Natural Height Complex,1C
e |, VIP Road, Opp. Haldiran]

Address OtherThan R/O: 103, Hubtown Solaris, N
heri (East) Mumbai
Maharashtra - 400069

6.| Insolvency commencement date in | 19/05/2022
respect of Corporate Debtor
7/ Estimated date of closure of insolvency | 15/11/2022

resolution process

8| Name and registration number of the

Insolvency Professional acting as Interim
Resolution Professional

Mr. Sushil Kumar Agrawal
Registration No.
IBBI/IPA-001/IP-P02136 / 2020-2021/1328

9] Address and e-mail of the Interim Resolutior

Professional, as registered with the Board

Avani Oxford, Phase 1, Block 2, Lobby 2 Flat No. 4H
, 136 Jessore Road , Near Lake Town Swimming
Pool, Kolkata, West Bengal ,700055

Email — avafca@gmail.com

10 Address and e-mail to be used for

correspondence with the Interim
Resolution Professional

AAAINSOLVENCY PROFESSIONALSLLP,
Kolkata Office- Mousumi Co. Op. Housing Society,
15B, Ballygunge Circular Road, Kolkata- 700019
Email - ip.maxgrowoverseas@gmail.com

1

1| Last date for submission of claims

02/06/2022

12| Classes of creditors, if any, under clause(b) o

sub-section (6A) of section 21, ascertaineg
by the Interim Resolution Professional

N/A

13} Names of Insolvency Professionals identified tx N/A

act as Authorised Representative of creditors i
a class (Three names for each class)

14| (2) Relevant Forms and (b)Details of

authorized representatives are available

(a) https://www.ibbi.gov.in/nome/downloads
(b) N/A

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of 4
corporate insolvency resolution process of the MAXGROW OVERSEAS LIMITED on 19/05/2022.
The creditors of MAXGROW OVERSEAS LIMITED, are hereby called upon to submit their claims
with proof on or before 02/06/2022 to the interim resolution professional at the address mentioneq
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All othef

AGRIWISE FINSERY LIMITED
(ERSTWHILE STARAGRI FINANCE LIMITED)
A wihoily owmed subsidiary of Ster Agrwarehousing and Colisteral Management Lid,
CIM = LESEadMHISESPLC2E70IT
Ragd. Office: Sahar Plaza Complex. A B01-604. Baranza, Mear Chakala Metro station,
Anchert East, Mumbal 400058,
Phone; 0Z2-20a87777 | Fax » 0Z2-20487758 | Webowww.agrivwise.com
Email ; info @ agrwise com
EXTRACT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR

creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13
to actas authorised representative of the classin Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 21/05/2022

Kolkata:

Reg No.: IBBI/IPA-001/IP-P-02136/2020-2021/13281

Mr. SUSHIL KUMAR AGRAWAL,

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India {(Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

ENDED 315T MARCH, 2022 % %
(Amount Rupees in Lakhs) HEMA ENGINEERING INDUSTRIES LTD
i Particulars e mﬂmad ok PARTICULARS DETAILS
e st haen | 31t | 31 Mareh | [1-|NAME OF CORPORATE DEBTOR |Hema Engineering Industries Ltd
. I e L 2021 | 2| Date of Inceeporation of Corparate Debloe | 2200911087
1| Total Incams bom Operaficns 646.78 | 404582) 5145580 |3 .!tulr'l:ﬂl]- under which Caracrate Debaar Reqisirar of Companies, New Delhi
2 | Ml Profif ¢ (Less) Bar the period [befon Tax, is In:::urpﬁratam'ﬁegmra"
Elxl;u:-'.n.'lz:l.ulﬂ'cf Exlraceginany ilems) 276.74 878.94 niadil NI G"[l:tl:'ﬁ‘.e Ideniin by Mo, | Limitesd Lla:mt]-' U742100L1967PLCO202949
3 [ NatPr fLose) ot ptiod st oel mer | sosne I L licersicaion o o Coprate Dt
y rlﬁmfr”u?-;l-m:D”:;;rrz?::jfa:mm e ) | 5. | Ackdrass of the registered ofice & principal office (if any) of Corporate Dabtor
jafter Exceptional andior Extracedinary flems) 19654 E1210 37 8K Registered Office: Sachindanand Farm House, Kishangarh Vilage, Opp. Swimming Poal,
5 | Tolel comprahensive income far the period DOA Sports Complex, Lane Green Averue, Vasant Kunj, New Dehi - 110070
[Comprising profit for the panod [afer tax) and Administrative Office (As per MCA Website): B3th Km Store, Dehi-aipur Highway, Dhanuhera,
| | sthar comprehansive income (after tax] D054 E2166)|  MITH Rerwarni = 122001 [Haryana)
& |Paid up Equity Share Capital 15.000.00 | 1500000 | 15.000.00 Plant: 1/3 KM, Khandsa Road, Gunugram— 122001
7 | Reserves (evciuding Revaluation Resane) 2568.35 | 205955 Plant: Upparapalli Vikage, Mathgondapall Post. Thally Raad, Hosur{Tamilad)
B | Securlies Premium Account E E Plant: Ko, 713 & 717, PoomapalliVilkage, Hosur {Taminadu)
9 | Mal warih 1716858 | 16.350.66 Plant: Plot Mo 4, Salempur, Mehdood, IP-2, Handwar {Ullarskhand)
10 | Paidl up Debl Gapital | Outstanding Dbl f0a0 | i4o006] Cigonio] | | RGN, 1AM SO ARG, ERNEL (e
Aaarahis Frainraros Cramt 2 - Plani: 133, Village Belideyod, Tehsi- Malagarh {Himachal Pradesh)
11 | Qutstanding Redeemable Prelerencs Shams . : : }
12 | Dbt Equity Flatia 08 08 124 Plant: Plot Mo, 58 14 Sector-&, HSIDC, Grawth Centre, Bawal Distl. Fewan (Harvana
19 | Eammi q'ri, ;l. ol Fis. 107~ oach] : e . Plant; Plot Mo, G-T7, Shed Mo, 47, SIDCD Industrial Estale, Kafkalur, Distt. Thinvalur-B02003{ TH)
PR kgt T S T Plant: Plot Ko, 1601, at GIDC Halol, Tak-Halol, Distt. Panchmahal, Gujarat-385350
{far conlinuing and discontinuad operations) - ; ) >
\ s 013 041 028 Plant: 64th Km Stone, Dadi Jaipur Higheay, Vilage Sidhrawk, Gurgaon-122411
| |2 Dikited: 0.13 0.4t 0.2z f |6 Date of closure of Inscivency 17082022
1:3 | Capital Redamption Aesanms Mi Hil Mil Resolution Process
{4 | Daberure Redamptian Resenve (Raler note 3 MA MA sa | 7. | Liguidation commencement date 17I05/ 2022
15 | Dabt Sendce Coverage Fatio (Reler noba £) MA HA MA, of Comporate Debtor
16 | Intarast Senvice Coverage Ratio [Fefar nate 4) MA MA sa | | 6. [Name & Regstration Number of Insclvency | Vikas Garg
Mabe: Professional acting as Liquidator Regn. No: |EBIIPA-001/P-PO1 0502017 2018M1733
1] Tha sbowe is @ exlract of the delailed foral of unaudited gquasteny tnancial resuts Tor the | | 9 | Acdress and Email of the bquidator a04, 8th Floor, Arunachal Bulding, 18,
quarter and year ended 313 Manch, 2022 liked with fe BSE Limited untier Reguiation 52 of the as reqetarad with the Beard Bargkhamba Rrad, New Delbi - 110001
SEBI|Listing ard Other Disclosune Regurements) Requlations, 2015 The Wl farnal of the quariedy Emall: vikas@vamindia.in
ang '_.‘EHrI',.' fimanceal resyilts s auvalable on e websstes of the BSE Limited and the [:t'l"l"l.'l-ﬁl'-'p’ 1:' MHTEEE and E_,.“E" Il:l tE UEE':I for |ITITEI.'.I..FE|:E REWIL‘HH P'I'I:ITES-S!:II'EE PF'i"ﬂtE |_I'I'|I|SE|.'.
websta waw,a0rewise com s 2 ; N \
p , cormaspandance with the liquitator Unit Mo. 111-112, First Floor, Tower-A, Spazedge
21 The ﬂl,.m.uu 'I:&J._ll‘.s of ||'!:.r|::'i.lll.'|:.lﬂl'-'|r !_m-m b.-_y;, Tm by thae At Commifies and spproved by (Claims are to be sent to this address Commercial Complex, Sachor-47, Sohna Road,
thr Bodrd of Dinschors a8 their meeting hekl on 191 May, 2022 and email only) Gurgaon - 122018
3 F'ur:'l.-_ualntln Reguikation 52 (4) of e SEBI (Listing and Osher Disclosura Requirements) Ragulations, i Email: liquidator.hemaengg@gmail.com
E:I'EE ﬂ[::;ﬂ:‘;ik:;ﬁi:ﬂuifw made 5 the BSE Limited and can be accessed on e | 157 Last date for submission of Claims 160672022
4] As par Fule 18070 of the Companies (Share Capital and Deberdures) Rules, 2014 the Nofice is hurul'.r, given that fhe Nafional '::H:"?n"' Law Trinunal, Bench-ll, New Dethi has ordered e
GCompany, baing NBFC. is nol requined 1o create dabenture redamption resene in respect of | | Sommencement of iquidation afthe Hema Engineering Industries Ltd on 17052022,
privately placad debanburas The stakeholders of Hema Engineering Industries Led are hereby called vpon to submit feir claims
&)  The Company being NEFC, this dischosura i nal appicabls pursuant 1o Reguiation 52(4) of the | [ with proofon orbefare 16/0672022, o the liquidator al the address mentionad againstitam No. 10,
SEB (Listing and Ciiher Disclosure Raguiremants) Raguiations, 2015 The fnancal credilors shall submil teir claims with proof by electromis means anly. Allother craditors may
For Agriwlse Finsers Lﬂﬁ subrmitthe claims weh e pracf i parsan, by pastar by elecironic means,
Amith Agarvial Submission of false or miskeading proof of claims shall atiract penalties. Vikas Garg
Place : Mumbal Executive Director | |Date - 2005 2022 Liquidator of Hema Engineering Industries Lid
Date : : 19 May 2022 (DAN: o11a0768) | | Place | Gurugram Regn. No: [BBPA-001/1P-PO10S0/2017-2018/11733
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-
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Persistent Systems Limited
.:-P CIN: L72300PN1990PLC056696
Regd. Office: 'Bhageerath’, 402 Senapati Bapat Road, Pune 411 016
Persistent  Ph. No.: +91 (20) 6703 0000 Fax: +91 (20) 6703 0008
E-mail: investors@persistent.com Website: www.persistent.com

KERALA WATER AUTHORITY e-Tender Notice

Tender No.- 106/2021-22/KWA/PHC/D1/TVM(RT2)

Jal Jeevan Mission 2021-24 - Thiruvananthapuram Disirict - Pothencode Grama
Panchayath - Providing pipeline extension & FHTCs to all households and package-Il -
Providing distribution natwork in Pothencode Grama Panchayath

EMD:; #5,00,000. Tender fee: $15,000

Last dale for submitting tender: 10-06-2022 03:00 pm

Phone: 0471-2322303, Website: www. kwa. kerala_gov.in, www.etenders_kerala.gov.in

KWA-JB-GL-6-233-2022-23 Supenintending Engineer, PH Lincie, Thiruvananthrapuram

INOX

LIVE#-MOVIE
INOX LEISURE LIMITED

(CIN: L92199MH1999PLC353754)
Registered office: 5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express
Highway, Andheri (East), Mumbai — 400 093.
Telephone: 022 40626900
Website: www.inoxmovies.com | Email id: investors@inoxmovies.com

FOR THE ATTENTION OF THE CREDITORS OF
MAXGROW OVERSEAS LIMITED

= ¥ \ = ¥ =

NOTICE 1./ Name of Corporate Debtor MAXGROW OVERSEAS LIMITED
[For transfer of Equity Shares to the Investor Education and 2.| Date of Incorporation Of Corporate Debtor| 05/08/2008

Protection Fund (IEPF) Suspense Account] 3.| Authority Under Which Corporate Debtof RoC-Kolkata
Is Incorporated / Registered

This notice is being sent pursuant to the applicable provisions of the Companies 4] Corporate Identity No./Limited Liability

Act, 2013 (the ‘Act’) read along with the Investor Education and Protection Fund Identification No.of corporate debtor

Authority (Accounting, Audit, Transfer, and Refund) Rules, 2016, (the ‘Rules’) | | 5. Address of the Registered Office and .

notified by the Ministry of Corporate Affairs (MCA) effective from September 7, Principal Office (it any) of Corporate Debtof (Air Por) Kolkat a,Weeslt’E\s/eIEgF;lo-a;jdé?)%% Haldiran}

2016. Address Other Than R/O: 103, Hubtown Solaris, N

As per Section 124(5) of the Act, any amount of dividend which remains unpaid or g ndheri (East) Mumbai

unclaimed for seven years should be transferred by the Company to the IEPF 5[ Tnsovency commencementdate m | 19052022

established by the Central Government. Further, as per provisions of Section | respect of Corporate Debtor

124(6) of the Act, all shares in respect of which dividend has not been claimed for | 17| Estimated date of closure of insolvency | 15/11/2022

seven consecutive years shall also be transferred to the IEPF Suspense Account. resolution process

Complying with the requirements set out in the Rules, the Company has || 8. ng}se :gdpgg%zg%m ar(];?inmbg; l?]ftetrm gé- iSSL:rS;iU;U'\T;aFAQFawal

communicated to the concerned shareholders |nd|v!dually, whose shares arfa liable Resomtioz Professional g |BBg| IPA001/IP-P02136 / 2020-2021/1328

to be transferred to the IEPF Suspense Account in August 2022 for taking the | §™oT"aqress and e-mail of the Interim Resolutior] Avani Oxford, Phase 1, Block 2, Lobby 2 FlatNo. 48

appropriate action. Professional, as registered with the Board | , 136 Jessore Road , Near Lake Town Swimming

The Company has also uploaded full details of such shareholders and shares due Pool, Kolkata, West Bengal ;700055

for transfer on its website at https://www.persistent.com/investors/unclaimed- Email —avafca@gmail.com

dividend/ AAAINSOLVENCY PRO.FESSIONALS.LLP, .
Kolkata Office- Mousumi Co. Op. Housing Society,

In case the Company does not receive any response from the concerned 15B, Ballygunge Circular Road, Kolkata- 700019

shareholders by June 30, 2022, the Company shall as per the requirements of the Email - ip.maxgrowoverseas@gmail.com

said Rules, transfer the shares to the IEPF Suspense Account by the due date as | | 11} Last date for submission of claims

per procedure stipulated in the Rules, without any further notice. 12| Classes of creditors, if any, under clause(b) of N/A

02/06/2022
Shareholders may note that both the unclaimed dividend and the shares transferred sub-section (6A) of section 21, ascertained

. . . : by the Interim Resolution Professional
tothe IEPF Authority can be claimed back from the IEPF Authority after following the | 173 Names of Insolvency Professionals identfied ) N/A
procedure prescribedinthe Rules. :ﬁ

act as Authorised Representative of creditors i
For any queries, the shareholders are requested to contact the

U51909WB2008PLC128225

Registered Address: Natural Height Complex,1C

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
MUMBAI BENCH
IN
C.A. (CAA)/ 41 /MB/2022
In the matter of the Companies Act, 2013;
AND
In the matter of Sections 230 - 232 and other applicable provisions of the
Companies Act, 2013 ;
AND
In the matter of Scheme of Merger (By absorption) of Shouri Properties Private Limited (Transferor Company)
by INOX Leisure Limited (Transferee Company)
and their respective Shareholders.

Address and e-mail to be used for
10 . X
correspondence with the Interim
Resolution Professional

a class (Three names for each class)

Company at Persistent Systems L|m|ted’ Bhageerath, 402 Senapati 14 (a) Relevant Forms and (b)Details of (a) https://www.ibbi.gov.in/home/downloads

Bapat Road, Pune 411 016, India, Tel. No.: (020) 6703 0000, | | tla“f“‘;”zes re,pres;”tt"‘ttr']ve'j = alvg"ab'e “E) N’ﬁ_b e —
g : otice is hereby given that the National Company Law Tribunal has ordered the commencement of g
e-mail -investors@persistent.com corporate insolvency resolution process of the MAXGROW OVERSEAS LIMITED on 19/05/2022.
The creditors of MAXGROW OVERSEAS LIMITED, are hereby called upon to submit their claims
with proof on or before 02/06/2022 to the interim resolution professional at the address mentioneq
againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All othef
creditors may submit the claims with proofin person, by post or by electronic means.

Shouri Properties Private Limited is a company )
incorporated under the Companies Act, 1956 with its )
registered office at 5" Floor, Viraj Towers, Next to Andheri )
)
)

Flyover, Western Express Highway, Andheri East, Mumbai

-400093.
CIN: U45201MH2002PTC134393)

For Persistent Systems Limited
....First Applicant Company/ Transferor

Company Amit Atre
Company Secretary

ICSI Membership No.: ACS 20507

Place : Pune
Date : May 20, 2022

INOX Leisure Limited is a public limited company ) Afitrp]anciacljcreditorbttalctmgi?g toaclass,?hslitsr:ed againlstthe entr;f/ No. 12,|sr|1.altl igdicate itts ChtOiCl\el of1 ]
. . . . autnorised representative rrom among tne three Insolvency protessionais listed against entry No. 14
lnC(.)I;[pOI‘gtegi un(il[eI;h g{e C()Vrr.lpe'u’}les ACti\I19t5t6 Xllf(g.lh 1t§ g toactas authorised representative of the class in Form CA- N/A.
registered oifice at 5 oor, vViraj lowers, Next to erl Submission of false or misleading proofs of claim shall attract penalties.
Flyover, Western Express Highway, Andheri East, Aﬂllll’fl!! F IH‘E“ l-'“!TF“ Date: 21/05/2022 Mr. SUSHIL KUMAR AGRAWAL,
EFSTWHILE STARAGRI FINANCE LIMITED
M : (ERSTWHILE STARAG £ LIMITED) Kolkata: Reg No.: IBBI/IPA-001/IP-P-02136/2020-2021/13281
umbai- 400093. ) A wholly owned subsidiary of Ster Agrwarehousing and Colsteral Manegemant Lid, '
CIN: L92199MH1999PLL353754 ) Office: Sah .'JEJIzM GL;W;HD:QEEE;L:EFW Mear Chakala Metro statior
) ....Second Applicant Company/Transferee P e ,:.j,mm'g?ﬂ Mumbal 4&.3'5'; s . PUBLIC :'? 'l:;‘“: CEMENT
Company Phone: 022-40467TT7 | Fax : 022-40457758 | Webzwweagrivise.com Tt b SIS IR AT e
Emall * ik Soise nom [Regulation 12 of the Insolvency and Bankruptcy
FORM NO. CAA. 3 RN OERUONTED FRAA AL HEELILTEFI'.}H M- GURRTER ARDVEKR Board of India (Liquidation Process) Regulations, 2016]
o byt FOR THE ATTENTION OF THE STAKEHOLDERS OF
NOTICE OF COMPANY SCHEME APPLICATION {fumount Fupees in Lakhs) HEMA ENGINEERING INDUSTRIES LTD
Noticeis hereby given pursuant to sub-section (5) of section 230 of the Companies Act, 2013, that the Hon'ble National Company 5t Particulars et i ik e Dﬁ:ﬂ%ﬁ‘ﬁ e DETAILS i
Law Tribunal, Mumbai Bench (the Hon'ble Tribunal) vide its Order dated 6" May, 2022, has dispensed with the requirement of pe 3 z“:é'tm 313@ 31;??1“ L : 2 - Helm‘li Engineering Indusiries Ltd
holding meetings of Equity Shareholders' of the Applicant companies for approval of the proposed Scheme of Merger (By g8 [T e g T e i | Data o '““':"'”I‘g":""“['““""[‘g'E Dior ZENRIRET _ ;
absorption) of Shouri Properties Private Limited (Transferor Company) by INOX Leisure Limited (Transferee Company) and 2 [ Nel Profi / {Loss) for the period [belore Tan 3 i’-ig‘;gt‘;&'ﬁé‘u?;ﬁf” ate Debior | Registrar of Companies, New Delhi
their respective Shareholders (Proposed Scheme). Further, the Hon'ble Tribunal vide its aforesaid Order has dispensed with the Excepbonal andice Extragedinary flems) 276,74 578,94 48475 N [T Cornorats Idersite L.:;' [ Limited Lisbiity | U742100L1987PLC029298
requirement to hold the meeting of the Secured and Unsecured Creditors of the Second Applicant Company. There are no 3 | Met Frofi | (Lss) for the period befare b } . i Idvar:ﬁ[fl.;nnvﬂléll.:f:l:"]';:lrale Diehtor '
creditors in the First Applicant Company therefore, the question of holding their meeting does not arise. The Second Applicant - :;'I"Lri’l‘r'f':' ”:;" r:j’“ll:; E::’;;:::;;:L"'b' 276.74 478.94 26475 ¥ [75, [ Adrass of fe regstersd ofica & princioal ofics [if any) of Corporata Dabiar
Company was further directed by the Hon'ble Tribunal to give individual notices to all of its Secured and Unsecured Creditors {ftar Exoopkional andior Extracetinesy fems) rrr vl BT P Registered OMice: Sachindanand Farm House, Kishangarh Vilage, Ogp. Swimming Pod,
along with the copy of the Scheme, with direction that they may submit their representations, if any. 5 | Toml comarehenive Teome ki e pedad. T SR | |/ DOA Sparts Camgles, Lane Green Averue, Vasant Kury, New Dehi- 110070
) ) ) ] ) . ) ) [Comprising proft for the pariod [afler tax) and Administrative Office (As per MCA Website): E3th Km Sione, Dehi-Jaipur Highway, Dhanhera,
If any person concerned is desirous of supporting or opposing the said petition, he/she/it should send to the Hon'ble Tribunal at othar comprehansive income (after fa)] 205,44 621,66 341,79 Rewari - 122001 [Haryana)
4" Floor, MTNL Exchange Building, Near G D Somani School, C D Somani Marg, Cuffe Parade, Mumbai — 400005 within thirty 6 | Paic up Equity Shars Capital 15.000.00 [ 15.000.00 | 15.000.00 Plant: 113 KM, Khandsa Road, Gurugram— 122001 o g
(30) days from the date of this notice. Copy of the representation may simultaneously be sent to the Applicant Companies at 7| Raserves [sxcuding Revaluation Resanve) 2568.39 | 2059.58 E:“":f 'Ff-‘ff:f::'_'f"*;";gf-"“ f'fl‘?f_rlf'ﬂpﬂ:jlfﬂr'.__T::'i'!" Raad, Hesur { Tamiinacy)
5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express Highway, Andheri East, Mumbai - 400093. Where any person § | Securities Premium Accourt = = Fla" p b i et o Sl bl o SN
. . . . . .. o | Mal vaorih {7 158.56 16350.688 ant: Plot bo.4. Sale T, Mehdoad, IP-2. Haricwa ll_"ld ﬂ‘."lgl'l'jll
concerned seeks to oppose the aforesaid Application, the grounds of opposition or a copy of affidavit in that behalf should be : Plant: KhasraNo. 1194, SalempurMehdood-2. Haridwar (Uttarsikhand)
: ) ) N . o . . 10 | Paic up Dedl Capifal |/ Qutstanging Deb 100000 | 100000] 1.000.00 - WIeasra 140, 1. ApUrMERO000-C, N - )
furnished with such notice. A copy of the Company Scheme Application along with all the exhibits will be furnished by the T Custendng Redesmabie Fitlorence S _ _ : Plant: 153, Vilags Balideyod, Tehsi- Nalagarh {Himachal Pradashi)
Applicant's Authorized Representative to any person requiring the same on payment of the prescribed fees. T T = = Plant: PlotNo. 5.8 14, Sector-8, HSIDC, Growth Centre, Bawal Distt. Rewar {Haryanal
bt Exquity Fiatio 0.83 0.83 1.24 Plank: Plot No. 677, Shed No. 47 SID6 Industia) Estate. Kakahur Big i
= — = ant: Plot Mo, G-T7, Shed Na, 47, 51000 Industrial Eskale, Kasalur, Distt. Thinrvalir-E02003 (TH}
For INOX Leisure Limited 5 E:rr;:-?usieifr E;Tj-;ﬁ :;ij:-:Fi?Lirl?a-:T;Ermims. i Plant: Plot Ko, 1601, &t GROC Halol, Tak-Halol, Distt. Panchmahal, Gujarat-385350
S/D \ Basin: L 013 041 027 Plani: £4th Km Stone, Dedi Jaipur Higheeay, Wilage Sidhrawk. Gurgaon-122413
. 2. Diluled: 0.13 .41 0.2z i | 6. | Date of dosune of Inscdvency 17052022
Kailash B. Gupta 73] gl Fedarmgion Fisars. T m| mi| Wi | |ResolsionProcess
Chief Financial Offi s :
1€1 rinancia cer 14 | Daberture Redamptian Reserve (Rafer note 3) MA M NA Il | 7. | Ligudation commencermen date 17/05/2022
Place: M}}}mbal 15 | Debt Senvica Coverage Ratio (Reter nota 4) MA MA MA, of Corparate Debtor
Date: 20" May, 2022 16 | Interast Service Coversge Ratio (Refer nate 4) MA M sa | |6 |Name & Regstration Number of Insolvency | Vikas Garg
I hata: Professional acting as Liquidathor | Regn. No: IBBINPA-D01AP-POTOSED17-2018M11733

1] Tha ahiowe is &n extract of the detailed fomas of unaudited guartery fnancial resuts for the | | 9. | Acdress and Email of the Bquidator
quarter and year ended 31sf Manch, 2022 filed with fe BSE Limited unter Reguiation 52 of the az regiienad with the Board
SEBI|Usting and Ciher Dizchosune Reguirements] Requlations, 3015 The ful farmat of the quarierly

Hing Road (OHB), Devarabisanahalli, Ballandur Post, end yearly financial resufts i avallable on tha websites of the B3E Limited and the Company | 137
= ) / Rangalore - 560 103 wehsite wasw.a0fWiEE.00m

B G o e e AT 21 The ghove resuls of the Company have been revewed by e A Commifies and soproved by
SR RUR, caC - RO AR e s the Board of Directars af their meeting held on 19 May, 2022

Pursisant 1o Recutation 52 (4) of e SEB (Listing ard Caher Discicsune Reuireménis) Reguialions

215, the periment dsclisures have been made 10 the BSE Limited and can be accissesd on fhe

Comparn wWabsile W, SOrwise. oo

4] Ag par Rule 1807000 of the Companies (Shkane Capital and Deberiunss] Aules, 2014 B
Company, Baing MEFG, 5 nal requirgd o creale dabeniung redemglion resenag in mspect of
privalely placed debanbinas

5 The Gompany being NEFG, this disthosure & nal appicabike persuant 16 Ragubation 52(2) of the
SEB| [Lisfing and Ofher Disclosure Reguremaents] Raguiations, 2015

a04, Ath Floor, Arunachal Buiding, 15

Barakhamba Road, Mew Dalte - 110001

Email: vikas@vamindia.in

Address and a-mail to be used foe immacudate Resallion Frofessianals Private Limited,
comaspandence with the liquidator Unit Mo. 111-112, First Floor, Tower-A, Spazedge
(Glaims are to be sent to this address | Commercial Complex, Sechor-A7, Sohna Road,
Email: iquictalor. hamaengg@gmail.com

Last date for submission of Claims 160612022

Nolics is heraby given thal the Malional Company Law Trisunal, Banch-ill, New Dedhi has ordened fe
commencemend of Fquidation of the Hema Engimeering Industries Lid on 170052022,

The stakeholders of Hema Engineering Industries Ltd are hereby called upon to submit their claims
with proaf on orbefore 166022, 1o e liquicalor i the address mentionad againstibam No. 10,

The financal crediloes shall submil Seir claims with proaf by electronis mears anly. All othar craditors may

SOBHA LIMITED CIM L4520 A1 SREPLC 018475

Regd. Office: "20OBHA, Sarjapur — Marathahalll Outer

email mvestors@sobha.com
wnany sabha com &l

-
—=

EXTRACT OF THE AUDITED CONSOLIDATED FINANCIAL RESULTS
FORTHE QUARTER AND YEAR ENDED 31 MARCH 2022

[ T Milizn ) For Agriwise Finserv LP““EE' gubmil the claims weith e praed i parsan, by pastar by aleclranic means.
Yeor 1o date Amith Agarwal Submission of false or miskeading procfof claims shall atiract penalties. Vikas Garg

Particulars

3 months
ended
21,03, 2022
[Audibed]"

Precadin g
3 months
nded
322021
[Unaudiled]

Preceding

Correaponding
3 months anded

31.03. 2021
[Audited]*

figures for
currant
year ended
31.03.2022
[Audited)

Year lo dale

Year to date

Frevious

yaar ended
3108, 2021
[Audited]

Place : Mumbal
Dake = - 19 May 2022

Executive Director
(DHH: 01140768)

Data - 20052022
Place : Gurugram

Liquidator of Hema Engineering Industries Lid
Regn. No: [BBINPA-001/IP-PO1050/2017-2018/11733

financi“. ep. .in

L3 L3
Total income from operations 7 G 6,975 5.BH0 26,216 21,904 indianexpress.com
Prodit pefore tas 64 442 146 1,581 e
Prodit after tax 250 327 179 1168 a3
Total comprehensive income for the periac
(comprising profit for the period (after tax) 250 33z 186 1,159 &30
and othar comprahensive mcoma (after 1a:0)
Paid-up Equity Share Cagpita QAR QAR =T 1] =111 QAR
Hesardes {excluding revaluation resanse] o 157 1|
Eamings per Share (of $10/- each)
(for continuing and discontinued operations]
Basic and diluted EPS 2.64 .45 1.89 232 657
Motes:
1} The key data of standalone financial resulis s as under

New Delhi

3 momnths a Corresponding figures for Previous
3 months =
R ended sdied 3 manths ended current year ended
artleulars 31.03.2022 31 1': '-.n;é1 31.03.2021 year ended 31.03.2021
[Audibed]® e [Audited]® 31.03.2022 [Audited]
|Unaudiled]
[Audited)
Income from operations TR 6 856 5 256 28, 0RG 21,z
Prodit before tax 303 3 fas 1,526 -
Prodit afier tax T Lo 183 2 et
— . ‘
lotal cCoOmprenensive INcome 2HB 224 154 14 b I O o a t eve ry s I e
: ® ®
2} key Standalone financial ratio of the Compary 1s ghan below e O re ta I n g a SI e
[ J

|
ligures Tor Previous | i f ® ® ®
| |

“cument | year ended i | Inform your opinion with

year ended 31.03.2021 1 - - -

31.03.2022 [Audited] htf I t
Ligtal EQuety Halio 1.03 1,28
Capital Fedempban Hesaenss 19 19
Debt Senvice Coverage Ratio .21 0-£0
Intarest Sandcn Coverage Halo 1.54 1.23
Af The abeve 15 an exdract of the detaiad 1cemal Of linancial results 1o the quarter and year onded 31 March 2022 Hled with he Sock Exchargas uncer
Hegulaticn 33 al the SEBI (Listng Obligaticns and Disclosure Begquirgments) Bagulatons, 20050 The ol tleemat of e quarlerly lnancial results ang
avadable on the websiie o tha Siock Exchangedsh and tha lsted enldy. | wee bseinddia,com, sy nSaindiEcom and waww Solha com)
sagacish Nanginen The Indian Express. $ The Indian EXPRESS
20 May 2022 Managing Director h d. ll. i 5
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Proclamation under Order 5, Rule 20 CPC.,
In the Court of District & Sessions
Judge (Family Court), Shimla HP.

HMA No: 254-5/3 of 2019/18

In Ref:- CIS No.:191/2018
Smt. Durdo W/o Sh. Pawan Kumar,
D/o Sh. Jaishi Ram, R/o Village Saloh-
Fatti, PO Parasyara, Sub-Tehsil
Sihunta, District Chamba, HP.
presently residing at Village Lamba
Jubbar, PO Beolia, Tehsil and District
Shimia,HP. ...Petitioner.

Versus

Sh. Pawan Kumar, S/lo Sh. Magar
Singh, R/o Village Naled, Kakroti-
Ghatta, Sub Tehsil Sihunta, District
Chamba, HP, .....Respondent
Notice to: Sh. Pawan Kumar, S/o Sh.
Magar Singh, R/o Village Naled,
Kakroti-Ghatta, Sub Tehsil Sihunta,
District Chamba, HP. ....Respondent
Whereas in the above noted case

it has been proved to the satisfaction of
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this Court that above named
respondent isfare avoiding service of
summons and cannot be served in the
ordinary way. Hence this proclamation
is hereby issued against him/her/them
to appear in this court on 30,06,2022 at
10:00 AM to defend the case
personally or through an authorized
agent or pleader failing which ex-parte
proceedings will be taken against
him/them.
Given under my hand and seal of
this Court 19th day of May, 2022.
(R. K. Sharma)
District & Sessions Judge,

Seal (Family Court), Shimla HP
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OFFICE OF THE DEPUTY

COMMISSIONER, MANDI,
DISTRICT MANDI (H.P)

"RECRUITMENT DRIVE"

Applications are invited

establishment of this office from amongst the eligible applicants.

for filling up of various posts under the

Name of Post Junior Office Assistant
(Information Technology)

Total Posts 03 (Three) on Contract basis.

Break up forthe Post | Locomotor/Physical Disabled - 01

Of JOA(IT) Autism, intellectual disability, specific

learning disability and mental
illness & multiple disabilities - 02

Emoluments for the
postof JOA(IT) on
Contract basis

60% of First Cell of Level-4 of Pay Matrix
as perHPCS (RP) Rules, 2022

Name of Post Driver
Total Posts 04 (Four) on daily wage basis
Breakupforthepost | General (UR)-01
Driver Schedule Caste-01

Other Backward Classes - 01

Economically Weaker Section (EWS)-01
Emoluments for the Rs. @411/- perday as revised by
Postof Driverondaily |Governmenttime totime
wages basis (on Daily wages basis)

1]

Name of Post Peon
Total Posts 20 (Twenty) on Daily wages basis.
Breakupforthepost  |General (Unreserved)-09
of Peon General (WFF)-01

Scheduled Caste - 02

Schedule Tribe - 02

Other Backward Classes - 04

Other Backward Classes (BPL)-01

Economically Weaker Sections (EWS-01
Emoluments for the post|Rs. 350/- per day or as revised by Gowt.
of Peon/Chowkidaron | fromtime totime
daily wage basis

v

Name of Post Chowkidar
Total Posts 02 (Two) on Daily wage basis
Break up forthepost | General (Un reserved)-02
Chowkidar
Emolumentsforthe  |Rs. 350/- perday orasrevised by
post of Peon/Chowkidar| the Govt. from time to time

on daily wage basis

The applications alongwith relevant supporting documents
should reach in the office of Deputy Commissioner Mandi, District
Mandi H.P on or before 15th June, 2022 from non tribal areas
positively and the candidate of Tribal Areas of HP Shall be given
an additional time of 10 days to submit their applications on or
before 25th June, 2022 till 05:00 PM. The applications received
after the last date or found incomplete will be rejected and no
correspondence in this regard will be entertained. Any further
information about the prescribed form, qualification, evaluation or
job requirements and other terms and conditions for the above
said post(s) can be downloaded from the official website of Mandi

District http://hpmandi.nic.in.

(Arindam Chaudhary, IAS)
Deputy Commissioner,
Mandi, District Mandi (H.P.)

CM
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TENDER NOTICE

Sealed tender are invited for sale of following items for Uttarakhand (Dehradun
and Haldwani) to be accumulated from April 2022 to June 2022

1. Waste Empty Plastic Buckets :  Rate per Pcs.
2. Waste Rubber Blanket . Rate per Pcs
3. Waste Iron Scrap/Machinery Items, Plastic tems : Rate per Kg.

4. Other Materials :  Rate per Pcs.

Sealed envelope should be superscribed "Tender for Waste" and should
reach on or before 23 May 2022 Tender Quote will be accepted separate for
each location by registered post/ Speed Post addressed to "Disposal
Committee", C/o DyRCM, Uttarakhand Edition, Hindustan Media Ventures
Limited, 1% Floor, Soshil Tower 1-Curzon Road, Near Kotwali Dalanwala,
dehradun, along with bank draft favoring "Hindustan Media Ventures
Limited" Dehradun as earnest money.

1. Waste Empty Plastic Buckets & Plastic Drum
2. Waste Iron Scrap/Machinery ltems

3. Other materials

For inspection, please contact Stores Department, Hindustan Media
Ventures Ltd. E-3 & E-4 Selaqui Industrial Area, Selaqui - Dehradun &
Khasra No. 145 M, Mahaveer Audhyougik Aasthan, Mota Haldu - Haldwani
during office hours. The goods will have to be lifted monthly and quarterly
as per our communication. GST, Sales Tex, Income Tax u/s 206 & other
taxes will be charged extra on items sold. Stock will be disposed on "As is
where is basis" and successful tenderers will have no right to reject the
goods. The company reserves the right to reject any or all tenders without

Rs. 5000/-
Rs. 1000/-
Rs. 2000/-

assigning any reason whatsoever.
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SATURDAY, MAY 21, 2022

KERALA WATER AUTHORITY e-Tender Notice

Tender No.: 106/2021-22IKWA/PHC/D1UTVM(RTZ)

Jal Jesvan Mission 2021-24 - Thiruvananthapuram Disirict = Pothencode Grama
Panchayath - Providing pipeline extension & FHTCs to all households and package-|l -
Providing distibution network in Pothencode Grama Panchayath,

EMD: #5,00,000. Tender fee: 15,000

Last dale for submitiing tender: 10-06-2022 03:00 pm

Phaone: 0471-2322303. Website, www kwa kerala.gov.in, www.etenders kerala.gov.in
KWA-JB-GL-6-233-2022-23 Superintending Engineer, PH Circle, Thiruvananthapuram

INOX

LIVE#MOVIE

INOX LEISURE LIMITED
(CIN: Lo2199MH1999PLC353754)
Registered office: 5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express
Highway, Andheri (East), Mumbai — 400 093.
Telephone: 022 40626900
Website: www.inoxmovies.com | Email id: investors@inoxmovies.com

' BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
MUMBAI BENCH
IN

C.A. (CAA)/ 41 /MB/2022
In the matter of the Companies Act, 2013;
AND
In the matter of Sections 230 - 232 and other applicable provisions of the
Companies Act, 2013 ;
AND
In the matter of Scheme of Merger (By absorption) of Shouri Properties Private Limited (Transferor Company)
by INOX Leisure Limited (Transferee Company)
and their respective Shareholders.

Shouri Properties Private Limited is a company
incorporated under the Companies Act, 1956 with its

registered office at 5" Floor, Viraj Towers, Next to Andheri
Flyover, Western Express Highway, Andheri East, Mumbai
- 400093.

CIN: U45201MH2002PTC134393)

)
)
)
)
)

....First Applicant Company/ Transferor

Company

INOX Leisure Limited is a public limited company
incorporated under the Companies Act, 1956 with its
registered office at 5" Floor, Viraj Towers, Next to Andheri
Flyover, Western Express Highway, Andheri East,
Mumbai-400093.

CIN: L92199MH1999PLC353754

N/ N/ N N N N N

...Second Applicant Company/Transferee
Company

FORM NO. CAA. 3
NOTICE OF COMPANY SCHEME APPLICATION

Notice is hereby given pursuant to sub-section (5) of section 230 of the Companies Act, 2013, that the Hon'ble National Company
Law Tribunal, Mumbai Bench (the Hon'ble Tribunal) vide its Order dated 6" May, 2022, has dispensed with the requirement of
holding meetings of Equity Shareholders' of the Applicant companies for approval of the proposed Scheme of Merger (By
absorption) of Shouri Properties Private Limited (Transferor Company) by INOX Leisure Limited (Transferee Company) and
their respective Shareholders (Proposed Scheme). Further, the Hon'ble Tribunal vide its aforesaid Order has dispensed with the
requirement to hold the meeting of the Secured and Unsecured Creditors of the Second Applicant Company. There are no
creditors in the First Applicant Company therefore, the question of holding their meeting does not arise. The Second Applicant
Company was further directed by the Hon'ble Tribunal to give individual notices to all of its Secured and Unsecured Creditors
along with the copy of the Scheme, with direction that they may submit their representations, if any.

If any person concerned is desirous of supporting or opposing the said petition, he/she/it should send to the Hon'ble Tribunal at
4" Floor, MTNL Exchange Building, Near G D Somani School, C D Somani Marg, Cuffe Parade, Mumbai — 400005 within thirty
(30) days from the date of this notice. Copy of the representation may simultaneously be sent to the Applicant Companies at
5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express Highway, Andheri East, Mumbai - 400093. Where any person
concerned seeks to oppose the aforesaid Application, the grounds of opposition or a copy of affidavit in that behalf should be
furnished with such notice. A copy of the Company Scheme Application along with all the exhibits will be furnished by the
Applicant's Authorized Representative to any person requiring the same on payment of the prescribed fees.

For INOX Leisure Limited
S/D

Kailash B. Gupta

Chief Financial Officer
Place: Mumbai

Date: 20" May, 2022

SOBHA LIMITED ClIM ;L4201 KA1S85PLE01847E
Reqgd. Office: “S0OBHA, Sarjapur — Marathahalll Quter
Fing Road (ORR), Devarabisanahalli, Bellandur Post,
Bangakne - 560 105

Ph +91-80-43320000, Fax: +31-80-43320444

emall: rvestors@sobha com

wiww. sobiha_com

EXTRACT OF THE AUDITED CONSOLIDATED FINANCIAL RESULTS
FOR THE QUARTER AND YEAR ENDED 31 MARCH 2022

{ T Mlien )

Year to date

Precedi
a manths rt.‘Er.'dll'rE-I I:h,‘.n'r'l'-_'!i:pe,‘.ll'ltlll'u'.] figures for Previous
3 months i >
Particulars aended aevila 3 months ended current year ended
Lilars 11.03.2022 31,12 "-*ﬂ"'.1 31.03.2021 year ended 31.03.2021
[Audited]® I'.]I'I-'Ilil-'l.'.l‘i-iE;] [Audited]" 31.03.2022 [Audited]
F [Audited]
Total mcomse fram operations rGae 5975 5,589 28,216 21,904
Prodit Defore Lax 364 442 146G Lo 52
Prodit after 1ax 250 327 178 1,168 G23
Total comprenensive income for the peroad
(compriging profit far the pariod (after tax) 2559 33z 186 1,155 &30
arnd olbar Comprenensng Bncon (afar o)
Faid-up Equily Share Capila S48 248 48 S4e Q48
Hesansas fexcluding revalualion resanse] 24,157 23,329
Earmings per shane (af £100 gach)
(for continueng and discontinued ’onral ans)
azic And diluted EPS 2.64 345 1.84 12.32 6.57
Motes:
1h The ey data of standalane financial resulls 2 as under

Year to date

Precadi
3 months :;'n::f.:;z Corresponding figures for Previous
Particulars anded snied 3 months ended current year ended
articuls 31.03.2022 2 1'2- u21 31.03.2021 year ended 31.03.2021
[Audited]"® IG :'n‘-r.l?lcﬂ] [Audited]" 31.03.2022 [Audited]
il [Audited)
[
| Incomne fram operations 7689 G556 b Rs 28,089 21,91
| Profit before tax 409 337 145 1,596 746
- | !
| Prodit aftes tax 27 202 183 i, 128 Gh5
| Lol3] COMmprEnensive INcome 2HE 207 159 1,119 o

2h By Standalons inancial ralio ol e Compary is givan balod:

Year to date

figures for Previous
- current year ended
Particulars
year ended 3103, 2021
31.03.2022 [Audited]
[Audited)
| Dabal Equety Ratic 1.03 1.28
}
| Capital Redamptan Resansa 112 118
| Debl Service Coveraga Ralio 0.2 020
Intarest Sarvice Coverage Halia 1.54 123
JF The abeve 15 an exdract of the detailad loemal ol financial rasults 1o the quartar and year endad 37 March 2022 filed with the Stock Exchargss undar
Regulation 33 ol the SEBI (Lisling QObligalions and Disclasure Baguiraments) Ragulations, 205, The ull leemat af e quarlerly [mansial results are
available on the websile of ha Slock Exchangads) and (ha listed enlily. | wose Bssindia, cam, wew nsaindia.com and s sobba com)
Bergalun, india Jagadish Nangineni

20 May 2022
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Managing Director

P

Persistent Systems Limited
CIN: L72300PN1990PLC056696
Regd. Office: 'Bhageerath’, 402 Senapati Bapat Road, Pune 411 016

Persistent  Ph. No.: +91 (20) 6703 0000 Fax: +91 (20) 6703 0008
E-mail: investors@persistent.com Website: www.persistent.com

NOTICE

[For transfer of Equity Shares to the Investor Education and
Protection Fund (IEPF) Suspense Account]

This notice is being sent pursuant to the applicable provisions of the Companies
Act, 2013 (the ‘Act’) read along with the Investor Education and Protection Fund
Authority (Accounting, Audit, Transfer, and Refund) Rules, 2016, (the ‘Rules’)
notified by the Ministry of Corporate Affairs (MCA) effective from September 7,
2016.
As per Section 124(5) of the Act, any amount of dividend which remains unpaid or
unclaimed for seven years should be transferred by the Company to the IEPF
established by the Central Government. Further, as per provisions of Section
124(6) of the Act, all shares in respect of which dividend has not been claimed for
seven consecutive years shall also be transferred to the IEPF Suspense Account.
Complying with the requirements set out in the Rules, the Company has
communicated to the concerned shareholders individually, whose shares are liable
to be transferred to the IEPF Suspense Account in August 2022 for taking the
appropriate action.
The Company has also uploaded full details of such shareholders and shares due
for transfer on its website at https://www.persistent.com/investors/unclaimed-
dividend/
In case the Company does not receive any response from the concerned
shareholders by June 30, 2022, the Company shall as per the requirements of the
said Rules, transfer the shares to the IEPF Suspense Account by the due date as
per procedure stipulated in the Rules, without any further notice.

Shareholders may note that both the unclaimed dividend and the shares transferred
to the IEPF Authority can be claimed back from the IEPF Authority after following the
procedure prescribedinthe Rules.
For any queries, the shareholders are requested to contact the
Company at Persistent Systems Limited, Bhageerath, 402 Senapati

Bapat Road, Pune

411 016,

e-mail -investors@persistent.com

Place : Pune

Date

: May 20, 2022

India, Tel. No

: (020) 6703 0000,

For Persistent Systems Limited

Amit Atre
Company Secretary
ICSI Membership No.: ACS 20507

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
MAXGROW OVERSEAS LIMITED

Name of Corporate Debtor

MAXGROW OVERSEAS LIMITED

2.| Date of Incorporation Of Corporate Debtor

05/08/2008

3.| Authority Under Which Corporate Debto

Is Incorporated / Registered

RoC-Kolkata

4| Corporate Identity No./Limited Liability

Identification No.of corporate debtor

U51909WB2008PLC128225

5.| Address of the Registered Office and
Principal Office (if any) of Corporate Debtof

-BuitdingNo-5-Phas
(Air Port) Kolkata, West Bengal - 700052

Registered Address: Natural Height Complex,1C
e |, VIP Road, Opp. Haldiran]

Address OtherThan R/O: 103, Hubtown Solaris, N
heri (East) Mumbai
Maharashtra - 400069

6.| Insolvency commencement date in | 19/05/2022
respect of Corporate Debtor
7/ Estimated date of closure of insolvency | 15/11/2022

resolution process

8| Name and registration number of the

Insolvency Professional acting as Interim
Resolution Professional

Mr. Sushil Kumar Agrawal
Registration No.
IBBI/IPA-001/IP-P02136 / 2020-2021/1328

9] Address and e-mail of the Interim Resolutior

Professional, as registered with the Board

Avani Oxford, Phase 1, Block 2, Lobby 2 Flat No. 4H
, 136 Jessore Road , Near Lake Town Swimming
Pool, Kolkata, West Bengal ,700055

Email — avafca@gmail.com

10 Address and e-mail to be used for

correspondence with the Interim
Resolution Professional

AAAINSOLVENCY PROFESSIONALSLLP,
Kolkata Office- Mousumi Co. Op. Housing Society,
15B, Ballygunge Circular Road, Kolkata- 700019
Email - ip.maxgrowoverseas@gmail.com

1

1| Last date for submission of claims

02/06/2022

12| Classes of creditors, if any, under clause(b) o

sub-section (6A) of section 21, ascertaineg
by the Interim Resolution Professional

N/A

13} Names of Insolvency Professionals identified tx N/A

act as Authorised Representative of creditors i
a class (Three names for each class)

14| (2) Relevant Forms and (b)Details of

authorized representatives are available

(a) https://www.ibbi.gov.in/nome/downloads
(b) N/A

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of 4
corporate insolvency resolution process of the MAXGROW OVERSEAS LIMITED on 19/05/2022.
The creditors of MAXGROW OVERSEAS LIMITED, are hereby called upon to submit their claims
with proof on or before 02/06/2022 to the interim resolution professional at the address mentioneq
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All othef

AGRIWISE FINSERY LIMITED
(ERSTWHILE STARAGRI FINANCE LIMITED)
A wihoily owmed subsidiary of Ster Agrwarehousing and Colisteral Management Lid,
CIM = LESEadMHISESPLC2E70IT
Ragd. Office: Sahar Plaza Complex. A B01-604. Baranza, Mear Chakala Metro station,
Anchert East, Mumbal 400058,
Phone; 0Z2-20a87777 | Fax » 0Z2-20487758 | Webowww.agrivwise.com
Email ; info @ agrwise com
EXTRACT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR

creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13
to actas authorised representative of the classin Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 21/05/2022

Kolkata:

Reg No.: IBBI/IPA-001/IP-P-02136/2020-2021/13281

Mr. SUSHIL KUMAR AGRAWAL,

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India {(Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

ENDED 315T MARCH, 2022 % %
(Amount Rupees in Lakhs) HEMA ENGINEERING INDUSTRIES LTD
i Particulars e mﬂmad ok PARTICULARS DETAILS
e st haen | 31t | 31 Mareh | [1-|NAME OF CORPORATE DEBTOR |Hema Engineering Industries Ltd
. I e L 2021 | 2| Date of Inceeporation of Corparate Debloe | 2200911087
1| Total Incams bom Operaficns 646.78 | 404582) 5145580 |3 .!tulr'l:ﬂl]- under which Caracrate Debaar Reqisirar of Companies, New Delhi
2 | Ml Profif ¢ (Less) Bar the period [befon Tax, is In:::urpﬁratam'ﬁegmra"
Elxl;u:-'.n.'lz:l.ulﬂ'cf Exlraceginany ilems) 276.74 878.94 niadil NI G"[l:tl:'ﬁ‘.e Ideniin by Mo, | Limitesd Lla:mt]-' U742100L1967PLCO202949
3 [ NatPr fLose) ot ptiod st oel mer | sosne I L licersicaion o o Coprate Dt
y rlﬁmfr”u?-;l-m:D”:;;rrz?::jfa:mm e ) | 5. | Ackdrass of the registered ofice & principal office (if any) of Corporate Dabtor
jafter Exceptional andior Extracedinary flems) 19654 E1210 37 8K Registered Office: Sachindanand Farm House, Kishangarh Vilage, Opp. Swimming Poal,
5 | Tolel comprahensive income far the period DOA Sports Complex, Lane Green Averue, Vasant Kunj, New Dehi - 110070
[Comprising profit for the panod [afer tax) and Administrative Office (As per MCA Website): B3th Km Store, Dehi-aipur Highway, Dhanuhera,
| | sthar comprehansive income (after tax] D054 E2166)|  MITH Rerwarni = 122001 [Haryana)
& |Paid up Equity Share Capital 15.000.00 | 1500000 | 15.000.00 Plant: 1/3 KM, Khandsa Road, Gunugram— 122001
7 | Reserves (evciuding Revaluation Resane) 2568.35 | 205955 Plant: Upparapalli Vikage, Mathgondapall Post. Thally Raad, Hosur{Tamilad)
B | Securlies Premium Account E E Plant: Ko, 713 & 717, PoomapalliVilkage, Hosur {Taminadu)
9 | Mal warih 1716858 | 16.350.66 Plant: Plot Mo 4, Salempur, Mehdood, IP-2, Handwar {Ullarskhand)
10 | Paidl up Debl Gapital | Outstanding Dbl f0a0 | i4o006] Cigonio] | | RGN, 1AM SO ARG, ERNEL (e
Aaarahis Frainraros Cramt 2 - Plani: 133, Village Belideyod, Tehsi- Malagarh {Himachal Pradesh)
11 | Qutstanding Redeemable Prelerencs Shams . : : }
12 | Dbt Equity Flatia 08 08 124 Plant: Plot Mo, 58 14 Sector-&, HSIDC, Grawth Centre, Bawal Distl. Fewan (Harvana
19 | Eammi q'ri, ;l. ol Fis. 107~ oach] : e . Plant; Plot Mo, G-T7, Shed Mo, 47, SIDCD Industrial Estale, Kafkalur, Distt. Thinvalur-B02003{ TH)
PR kgt T S T Plant: Plot Ko, 1601, at GIDC Halol, Tak-Halol, Distt. Panchmahal, Gujarat-385350
{far conlinuing and discontinuad operations) - ; ) >
\ s 013 041 028 Plant: 64th Km Stone, Dadi Jaipur Higheay, Vilage Sidhrawk, Gurgaon-122411
| |2 Dikited: 0.13 0.4t 0.2z f |6 Date of closure of Inscivency 17082022
1:3 | Capital Redamption Aesanms Mi Hil Mil Resolution Process
{4 | Daberure Redamptian Resenve (Raler note 3 MA MA sa | 7. | Liguidation commencement date 17I05/ 2022
15 | Dabt Sendce Coverage Fatio (Reler noba £) MA HA MA, of Comporate Debtor
16 | Intarast Senvice Coverage Ratio [Fefar nate 4) MA MA sa | | 6. [Name & Regstration Number of Insclvency | Vikas Garg
Mabe: Professional acting as Liquidator Regn. No: |EBIIPA-001/P-PO1 0502017 2018M1733
1] Tha sbowe is @ exlract of the delailed foral of unaudited gquasteny tnancial resuts Tor the | | 9 | Acdress and Email of the bquidator a04, 8th Floor, Arunachal Bulding, 18,
quarter and year ended 313 Manch, 2022 liked with fe BSE Limited untier Reguiation 52 of the as reqetarad with the Beard Bargkhamba Rrad, New Delbi - 110001
SEBI|Listing ard Other Disclosune Regurements) Requlations, 2015 The Wl farnal of the quariedy Emall: vikas@vamindia.in
ang '_.‘EHrI',.' fimanceal resyilts s auvalable on e websstes of the BSE Limited and the [:t'l"l"l.'l-ﬁl'-'p’ 1:' MHTEEE and E_,.“E" Il:l tE UEE':I for |ITITEI.'.I..FE|:E REWIL‘HH P'I'I:ITES-S!:II'EE PF'i"ﬂtE |_I'I'|I|SE|.'.
websta waw,a0rewise com s 2 ; N \
p , cormaspandance with the liquitator Unit Mo. 111-112, First Floor, Tower-A, Spazedge
21 The ﬂl,.m.uu 'I:&J._ll‘.s of ||'!:.r|::'i.lll.'|:.lﬂl'-'|r !_m-m b.-_y;, Tm by thae At Commifies and spproved by (Claims are to be sent to this address Commercial Complex, Sachor-47, Sohna Road,
thr Bodrd of Dinschors a8 their meeting hekl on 191 May, 2022 and email only) Gurgaon - 122018
3 F'ur:'l.-_ualntln Reguikation 52 (4) of e SEBI (Listing and Osher Disclosura Requirements) Ragulations, i Email: liquidator.hemaengg@gmail.com
E:I'EE ﬂ[::;ﬂ:‘;ik:;ﬁi:ﬂuifw made 5 the BSE Limited and can be accessed on e | 157 Last date for submission of Claims 160672022
4] As par Fule 18070 of the Companies (Share Capital and Deberdures) Rules, 2014 the Nofice is hurul'.r, given that fhe Nafional '::H:"?n"' Law Trinunal, Bench-ll, New Dethi has ordered e
GCompany, baing NBFC. is nol requined 1o create dabenture redamption resene in respect of | | Sommencement of iquidation afthe Hema Engineering Industries Ltd on 17052022,
privately placad debanburas The stakeholders of Hema Engineering Industries Led are hereby called vpon to submit feir claims
&)  The Company being NEFC, this dischosura i nal appicabls pursuant 1o Reguiation 52(4) of the | [ with proofon orbefare 16/0672022, o the liquidator al the address mentionad againstitam No. 10,
SEB (Listing and Ciiher Disclosure Raguiremants) Raguiations, 2015 The fnancal credilors shall submil teir claims with proof by electromis means anly. Allother craditors may
For Agriwlse Finsers Lﬂﬁ subrmitthe claims weh e pracf i parsan, by pastar by elecironic means,
Amith Agarvial Submission of false or miskeading proof of claims shall atiract penalties. Vikas Garg
Place : Mumbal Executive Director | |Date - 2005 2022 Liquidator of Hema Engineering Industries Lid
Date : : 19 May 2022 (DAN: o11a0768) | | Place | Gurugram Regn. No: [BBPA-001/1P-PO10S0/2017-2018/11733
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SATURDAY, MAY 21, 2022

KERALA WATER AUTHORITY e-Tender Notice

Tender No.: 106/2021-22IKWA/PHC/D1UTVM(RTZ)

Jal Jesvan Mission 2021-24 - Thiruvananthapuram Disirict = Pothencode Grama
Panchayath - Providing pipeline extension & FHTCs to all households and package-|l -
Providing distibution network in Pothencode Grama Panchayath,

EMD: #5,00,000. Tender fee: 15,000

Last dale for submitiing tender: 10-06-2022 03:00 pm

Phaone: 0471-2322303. Website, www kwa kerala.gov.in, www.etenders kerala.gov.in
KWA-JB-GL-6-233-2022-23 Superintending Engineer, PH Circle, Thiruvananthapuram

INOX

LIVE#MOVIE

INOX LEISURE LIMITED
(CIN: Lo2199MH1999PLC353754)
Registered office: 5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express
Highway, Andheri (East), Mumbai — 400 093.
Telephone: 022 40626900
Website: www.inoxmovies.com | Email id: investors@inoxmovies.com

' BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
MUMBAI BENCH
IN

C.A. (CAA)/ 41 /MB/2022
In the matter of the Companies Act, 2013;
AND
In the matter of Sections 230 - 232 and other applicable provisions of the
Companies Act, 2013 ;
AND
In the matter of Scheme of Merger (By absorption) of Shouri Properties Private Limited (Transferor Company)
by INOX Leisure Limited (Transferee Company)
and their respective Shareholders.

Shouri Properties Private Limited is a company
incorporated under the Companies Act, 1956 with its

registered office at 5" Floor, Viraj Towers, Next to Andheri
Flyover, Western Express Highway, Andheri East, Mumbai
- 400093.

CIN: U45201MH2002PTC134393)

)
)
)
)
)

....First Applicant Company/ Transferor

Company

INOX Leisure Limited is a public limited company
incorporated under the Companies Act, 1956 with its
registered office at 5" Floor, Viraj Towers, Next to Andheri
Flyover, Western Express Highway, Andheri East,
Mumbai-400093.

CIN: L92199MH1999PLC353754

N/ N/ N N N N N

...Second Applicant Company/Transferee
Company

FORM NO. CAA. 3
NOTICE OF COMPANY SCHEME APPLICATION

Notice is hereby given pursuant to sub-section (5) of section 230 of the Companies Act, 2013, that the Hon'ble National Company
Law Tribunal, Mumbai Bench (the Hon'ble Tribunal) vide its Order dated 6" May, 2022, has dispensed with the requirement of
holding meetings of Equity Shareholders' of the Applicant companies for approval of the proposed Scheme of Merger (By
absorption) of Shouri Properties Private Limited (Transferor Company) by INOX Leisure Limited (Transferee Company) and
their respective Shareholders (Proposed Scheme). Further, the Hon'ble Tribunal vide its aforesaid Order has dispensed with the
requirement to hold the meeting of the Secured and Unsecured Creditors of the Second Applicant Company. There are no
creditors in the First Applicant Company therefore, the question of holding their meeting does not arise. The Second Applicant
Company was further directed by the Hon'ble Tribunal to give individual notices to all of its Secured and Unsecured Creditors
along with the copy of the Scheme, with direction that they may submit their representations, if any.

If any person concerned is desirous of supporting or opposing the said petition, he/she/it should send to the Hon'ble Tribunal at
4" Floor, MTNL Exchange Building, Near G D Somani School, C D Somani Marg, Cuffe Parade, Mumbai — 400005 within thirty
(30) days from the date of this notice. Copy of the representation may simultaneously be sent to the Applicant Companies at
5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express Highway, Andheri East, Mumbai - 400093. Where any person
concerned seeks to oppose the aforesaid Application, the grounds of opposition or a copy of affidavit in that behalf should be
furnished with such notice. A copy of the Company Scheme Application along with all the exhibits will be furnished by the
Applicant's Authorized Representative to any person requiring the same on payment of the prescribed fees.

For INOX Leisure Limited
S/D

Kailash B. Gupta

Chief Financial Officer
Place: Mumbai

Date: 20" May, 2022

SOBHA LIMITED ClIM ;L4201 KA1S85PLE01847E
Reqgd. Office: “S0OBHA, Sarjapur — Marathahalll Quter
Fing Road (ORR), Devarabisanahalli, Bellandur Post,
Bangakne - 560 105

Ph +91-80-43320000, Fax: +31-80-43320444

emall: rvestors@sobha com

wiww. sobiha_com

EXTRACT OF THE AUDITED CONSOLIDATED FINANCIAL RESULTS
FOR THE QUARTER AND YEAR ENDED 31 MARCH 2022

{ T Mlien )

Year to date

Precedi
a manths rt.‘Er.'dll'rE-I I:h,‘.n'r'l'-_'!i:pe,‘.ll'ltlll'u'.] figures for Previous
3 months i >
Particulars aended aevila 3 months ended current year ended
Lilars 11.03.2022 31,12 "-*ﬂ"'.1 31.03.2021 year ended 31.03.2021
[Audited]® I'.]I'I-'Ilil-'l.'.l‘i-iE;] [Audited]" 31.03.2022 [Audited]
F [Audited]
Total mcomse fram operations rGae 5975 5,589 28,216 21,904
Prodit Defore Lax 364 442 146G Lo 52
Prodit after 1ax 250 327 178 1,168 G23
Total comprenensive income for the peroad
(compriging profit far the pariod (after tax) 2559 33z 186 1,155 &30
arnd olbar Comprenensng Bncon (afar o)
Faid-up Equily Share Capila S48 248 48 S4e Q48
Hesansas fexcluding revalualion resanse] 24,157 23,329
Earmings per shane (af £100 gach)
(for continueng and discontinued ’onral ans)
azic And diluted EPS 2.64 345 1.84 12.32 6.57
Motes:
1h The ey data of standalane financial resulls 2 as under

Year to date

Precadi
3 months :;'n::f.:;z Corresponding figures for Previous
Particulars anded snied 3 months ended current year ended
articuls 31.03.2022 2 1'2- u21 31.03.2021 year ended 31.03.2021
[Audited]"® IG :'n‘-r.l?lcﬂ] [Audited]" 31.03.2022 [Audited]
il [Audited)
[
| Incomne fram operations 7689 G556 b Rs 28,089 21,91
| Profit before tax 409 337 145 1,596 746
- | !
| Prodit aftes tax 27 202 183 i, 128 Gh5
| Lol3] COMmprEnensive INcome 2HE 207 159 1,119 o

2h By Standalons inancial ralio ol e Compary is givan balod:

Year to date

figures for Previous
- current year ended
Particulars
year ended 3103, 2021
31.03.2022 [Audited]
[Audited)
| Dabal Equety Ratic 1.03 1.28
}
| Capital Redamptan Resansa 112 118
| Debl Service Coveraga Ralio 0.2 020
Intarest Sarvice Coverage Halia 1.54 123
JF The abeve 15 an exdract of the detailad loemal ol financial rasults 1o the quartar and year endad 37 March 2022 filed with the Stock Exchargss undar
Regulation 33 ol the SEBI (Lisling QObligalions and Disclasure Baguiraments) Ragulations, 205, The ull leemat af e quarlerly [mansial results are
available on the websile of ha Slock Exchangads) and (ha listed enlily. | wose Bssindia, cam, wew nsaindia.com and s sobba com)
Bergalun, india Jagadish Nangineni

20 May 2022

- . =
f‘manm@e..ep’.m H&f_«‘*.

Managing Director

P

Persistent Systems Limited
CIN: L72300PN1990PLC056696
Regd. Office: 'Bhageerath’, 402 Senapati Bapat Road, Pune 411 016

Persistent  Ph. No.: +91 (20) 6703 0000 Fax: +91 (20) 6703 0008
E-mail: investors@persistent.com Website: www.persistent.com

NOTICE

[For transfer of Equity Shares to the Investor Education and
Protection Fund (IEPF) Suspense Account]

This notice is being sent pursuant to the applicable provisions of the Companies
Act, 2013 (the ‘Act’) read along with the Investor Education and Protection Fund
Authority (Accounting, Audit, Transfer, and Refund) Rules, 2016, (the ‘Rules’)
notified by the Ministry of Corporate Affairs (MCA) effective from September 7,
2016.
As per Section 124(5) of the Act, any amount of dividend which remains unpaid or
unclaimed for seven years should be transferred by the Company to the IEPF
established by the Central Government. Further, as per provisions of Section
124(6) of the Act, all shares in respect of which dividend has not been claimed for
seven consecutive years shall also be transferred to the IEPF Suspense Account.
Complying with the requirements set out in the Rules, the Company has
communicated to the concerned shareholders individually, whose shares are liable
to be transferred to the IEPF Suspense Account in August 2022 for taking the
appropriate action.
The Company has also uploaded full details of such shareholders and shares due
for transfer on its website at https://www.persistent.com/investors/unclaimed-
dividend/
In case the Company does not receive any response from the concerned
shareholders by June 30, 2022, the Company shall as per the requirements of the
said Rules, transfer the shares to the IEPF Suspense Account by the due date as
per procedure stipulated in the Rules, without any further notice.

Shareholders may note that both the unclaimed dividend and the shares transferred
to the IEPF Authority can be claimed back from the IEPF Authority after following the
procedure prescribedinthe Rules.
For any queries, the shareholders are requested to contact the
Company at Persistent Systems Limited, Bhageerath, 402 Senapati

Bapat Road, Pune

411 016,

e-mail -investors@persistent.com

Place : Pune

Date

: May 20, 2022

India, Tel. No

: (020) 6703 0000,

For Persistent Systems Limited

Amit Atre
Company Secretary
ICSI Membership No.: ACS 20507

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
MAXGROW OVERSEAS LIMITED

Name of Corporate Debtor

MAXGROW OVERSEAS LIMITED

2.| Date of Incorporation Of Corporate Debtor

05/08/2008

3.| Authority Under Which Corporate Debto

Is Incorporated / Registered

RoC-Kolkata

4| Corporate Identity No./Limited Liability

Identification No.of corporate debtor

U51909WB2008PLC128225

5.| Address of the Registered Office and
Principal Office (if any) of Corporate Debtof

-BuitdingNo-5-Phas
(Air Port) Kolkata, West Bengal - 700052

Registered Address: Natural Height Complex,1C
e |, VIP Road, Opp. Haldiran]

Address OtherThan R/O: 103, Hubtown Solaris, N
heri (East) Mumbai
Maharashtra - 400069

6.| Insolvency commencement date in | 19/05/2022
respect of Corporate Debtor
7/ Estimated date of closure of insolvency | 15/11/2022

resolution process

8| Name and registration number of the

Insolvency Professional acting as Interim
Resolution Professional

Mr. Sushil Kumar Agrawal
Registration No.
IBBI/IPA-001/IP-P02136 / 2020-2021/1328

9] Address and e-mail of the Interim Resolutior

Professional, as registered with the Board

Avani Oxford, Phase 1, Block 2, Lobby 2 Flat No. 4H
, 136 Jessore Road , Near Lake Town Swimming
Pool, Kolkata, West Bengal ,700055

Email — avafca@gmail.com

10 Address and e-mail to be used for

correspondence with the Interim
Resolution Professional

AAAINSOLVENCY PROFESSIONALSLLP,
Kolkata Office- Mousumi Co. Op. Housing Society,
15B, Ballygunge Circular Road, Kolkata- 700019
Email - ip.maxgrowoverseas@gmail.com

1

1| Last date for submission of claims

02/06/2022

12| Classes of creditors, if any, under clause(b) o

sub-section (6A) of section 21, ascertaineg
by the Interim Resolution Professional

N/A

13} Names of Insolvency Professionals identified tx N/A

act as Authorised Representative of creditors i
a class (Three names for each class)

14| (2) Relevant Forms and (b)Details of

authorized representatives are available

(a) https://www.ibbi.gov.in/nome/downloads
(b) N/A

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of 4
corporate insolvency resolution process of the MAXGROW OVERSEAS LIMITED on 19/05/2022.
The creditors of MAXGROW OVERSEAS LIMITED, are hereby called upon to submit their claims
with proof on or before 02/06/2022 to the interim resolution professional at the address mentioneq
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All othef

AGRIWISE FINSERY LIMITED
(ERSTWHILE STARAGRI FINANCE LIMITED)
A wihoily owmed subsidiary of Ster Agrwarehousing and Colisteral Management Lid,
CIM = LESEadMHISESPLC2E70IT
Ragd. Office: Sahar Plaza Complex. A B01-604. Baranza, Mear Chakala Metro station,
Anchert East, Mumbal 400058,
Phone; 0Z2-20a87777 | Fax » 0Z2-20487758 | Webowww.agrivwise.com
Email ; info @ agrwise com
EXTRACT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR

creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13
to actas authorised representative of the classin Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 21/05/2022

Kolkata:

Reg No.: IBBI/IPA-001/IP-P-02136/2020-2021/13281

Mr. SUSHIL KUMAR AGRAWAL,

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India {(Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

ENDED 315T MARCH, 2022 % %
(Amount Rupees in Lakhs) HEMA ENGINEERING INDUSTRIES LTD
i Particulars e mﬂmad ok PARTICULARS DETAILS
e st haen | 31t | 31 Mareh | [1-|NAME OF CORPORATE DEBTOR |Hema Engineering Industries Ltd
. I e L 2021 | 2| Date of Inceeporation of Corparate Debloe | 2200911087
1| Total Incams bom Operaficns 646.78 | 404582) 5145580 |3 .!tulr'l:ﬂl]- under which Caracrate Debaar Reqisirar of Companies, New Delhi
2 | Ml Profif ¢ (Less) Bar the period [befon Tax, is In:::urpﬁratam'ﬁegmra"
Elxl;u:-'.n.'lz:l.ulﬂ'cf Exlraceginany ilems) 276.74 878.94 niadil NI G"[l:tl:'ﬁ‘.e Ideniin by Mo, | Limitesd Lla:mt]-' U742100L1967PLCO202949
3 [ NatPr fLose) ot ptiod st oel mer | sosne I L licersicaion o o Coprate Dt
y rlﬁmfr”u?-;l-m:D”:;;rrz?::jfa:mm e ) | 5. | Ackdrass of the registered ofice & principal office (if any) of Corporate Dabtor
jafter Exceptional andior Extracedinary flems) 19654 E1210 37 8K Registered Office: Sachindanand Farm House, Kishangarh Vilage, Opp. Swimming Poal,
5 | Tolel comprahensive income far the period DOA Sports Complex, Lane Green Averue, Vasant Kunj, New Dehi - 110070
[Comprising profit for the panod [afer tax) and Administrative Office (As per MCA Website): B3th Km Store, Dehi-aipur Highway, Dhanuhera,
| | sthar comprehansive income (after tax] D054 E2166)|  MITH Rerwarni = 122001 [Haryana)
& |Paid up Equity Share Capital 15.000.00 | 1500000 | 15.000.00 Plant: 1/3 KM, Khandsa Road, Gunugram— 122001
7 | Reserves (evciuding Revaluation Resane) 2568.35 | 205955 Plant: Upparapalli Vikage, Mathgondapall Post. Thally Raad, Hosur{Tamilad)
B | Securlies Premium Account E E Plant: Ko, 713 & 717, PoomapalliVilkage, Hosur {Taminadu)
9 | Mal warih 1716858 | 16.350.66 Plant: Plot Mo 4, Salempur, Mehdood, IP-2, Handwar {Ullarskhand)
10 | Paidl up Debl Gapital | Outstanding Dbl f0a0 | i4o006] Cigonio] | | RGN, 1AM SO ARG, ERNEL (e
Aaarahis Frainraros Cramt 2 - Plani: 133, Village Belideyod, Tehsi- Malagarh {Himachal Pradesh)
11 | Qutstanding Redeemable Prelerencs Shams . : : }
12 | Dbt Equity Flatia 08 08 124 Plant: Plot Mo, 58 14 Sector-&, HSIDC, Grawth Centre, Bawal Distl. Fewan (Harvana
19 | Eammi q'ri, ;l. ol Fis. 107~ oach] : e . Plant; Plot Mo, G-T7, Shed Mo, 47, SIDCD Industrial Estale, Kafkalur, Distt. Thinvalur-B02003{ TH)
PR kgt T S T Plant: Plot Ko, 1601, at GIDC Halol, Tak-Halol, Distt. Panchmahal, Gujarat-385350
{far conlinuing and discontinuad operations) - ; ) >
\ s 013 041 028 Plant: 64th Km Stone, Dadi Jaipur Higheay, Vilage Sidhrawk, Gurgaon-122411
| |2 Dikited: 0.13 0.4t 0.2z f |6 Date of closure of Inscivency 17082022
1:3 | Capital Redamption Aesanms Mi Hil Mil Resolution Process
{4 | Daberure Redamptian Resenve (Raler note 3 MA MA sa | 7. | Liguidation commencement date 17I05/ 2022
15 | Dabt Sendce Coverage Fatio (Reler noba £) MA HA MA, of Comporate Debtor
16 | Intarast Senvice Coverage Ratio [Fefar nate 4) MA MA sa | | 6. [Name & Regstration Number of Insclvency | Vikas Garg
Mabe: Professional acting as Liquidator Regn. No: |EBIIPA-001/P-PO1 0502017 2018M1733
1] Tha sbowe is @ exlract of the delailed foral of unaudited gquasteny tnancial resuts Tor the | | 9 | Acdress and Email of the bquidator a04, 8th Floor, Arunachal Bulding, 18,
quarter and year ended 313 Manch, 2022 liked with fe BSE Limited untier Reguiation 52 of the as reqetarad with the Beard Bargkhamba Rrad, New Delbi - 110001
SEBI|Listing ard Other Disclosune Regurements) Requlations, 2015 The Wl farnal of the quariedy Emall: vikas@vamindia.in
ang '_.‘EHrI',.' fimanceal resyilts s auvalable on e websstes of the BSE Limited and the [:t'l"l"l.'l-ﬁl'-'p’ 1:' MHTEEE and E_,.“E" Il:l tE UEE':I for |ITITEI.'.I..FE|:E REWIL‘HH P'I'I:ITES-S!:II'EE PF'i"ﬂtE |_I'I'|I|SE|.'.
websta waw,a0rewise com s 2 ; N \
p , cormaspandance with the liquitator Unit Mo. 111-112, First Floor, Tower-A, Spazedge
21 The ﬂl,.m.uu 'I:&J._ll‘.s of ||'!:.r|::'i.lll.'|:.lﬂl'-'|r !_m-m b.-_y;, Tm by thae At Commifies and spproved by (Claims are to be sent to this address Commercial Complex, Sachor-47, Sohna Road,
thr Bodrd of Dinschors a8 their meeting hekl on 191 May, 2022 and email only) Gurgaon - 122018
3 F'ur:'l.-_ualntln Reguikation 52 (4) of e SEBI (Listing and Osher Disclosura Requirements) Ragulations, i Email: liquidator.hemaengg@gmail.com
E:I'EE ﬂ[::;ﬂ:‘;ik:;ﬁi:ﬂuifw made 5 the BSE Limited and can be accessed on e | 157 Last date for submission of Claims 160672022
4] As par Fule 18070 of the Companies (Share Capital and Deberdures) Rules, 2014 the Nofice is hurul'.r, given that fhe Nafional '::H:"?n"' Law Trinunal, Bench-ll, New Dethi has ordered e
GCompany, baing NBFC. is nol requined 1o create dabenture redamption resene in respect of | | Sommencement of iquidation afthe Hema Engineering Industries Ltd on 17052022,
privately placad debanburas The stakeholders of Hema Engineering Industries Led are hereby called vpon to submit feir claims
&)  The Company being NEFC, this dischosura i nal appicabls pursuant 1o Reguiation 52(4) of the | [ with proofon orbefare 16/0672022, o the liquidator al the address mentionad againstitam No. 10,
SEB (Listing and Ciiher Disclosure Raguiremants) Raguiations, 2015 The fnancal credilors shall submil teir claims with proof by electromis means anly. Allother craditors may
For Agriwlse Finsers Lﬂﬁ subrmitthe claims weh e pracf i parsan, by pastar by elecironic means,
Amith Agarvial Submission of false or miskeading proof of claims shall atiract penalties. Vikas Garg
Place : Mumbal Executive Director | |Date - 2005 2022 Liquidator of Hema Engineering Industries Lid
Date : : 19 May 2022 (DAN: o11a0768) | | Place | Gurugram Regn. No: [BBPA-001/1P-PO10S0/2017-2018/11733
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SATURDAY, MAY 21, 2022

KERALA WATER AUTHORITY e-Tender Notice

Tendar No.: 106/2021-22IKWA/PHC/D1/TVM{RTZ)

Jal Jesvan Mission 2021-24 - Thruvananthapuram Disinct — Pothancode Grama
Fanchayath - Providing pipedine extensson & FHTCs to a8 househobds and package-|l -

Providing distribution network in Pothencode Grama Panchayath.

EMD: ¥5,00,000, Tender fee: 315,000

Last date for submitting tender. 10-06-2022 03:00 pm

Phone: 0471-2322303. Website: www.kwa kerala.gov.in, www.etenders.kerala.gov.in
KWA-JB-GL-6-233-2022-23 Superintending Engineer, PH Cirche, Thirovaranthapuram

_f" }
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Shouri Properties Private Limited is a company
incorporated under the Companies Act, 1956 with its
registered office at 5" Floor, Viraj Towers, Next to Andheri
Flyover, Western Express Highway, Andheri East, Mumbai
- 400093.

CIN: U45201MH2002PTC134393)

INOX Leisure Limited is a public limited company
incorporated under the Companies Act, 1956 with its
registered office at 5" Floor, Viraj Towers, Next to Andheri
Flyover, Western Express Highway, Andheri East,
Mumbai-400093.

CIN: L92199MH1999PLC353754

For INOX Leisure Limited
S/D

Kailash B. Gupta

Chief Financial Officer
Place: Mumbai

Date: 20" May, 2022

N N N N N

N/ N N N N N N

LIVE #-MOVIE
INOX LEISURE LIMITED
(CIN: L92199MH1999PLC353754)
Registered office: 5 Floor, Viraj Towers, Next to Andheri Flyover, Western Express
Highway, Andheri (East), Mumbai — 400 093.
Telephone: 022 40626900
Website: www.inoxmovies.com | Email id: investors@inoxmovies.com

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
MUMBAI BENCH
IN
C.A. (CAA)/ 41 /MB/2022
In the matter of the Companies Act, 2013;
AND
In the matter of Sections 230 - 232 and other applicable provisions of the
Companies Act, 2013 ;
AND
In the matter of Scheme of Merger (By absorption) of Shouri Properties Private Limited (Transferor Company)
by INOX Leisure Limited (Transferee Company)
and their respective Shareholders.

....First Applicant Company/ Transferor

Company

....5econd Applicant Company/Transferee

Company

FORM NO. CAA. 3
NOTICE OF COMPANY SCHEME APPLICATION

Noticeis hereby given pursuant to sub-section (5) of section 230 of the Companies Act, 2013, that the Hon'ble National Company
Law Tribunal, Mumbai Bench (the Hon'ble Tribunal) vide its Order dated 6" May, 2022, has dispensed with the requirement of
holding meetings of Equity Shareholders' of the Applicant companies for approval of the proposed Scheme of Merger (By
absorption) of Shouri Properties Private Limited (Transferor Company) by INOX Leisure Limited (Transferee Company) and
their respective Shareholders (Proposed Scheme). Further, the Hon'ble Tribunal vide its aforesaid Order has dispensed with the
requirement to hold the meeting of the Secured and Unsecured Creditors of the Second Applicant Company. There are no
creditors in the First Applicant Company therefore, the question of holding their meeting does not arise. The Second Applicant
Company was further directed by the Hon'ble Tribunal to give individual notices to all of its Secured and Unsecured Creditors
along with the copy of the Scheme, with direction that they may submit their representations, if any.

If any person concerned is desirous of supporting or opposing the said petition, he/she/it should send to the Hon'ble Tribunal at
4" Floor, MTNL Exchange Building, Near G D Somani School, C D Somani Marg, Cuffe Parade, Mumbai — 400005 within thirty
(30) days from the date of this notice. Copy of the representation may simultaneously be sent to the Applicant Companies at
5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express Highway, Andheri East, Mumbai - 400093. Where any person
concerned seeks to oppose the aforesaid Application, the grounds of opposition or a copy of affidavit in that behalf should be
furnished with such notice. A copy of the Company Scheme Application along with all the exhibits will be furnished by the
Applicant's Authorized Representative to any person requiring the same on payment of the prescribed fees.

Persistent Systems Limited
,:-P CIN: L72300PN1990PLC056696
Regd. Office: 'Bhageerath’, 402 Senapati Bapat Road, Pune 411 016
Persistent  Ph. No.: +91 (20) 6703 0000 Fax: +91 (20) 6703 0008
E-mail: investors@persistent.com Website: www.persistent.com

NOTICE 1.; Name of Corporate Debtor MAXGROW OVERSEAS LIMITED
[For transfer of Equity Shares to the Investor Education and 2.| Date of Incorporation Of Corporate Debtor| 05/08/2008
Protection Fund (IEPF) Suspense Account] 3.| Authority Under Which Corporate Debtof RoC-Kolkata

This notice is being sent pursuant to the applicable provisions of the Companies
Act, 2013 (the ‘Act’) read along with the Investor Education and Protection Fund
Authority (Accounting, Audit, Transfer, and Refund) Rules, 2016, (the ‘Rules’)
notified by the Ministry of Corporate Affairs (MCA) effective from September 7,
2016.

As per Section 124(5) of the Act, any amount of dividend which remains unpaid or
unclaimed for seven years should be transferred by the Company to the IEPF

: " , | Insolvency commencement date in
established by the Central Government. Further, as per provisions of Section ° respect ofy Corporate Debtor 19052022
124(6) of the Act, all shares in respect of which dividend has not been claimed for | |71 Estimated date of closure of insolvency | 15/11/2022

seven consecutive years shall also be transferred to the IEPF Suspense Account.
Complying with the requirements set out in the Rules, the Company has
communicated to the concerned shareholders individually, whose shares are liable
to be transferred to the IEPF Suspense Account in August 2022 for taking the
appropriate action.

The Company has also uploaded full details of such shareholders and shares due
for transfer on its website at https://www.persistent.com/investors/unclaimed-
dividend/
In case the Company does not receive any response from the concerned
shareholders by June 30, 2022, the Company shall as per the requirements of the
said Rules, transfer the shares to the IEPF Suspense Account by the due date as
per procedure stipulated in the Rules, without any further notice.

Shareholders may note that both the unclaimed dividend and the shares transferred
to the IEPF Authority can be claimed back from the IEPF Authority after following the
procedure prescribedinthe Rules.

For any queries, the shareholders are requested to contact the
Company at Persistent Systems Limited, Bhageerath, 402 Senapati
Bapat Road, Pune 411 016, India, Tel. No.: (020) 6703 0000,

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION
MAXGROW OVERSEAS LIMITED

OF THE CREDITORS OF

ULAR

Is Incorporated / Registered

| Corporate Identity No./Limited Liability

Identification No.of corporate debtor

U51909WB2008PLC128225

| Address of the Registered Office and

Principal Office (if any) of Corporate Debto

Registered Address: Natural Height Complex,1C

Building-No--5-Phase |, VIP Road, Opp. Haldiranj

(Air Port) Kolkata, West Bengal - 700052

Address Other Than R/O: 103, Hubtown Solaris, N
heri (East) Mumbai

Maharashtra - 400069

resolution process

Name and registration number of the
Insolvency Professional acting as Interin
Resolution Professional

Mr. Sushil Kumar Agrawal
Registration No.
IBBI/IPA-001/IP-P02136 / 2020-2021/1328

Address and e-mail of the Interim Resolutior]
Professional, as registered with the Board

Avani Oxford, Phase 1, Block 2, Lobby 2 FlatNo. 4H
, 136 Jessore Road , Near Lake Town Swimming
Pool, Kolkata, West Bengal ,700055

Email —avafca@gmail.com

10

Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

AAAINSOLVENCY PROFESSIONALSLLP,
Kolkata Office- Mousumi Co. Op. Housing Society,
15B, Ballygunge Circular Road, Kolkata- 700019
Email - ip.maxgrowoverseas@gmail.com

1|

Last date for submission of claims

02/06/2022

12

Classes of creditors, if any, under clause(b) o
sub-section (6A) of section 21, ascertaineg
by the Interim Resolution Professional

N/A

13

Names of Insolvency Professionals identified t:t N/A

act as Authorised Representative of creditors i
a class (Three names for each class)

14

(a) Relevant Forms and (b)Details of
authorized representatives are available

(a) https://www.ibbi.gov.in/home/downloads
(b) N/A

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
corporate insolvency resolution process of the MAXGROW OVERSEAS LIMITED on 19/05/2022.

The creditors of MAXGROW OVERSEAS LIMITED, are hereby called upon to submit their claims
with proof on or before 02/06/2022 to the interim resolution professional at the address mentioned

e-mail-investors@persistent.com
For Persistent Systems Limited

Amit Atre
Company Secretary
ICSI Membership No.: ACS 20507

Place : Pune
Date : May 20, 2022

AGRIWISE FINSERY LIMITED
(ERSTWHILE STARAGRI FINANCE LIMITED)
A wholly owmead subsdary of Star Agrwansnousing and Colataral Managernanl Lid.
CIN © LieasostH195aPLE2ER0GY
Reqd. Office; Sahar Plaza Compiex, A 601-604, Bonanza, Near Chakala Metro station,
Andhen East, Mumbai 400059,
Phona: 022-504&7777 | Fax ; 022-30:677E3 | Webcvwiwral agmwiss.com
Email : infoiRagraise com

EXTRACT OF AUDITED ANANCIAL RESULTS FOR THE QUARTER AND YEAR

ENDED 315T MARCH, 2022 iAsnount Ruoees i Lakhis]

againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All othef
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13
to actas authorised representative of the class in Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 21/05/2022
Kolkata:

Mr. SUSHIL KUMAR AGRAWAL,
Reg No.: IBBI/IPA-001/IP-P-02136/2020-2021/13281

Board of India (Lagquidation Process) Regulations, 2016]

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy

FOR THE ATTENTION OF THE STAKEHOLDERS OF

HEMA ENGINEERING INDUSTRIES LTD

SOBHA LIMITED

3 months
erded
31.03.2022
[Audited]

Particulars

Total ooms Inom opsrations 7aEe
Prodit hedore tax 364
Profit afer 1ax 250

Total comprehensive income for the period

[camprising profit- for the period (afler tax) 208
and othaer comprehensive income {after fax))

Paid-up Equity Share Capita Q48

Resarves {exclud ng resaluakon ressrve]

Eamings per Share (of 104~ each)
[For conting r and giscontinued aperalans)

Bazo and diluted EFS 2.64
Hotes:
1) The key data of standalone finaneial results 13 a3 under:

3 months
Particulars 31.{';";:::

[Audited]”
Incama from dparations 7689
Prodit belore tax 383
Profit afer tax 277
Total comprehensive income 2BE

2) Keay Standalons firancial ratio of the Company is given below

Partlculars

Debt Equily Ratio

Debt Service Coverage Ratio

Interest Service Coverane Ratio

EXTRACT OF THE AUDITED CONSOLIDATED FINANCIAL RESULTS
FORTHE QUARTER AND YEAR ENDED 31 MARCH 2022

Regulation 33 of the EEBI (Listing Obligations and Disclosure RBequirements) Regulations, 215, The fu

avallable on the website of the Stock Exch AN e s anc the listed enbity. | w

G L4520 1A Sa5PLEO184 75

Regd. Offca: "ROBHA, Sarapur — Marathahalli Outer
Fing Road (ORR), Devarabisanahalll, Bellandur Post
Sangakare - 560 103,

Fhy +971-00-429320000, Fax: +91-80-4532 0444

ermail: rvastorsifsobha com

ey, sohing com

i T Kdlion )

Preceding

Year 1o date

3 months Corresponding figures for Frevious

. mﬂ':dp; 3 months ended current year ended

21 12_ ED-';-l 31.03.2021 year ended 31.03.2021

[J n au,,j,,,,:j] [Audited]” 31.03.2022 [Audited)
: - [Audited]

6,975 5,880 28,216 21 G0

b2 146 581 752

327 i70 i6a 693

245 248 246 a4a

4,157 23,320

.43 1.89 12.32 6.57

Year to date

F;r-;::aﬁ::g Corresponding figures for Previous

v njn-::lna 3 months ended current year ended

1 ‘I'i.; zn:n 31.03.2021 year ended 31.03.2021

[I:lln.au::llit;j] [Audited]” 31.03.2022 [Audited]
B [Audited)

&, 556 5,858 28,085 21,912

337 45 528 TAE

2h2 153 128 GhE

257 1588 118 GE2

Year (o dale

figures for Previous

current year ended

year ended 31.03.2021

31.03.2022 [Audited)
[Audited]

1.0 1.28

1% 1%

0. 020

1.54 .23

3k The above s an exiract of the detailed toemat of financial resulis lor the quarter and year ended 371 March 2022 filed with the Stock Exchanges under

ar Particular Couarter Year "I’E';r FARTICULARS DETAILS
o AreHarE 31 Maen | 3 feweh | 31 March || | || NAME OF CORPORATE DEBTOR |Hema Engineering Industries Lid
: mE il 2021 2. | Date of Incorparation of Corporate Debtor | 22009/1987
1 | Toted Income from Jperssons ada. 404:3.82 o, 14a.508 3 FLI,,I"'-I,'.I"il:,I'IJﬂ[!ET'ﬂh ch Corporate Debéar RﬂgiElrﬂ" of Companies. Mew Delhi
2 | Mel Profit ! (Loss) for the period (before Tax, is Incomporated Regsianad
EH:EFI'. l:l'lﬂll a.rr:l-..:-.-.E:Iran:rnlr'a’!.- I1E.r“'|E-| 26,74 qd.94 4645 I C'.IH}L'E'E':E Id!n"‘-«' W, { Lirmilesd IJHJ”I.'[I UT&E‘IEDL‘:"‘BH?FL Elqu:gq
3 ':?I' F’E':""- / '._'-:‘EEi' mr::llrﬂ 2:1”:’:' gl ;—""‘ g o Ty Prre= Idantfication No. of Comarale Dablor
1 I,,NE:-MT; EF,FD::a :;.- |:e ,prr;:‘;:lr.f?u-ml — — — | 5. | Address of fhe regstered ofice & principal office (if any) of Corporsta Deboor
father I::-::':E|::':l:|"|ﬁi ancior Extracrdinany fems] 186,94 612,10 157 55 Registered Office; Sachindanard Farm House, Kishangarh Vilage, Opp. Swimming Pool,
5 | Tatal comprehensive income far the perod DDA Sparts Complesx, Lare Green Avenue, Vasant Kunl, Bew Dedi - 110070
[Carrgnising proft for the perod (aHer tax) and Administrative Office (A5 per MCA Website): B9th Km Slone, Debi-Jaipur Highway, Dhanuhera,
othar comprehanalve income (aftee fa] 205,44 621,66 2170 Rewan — 12201 [Haryzna)
B | Paid up Equily Shans Capils 1500000 | 1500000 | 1500000 Plant: 173 KM, Khandsa Road, Gunsgram= 122001
7 |Raservas [exchuding Revalualion Aesans 25ena3s | 2osasE Plant: pparapalliVikage, Malthgondapalk Pest Thally Road, Hosur {Tamiinady)
B | Secuilies Pramium Acceunl Plani: Ma. F13& 71T, Foarapalli Vilkage, Hosur { Taminacy|
2 | Nel worth 1715858 | 16 350.68 Plant: Plot Ko 4, Salempur, Mehdood, IP-2, Haridwar {Uittaraknand)
10 | Paic up Dot Capital | Qutsianding Debt o000 | 160600 | sl | | HntiEeE N, 198 Saenyumitdon L, arver iamand)
11 | Dutstanding Fedsemable Praierence Sharas ; 7 Plant: 154, ¥ ||r|_!;|n-_'|"_'ﬁ!|l:|ﬂ|ll.'l:|. IE‘.IEt-NFI|dg:Ir-I'.|:|'-'IIH.d'H| rldﬂf-fl'l 0
12 | Debt Equity Rato S T 154 Plani: Plot Mo, §& 14, Sechar-8, HSIDE, Growth Centre, Bawal Distt. Rewar (Harvana
i B P B AT — = - Plant: Plct No. G-T7, Shed No. 47, SIDCO Industrial Estate, Kakalur, Distt. Thinnaliur-602003 TN}
ki e et Plant: Plot No. 1601, 2t GIDC Halel, Tat-Halod, Disit Panchmahal, Gujarat-385350
[Bar coetinisrsg And discontinied operabions) - " E ¥ % L
H a5 041 790 Plani: B4h km Slong, DeliJaipur Highway, Wilage Sdhrawk. Gurgaan-122411
2. Dilated 013 041 0.2z W | 9. | Date of clesine of Insclvency 170572022
13 | Capital Redemption Aesere Ni il il Restlution Process -
14 | Daberiurg Redamplian Roseryve (Raler note 3] A 1) Mo il | 7. | Liguddation commancement dalte 17052022
15 | Dbt Senvica Cavarage Rafio (Raler nota 4) NA NA Al | ofComorateDeblor |
16 | Interest Senice Cowerage Ralia [Refar nale 4] MA il Mo [l | 8 | Name & Regastration Kumber of Insolvency | Viikas Garg
Mata: F'!u'emugiﬂ acling a3 Liquidatoe Regn. No: B81IFA-O0TAP-POTDG0GENT7-2018117 33
1) Tha abewe is an extract of the delailed format of unaudited guastery Snancial resuits for e | | 3. | Addrass and Email of the quidator 804, 8th Floar, Arunachal Bulding, 18
ruarter and year ended 315t March, 2022 filed with the BSE Limited under Reguiation 52 of the a5 regisserad with the Board Biarakhamba Read, New Delbd - 110001
SEBI |Listing and Ciher Disdcsure Reguirements) Regqulations, 2015 The full farmat of the quariery Email: vikas@vamindia.in
and yearl inancil esuls i ayaiabia on the websies of e BSE Limitad and the Company | |70 iirags and e-mal 1 be used for | immacutals Resolubon Professionals Prvale Liied,
l._'.IE ba WawW.agrwiEE.cam ; COMASpanGancs with s [Kulcate unit Mo, 111-112, First Floar, Tower-A, Spazedge
2]  The sbave resuks of tha I:un_'nar.',.' hewe beaan renviewed by the Audit Committee and epproved by (Claims are to be sent to this address Camimarcial Comolex. Sactar-47. Sohna Road.
the Board of Directors &% thair meeting hald on 15th May, 2022 and email only) Gurpaon - 122018
3 Pursuant o Regulation 52 (4) of the SEB (Listing and Crher Disciosune Aequirementa) Regulations, : Email: Bquidator hamaengg@gmail .com
2015, the pertinert disclosures have besn made 1o e BSE Umited and can be acceczed on the | | = = : 1
Comparry wabsile www.agriwise.com, 1.{ Last dale for submissian of Liaims | 1W0e2022
4] As par Rule 18(7)(0)(i) of the Companies (Share Capital and Debartures) Rules. 2014 the Motice is hereby given that the Naticnal I::m:.:eng,- ITEH Tfl:ll-ﬂfl_L Banchll, New Dedhi has ordened the
Company, baing NSFC. is not required 1o create dabenturs redsmption resenve in respect of | | Sommencement of kquidation afthe Hema Enginearing Industries Ltd on 17105/2022.
privatesy placed debanfuras, The slakeholders of Hema Engineering Indusiries Ltd are nereby called upon Io submil S claims
51 The Company beling NBFG, this disciasure & mal appkcable pursuant 1o Regukation 52(4) of the | | with proofon orbefore 1606MR022, bo the liguidator 3t the address menticniad againstibem Mo, 10,
SEBI [Listing and Other Désclosure Requrements) Reguiations, 2015 The financial creditors shall submit their claims with proof by electronic means only. Allother credibors may
For Agriwise Finsery Uﬂ“:: subenitthe claims with the proof in parsan. by pastar by electronic means.
Amith Agarwal Submission of false or misbeading proof of claims shall atiract panalties. Vikas Garg
Place : Mumbai Execufive Director | |Date - 20.062022 Ligusdatar of Hema Enginsening Industnias Lid
Date :: 19 May 2022 [DiN: 1130768} | | Place ; Gurugram Regn. No: |IBBIFA-001/IP-PD1050/2017-2018/11733

format af the guarterly fmancial results are

WA, NSR NI, 20m and wWilsw. S00na. Com)

Bengalury, India

20 May 20

finam:i“. Ep. An

Jagadizh Nangineni
Managing Director
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SATURDAY, MAY 21, 2022

KERALA WATER AUTHORITY e-Tender Notice

Tendar No.: 106/2021-22IKWA/PHC/D1/TVM{RTZ)

Jal Jesvan Mission 2021-24 - Thruvananthapuram Disinct — Pothancode Grama
Fanchayath - Providing pipedine extensson & FHTCs to a8 househobds and package-|l -

Providing distribution network in Pothencode Grama Panchayath.

EMD: ¥5,00,000, Tender fee: 315,000

Last date for submitting tender. 10-06-2022 03:00 pm

Phone: 0471-2322303. Website: www.kwa kerala.gov.in, www.etenders.kerala.gov.in
KWA-JB-GL-6-233-2022-23 Superintending Engineer, PH Cirche, Thirovaranthapuram

_f" }
N R

Shouri Properties Private Limited is a company
incorporated under the Companies Act, 1956 with its
registered office at 5" Floor, Viraj Towers, Next to Andheri
Flyover, Western Express Highway, Andheri East, Mumbai
- 400093.

CIN: U45201MH2002PTC134393)

INOX Leisure Limited is a public limited company
incorporated under the Companies Act, 1956 with its
registered office at 5" Floor, Viraj Towers, Next to Andheri
Flyover, Western Express Highway, Andheri East,
Mumbai-400093.

CIN: L92199MH1999PLC353754

For INOX Leisure Limited
S/D

Kailash B. Gupta

Chief Financial Officer
Place: Mumbai

Date: 20" May, 2022

N N N N N

N/ N N N N N N

LIVE #-MOVIE
INOX LEISURE LIMITED
(CIN: L92199MH1999PLC353754)
Registered office: 5 Floor, Viraj Towers, Next to Andheri Flyover, Western Express
Highway, Andheri (East), Mumbai — 400 093.
Telephone: 022 40626900
Website: www.inoxmovies.com | Email id: investors@inoxmovies.com

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
MUMBAI BENCH
IN
C.A. (CAA)/ 41 /MB/2022
In the matter of the Companies Act, 2013;
AND
In the matter of Sections 230 - 232 and other applicable provisions of the
Companies Act, 2013 ;
AND
In the matter of Scheme of Merger (By absorption) of Shouri Properties Private Limited (Transferor Company)
by INOX Leisure Limited (Transferee Company)
and their respective Shareholders.

....First Applicant Company/ Transferor

Company

....5econd Applicant Company/Transferee

Company

FORM NO. CAA. 3
NOTICE OF COMPANY SCHEME APPLICATION

Noticeis hereby given pursuant to sub-section (5) of section 230 of the Companies Act, 2013, that the Hon'ble National Company
Law Tribunal, Mumbai Bench (the Hon'ble Tribunal) vide its Order dated 6" May, 2022, has dispensed with the requirement of
holding meetings of Equity Shareholders' of the Applicant companies for approval of the proposed Scheme of Merger (By
absorption) of Shouri Properties Private Limited (Transferor Company) by INOX Leisure Limited (Transferee Company) and
their respective Shareholders (Proposed Scheme). Further, the Hon'ble Tribunal vide its aforesaid Order has dispensed with the
requirement to hold the meeting of the Secured and Unsecured Creditors of the Second Applicant Company. There are no
creditors in the First Applicant Company therefore, the question of holding their meeting does not arise. The Second Applicant
Company was further directed by the Hon'ble Tribunal to give individual notices to all of its Secured and Unsecured Creditors
along with the copy of the Scheme, with direction that they may submit their representations, if any.

If any person concerned is desirous of supporting or opposing the said petition, he/she/it should send to the Hon'ble Tribunal at
4" Floor, MTNL Exchange Building, Near G D Somani School, C D Somani Marg, Cuffe Parade, Mumbai — 400005 within thirty
(30) days from the date of this notice. Copy of the representation may simultaneously be sent to the Applicant Companies at
5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express Highway, Andheri East, Mumbai - 400093. Where any person
concerned seeks to oppose the aforesaid Application, the grounds of opposition or a copy of affidavit in that behalf should be
furnished with such notice. A copy of the Company Scheme Application along with all the exhibits will be furnished by the
Applicant's Authorized Representative to any person requiring the same on payment of the prescribed fees.

Persistent Systems Limited
,:-P CIN: L72300PN1990PLC056696
Regd. Office: 'Bhageerath’, 402 Senapati Bapat Road, Pune 411 016
Persistent  Ph. No.: +91 (20) 6703 0000 Fax: +91 (20) 6703 0008
E-mail: investors@persistent.com Website: www.persistent.com

NOTICE 1.; Name of Corporate Debtor MAXGROW OVERSEAS LIMITED
[For transfer of Equity Shares to the Investor Education and 2.| Date of Incorporation Of Corporate Debtor| 05/08/2008
Protection Fund (IEPF) Suspense Account] 3.| Authority Under Which Corporate Debtof RoC-Kolkata

This notice is being sent pursuant to the applicable provisions of the Companies
Act, 2013 (the ‘Act’) read along with the Investor Education and Protection Fund
Authority (Accounting, Audit, Transfer, and Refund) Rules, 2016, (the ‘Rules’)
notified by the Ministry of Corporate Affairs (MCA) effective from September 7,
2016.

As per Section 124(5) of the Act, any amount of dividend which remains unpaid or
unclaimed for seven years should be transferred by the Company to the IEPF

: " , | Insolvency commencement date in
established by the Central Government. Further, as per provisions of Section ° respect ofy Corporate Debtor 19052022
124(6) of the Act, all shares in respect of which dividend has not been claimed for | |71 Estimated date of closure of insolvency | 15/11/2022

seven consecutive years shall also be transferred to the IEPF Suspense Account.
Complying with the requirements set out in the Rules, the Company has
communicated to the concerned shareholders individually, whose shares are liable
to be transferred to the IEPF Suspense Account in August 2022 for taking the
appropriate action.

The Company has also uploaded full details of such shareholders and shares due
for transfer on its website at https://www.persistent.com/investors/unclaimed-
dividend/
In case the Company does not receive any response from the concerned
shareholders by June 30, 2022, the Company shall as per the requirements of the
said Rules, transfer the shares to the IEPF Suspense Account by the due date as
per procedure stipulated in the Rules, without any further notice.

Shareholders may note that both the unclaimed dividend and the shares transferred
to the IEPF Authority can be claimed back from the IEPF Authority after following the
procedure prescribedinthe Rules.

For any queries, the shareholders are requested to contact the
Company at Persistent Systems Limited, Bhageerath, 402 Senapati
Bapat Road, Pune 411 016, India, Tel. No.: (020) 6703 0000,

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION
MAXGROW OVERSEAS LIMITED

OF THE CREDITORS OF

ULAR

Is Incorporated / Registered

| Corporate Identity No./Limited Liability

Identification No.of corporate debtor

U51909WB2008PLC128225

| Address of the Registered Office and

Principal Office (if any) of Corporate Debto

Registered Address: Natural Height Complex,1C

Building-No--5-Phase |, VIP Road, Opp. Haldiranj

(Air Port) Kolkata, West Bengal - 700052

Address Other Than R/O: 103, Hubtown Solaris, N
heri (East) Mumbai

Maharashtra - 400069

resolution process

Name and registration number of the
Insolvency Professional acting as Interin
Resolution Professional

Mr. Sushil Kumar Agrawal
Registration No.
IBBI/IPA-001/IP-P02136 / 2020-2021/1328

Address and e-mail of the Interim Resolutior]
Professional, as registered with the Board

Avani Oxford, Phase 1, Block 2, Lobby 2 FlatNo. 4H
, 136 Jessore Road , Near Lake Town Swimming
Pool, Kolkata, West Bengal ,700055

Email —avafca@gmail.com

10

Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

AAAINSOLVENCY PROFESSIONALSLLP,
Kolkata Office- Mousumi Co. Op. Housing Society,
15B, Ballygunge Circular Road, Kolkata- 700019
Email - ip.maxgrowoverseas@gmail.com

1|

Last date for submission of claims

02/06/2022

12

Classes of creditors, if any, under clause(b) o
sub-section (6A) of section 21, ascertaineg
by the Interim Resolution Professional

N/A

13

Names of Insolvency Professionals identified t:t N/A

act as Authorised Representative of creditors i
a class (Three names for each class)

14

(a) Relevant Forms and (b)Details of
authorized representatives are available

(a) https://www.ibbi.gov.in/home/downloads
(b) N/A

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
corporate insolvency resolution process of the MAXGROW OVERSEAS LIMITED on 19/05/2022.

The creditors of MAXGROW OVERSEAS LIMITED, are hereby called upon to submit their claims
with proof on or before 02/06/2022 to the interim resolution professional at the address mentioned

e-mail-investors@persistent.com
For Persistent Systems Limited

Amit Atre
Company Secretary
ICSI Membership No.: ACS 20507

Place : Pune
Date : May 20, 2022

AGRIWISE FINSERY LIMITED
(ERSTWHILE STARAGRI FINANCE LIMITED)
A wholly owmead subsdary of Star Agrwansnousing and Colataral Managernanl Lid.
CIN © LieasostH195aPLE2ER0GY
Reqd. Office; Sahar Plaza Compiex, A 601-604, Bonanza, Near Chakala Metro station,
Andhen East, Mumbai 400059,
Phona: 022-504&7777 | Fax ; 022-30:677E3 | Webcvwiwral agmwiss.com
Email : infoiRagraise com

EXTRACT OF AUDITED ANANCIAL RESULTS FOR THE QUARTER AND YEAR

ENDED 315T MARCH, 2022 iAsnount Ruoees i Lakhis]

againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All othef
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13
to actas authorised representative of the class in Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 21/05/2022
Kolkata:

Mr. SUSHIL KUMAR AGRAWAL,
Reg No.: IBBI/IPA-001/IP-P-02136/2020-2021/13281

Board of India (Lagquidation Process) Regulations, 2016]

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy

FOR THE ATTENTION OF THE STAKEHOLDERS OF

HEMA ENGINEERING INDUSTRIES LTD

SOBHA LIMITED

3 months
erded
31.03.2022
[Audited]

Particulars

Total ooms Inom opsrations 7aEe
Prodit hedore tax 364
Profit afer 1ax 250

Total comprehensive income for the period

[camprising profit- for the period (afler tax) 208
and othaer comprehensive income {after fax))

Paid-up Equity Share Capita Q48

Resarves {exclud ng resaluakon ressrve]

Eamings per Share (of 104~ each)
[For conting r and giscontinued aperalans)

Bazo and diluted EFS 2.64
Hotes:
1) The key data of standalone finaneial results 13 a3 under:

3 months
Particulars 31.{';";:::

[Audited]”
Incama from dparations 7689
Prodit belore tax 383
Profit afer tax 277
Total comprehensive income 2BE

2) Keay Standalons firancial ratio of the Company is given below

Partlculars

Debt Equily Ratio

Debt Service Coverage Ratio

Interest Service Coverane Ratio

EXTRACT OF THE AUDITED CONSOLIDATED FINANCIAL RESULTS
FORTHE QUARTER AND YEAR ENDED 31 MARCH 2022

Regulation 33 of the EEBI (Listing Obligations and Disclosure RBequirements) Regulations, 215, The fu

avallable on the website of the Stock Exch AN e s anc the listed enbity. | w

G L4520 1A Sa5PLEO184 75

Regd. Offca: "ROBHA, Sarapur — Marathahalli Outer
Fing Road (ORR), Devarabisanahalll, Bellandur Post
Sangakare - 560 103,

Fhy +971-00-429320000, Fax: +91-80-4532 0444

ermail: rvastorsifsobha com

ey, sohing com

i T Kdlion )

Preceding

Year 1o date

3 months Corresponding figures for Frevious

. mﬂ':dp; 3 months ended current year ended

21 12_ ED-';-l 31.03.2021 year ended 31.03.2021

[J n au,,j,,,,:j] [Audited]” 31.03.2022 [Audited)
: - [Audited]

6,975 5,880 28,216 21 G0

b2 146 581 752

327 i70 i6a 693

245 248 246 a4a

4,157 23,320

.43 1.89 12.32 6.57

Year to date

F;r-;::aﬁ::g Corresponding figures for Previous

v njn-::lna 3 months ended current year ended

1 ‘I'i.; zn:n 31.03.2021 year ended 31.03.2021

[I:lln.au::llit;j] [Audited]” 31.03.2022 [Audited]
B [Audited)

&, 556 5,858 28,085 21,912

337 45 528 TAE

2h2 153 128 GhE

257 1588 118 GE2

Year (o dale

figures for Previous

current year ended

year ended 31.03.2021

31.03.2022 [Audited)
[Audited]

1.0 1.28

1% 1%

0. 020

1.54 .23

3k The above s an exiract of the detailed toemat of financial resulis lor the quarter and year ended 371 March 2022 filed with the Stock Exchanges under

ar Particular Couarter Year "I’E';r FARTICULARS DETAILS
o AreHarE 31 Maen | 3 feweh | 31 March || | || NAME OF CORPORATE DEBTOR |Hema Engineering Industries Lid
: mE il 2021 2. | Date of Incorparation of Corporate Debtor | 22009/1987
1 | Toted Income from Jperssons ada. 404:3.82 o, 14a.508 3 FLI,,I"'-I,'.I"il:,I'IJﬂ[!ET'ﬂh ch Corporate Debéar RﬂgiElrﬂ" of Companies. Mew Delhi
2 | Mel Profit ! (Loss) for the period (before Tax, is Incomporated Regsianad
EH:EFI'. l:l'lﬂll a.rr:l-..:-.-.E:Iran:rnlr'a’!.- I1E.r“'|E-| 26,74 qd.94 4645 I C'.IH}L'E'E':E Id!n"‘-«' W, { Lirmilesd IJHJ”I.'[I UT&E‘IEDL‘:"‘BH?FL Elqu:gq
3 ':?I' F’E':""- / '._'-:‘EEi' mr::llrﬂ 2:1”:’:' gl ;—""‘ g o Ty Prre= Idantfication No. of Comarale Dablor
1 I,,NE:-MT; EF,FD::a :;.- |:e ,prr;:‘;:lr.f?u-ml — — — | 5. | Address of fhe regstered ofice & principal office (if any) of Corporsta Deboor
father I::-::':E|::':l:|"|ﬁi ancior Extracrdinany fems] 186,94 612,10 157 55 Registered Office; Sachindanard Farm House, Kishangarh Vilage, Opp. Swimming Pool,
5 | Tatal comprehensive income far the perod DDA Sparts Complesx, Lare Green Avenue, Vasant Kunl, Bew Dedi - 110070
[Carrgnising proft for the perod (aHer tax) and Administrative Office (A5 per MCA Website): B9th Km Slone, Debi-Jaipur Highway, Dhanuhera,
othar comprehanalve income (aftee fa] 205,44 621,66 2170 Rewan — 12201 [Haryzna)
B | Paid up Equily Shans Capils 1500000 | 1500000 | 1500000 Plant: 173 KM, Khandsa Road, Gunsgram= 122001
7 |Raservas [exchuding Revalualion Aesans 25ena3s | 2osasE Plant: pparapalliVikage, Malthgondapalk Pest Thally Road, Hosur {Tamiinady)
B | Secuilies Pramium Acceunl Plani: Ma. F13& 71T, Foarapalli Vilkage, Hosur { Taminacy|
2 | Nel worth 1715858 | 16 350.68 Plant: Plot Ko 4, Salempur, Mehdood, IP-2, Haridwar {Uittaraknand)
10 | Paic up Dot Capital | Qutsianding Debt o000 | 160600 | sl | | HntiEeE N, 198 Saenyumitdon L, arver iamand)
11 | Dutstanding Fedsemable Praierence Sharas ; 7 Plant: 154, ¥ ||r|_!;|n-_'|"_'ﬁ!|l:|ﬂ|ll.'l:|. IE‘.IEt-NFI|dg:Ir-I'.|:|'-'IIH.d'H| rldﬂf-fl'l 0
12 | Debt Equity Rato S T 154 Plani: Plot Mo, §& 14, Sechar-8, HSIDE, Growth Centre, Bawal Distt. Rewar (Harvana
i B P B AT — = - Plant: Plct No. G-T7, Shed No. 47, SIDCO Industrial Estate, Kakalur, Distt. Thinnaliur-602003 TN}
ki e et Plant: Plot No. 1601, 2t GIDC Halel, Tat-Halod, Disit Panchmahal, Gujarat-385350
[Bar coetinisrsg And discontinied operabions) - " E ¥ % L
H a5 041 790 Plani: B4h km Slong, DeliJaipur Highway, Wilage Sdhrawk. Gurgaan-122411
2. Dilated 013 041 0.2z W | 9. | Date of clesine of Insclvency 170572022
13 | Capital Redemption Aesere Ni il il Restlution Process -
14 | Daberiurg Redamplian Roseryve (Raler note 3] A 1) Mo il | 7. | Liguddation commancement dalte 17052022
15 | Dbt Senvica Cavarage Rafio (Raler nota 4) NA NA Al | ofComorateDeblor |
16 | Interest Senice Cowerage Ralia [Refar nale 4] MA il Mo [l | 8 | Name & Regastration Kumber of Insolvency | Viikas Garg
Mata: F'!u'emugiﬂ acling a3 Liquidatoe Regn. No: B81IFA-O0TAP-POTDG0GENT7-2018117 33
1) Tha abewe is an extract of the delailed format of unaudited guastery Snancial resuits for e | | 3. | Addrass and Email of the quidator 804, 8th Floar, Arunachal Bulding, 18
ruarter and year ended 315t March, 2022 filed with the BSE Limited under Reguiation 52 of the a5 regisserad with the Board Biarakhamba Read, New Delbd - 110001
SEBI |Listing and Ciher Disdcsure Reguirements) Regqulations, 2015 The full farmat of the quariery Email: vikas@vamindia.in
and yearl inancil esuls i ayaiabia on the websies of e BSE Limitad and the Company | |70 iirags and e-mal 1 be used for | immacutals Resolubon Professionals Prvale Liied,
l._'.IE ba WawW.agrwiEE.cam ; COMASpanGancs with s [Kulcate unit Mo, 111-112, First Floar, Tower-A, Spazedge
2]  The sbave resuks of tha I:un_'nar.',.' hewe beaan renviewed by the Audit Committee and epproved by (Claims are to be sent to this address Camimarcial Comolex. Sactar-47. Sohna Road.
the Board of Directors &% thair meeting hald on 15th May, 2022 and email only) Gurpaon - 122018
3 Pursuant o Regulation 52 (4) of the SEB (Listing and Crher Disciosune Aequirementa) Regulations, : Email: Bquidator hamaengg@gmail .com
2015, the pertinert disclosures have besn made 1o e BSE Umited and can be acceczed on the | | = = : 1
Comparry wabsile www.agriwise.com, 1.{ Last dale for submissian of Liaims | 1W0e2022
4] As par Rule 18(7)(0)(i) of the Companies (Share Capital and Debartures) Rules. 2014 the Motice is hereby given that the Naticnal I::m:.:eng,- ITEH Tfl:ll-ﬂfl_L Banchll, New Dedhi has ordened the
Company, baing NSFC. is not required 1o create dabenturs redsmption resenve in respect of | | Sommencement of kquidation afthe Hema Enginearing Industries Ltd on 17105/2022.
privatesy placed debanfuras, The slakeholders of Hema Engineering Indusiries Ltd are nereby called upon Io submil S claims
51 The Company beling NBFG, this disciasure & mal appkcable pursuant 1o Regukation 52(4) of the | | with proofon orbefore 1606MR022, bo the liguidator 3t the address menticniad againstibem Mo, 10,
SEBI [Listing and Other Désclosure Requrements) Reguiations, 2015 The financial creditors shall submit their claims with proof by electronic means only. Allother credibors may
For Agriwise Finsery Uﬂ“:: subenitthe claims with the proof in parsan. by pastar by electronic means.
Amith Agarwal Submission of false or misbeading proof of claims shall atiract panalties. Vikas Garg
Place : Mumbai Execufive Director | |Date - 20.062022 Ligusdatar of Hema Enginsening Industnias Lid
Date :: 19 May 2022 [DiN: 1130768} | | Place ; Gurugram Regn. No: |IBBIFA-001/IP-PD1050/2017-2018/11733

format af the guarterly fmancial results are

WA, NSR NI, 20m and wWilsw. S00na. Com)

Bengalury, India

20 May 20

finam:i“. Ep. An

Jagadizh Nangineni
Managing Director

indianexpress.com

ek ) :

- look at every side
before taking a side.

Inform your opinion with
insightful perspectives.

__ ‘l@ﬁﬁ Jﬁ:-‘}-ﬁ.

The Indian Express.
For the Indian Intelligent.

$ T_he Indian EXPRESS
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ORI L
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Persistent Systems Limited
jP CIN: L72300PN1990PLC056696
Regd. Office: 'Bhageerath’, 402 Senapati Bapat Road, Pune 411 016
Persistent  Ph. No.: +91 (20) 6703 0000 Fax: +91 (20) 6703 0008
E-mail: investors@persistent.com Website: www.persistent.com

NOTICE 1. MAXGROW OVERSEAS LIMITED
[For transfer of Equity Shares to the Investor Education and 2.| Date of Incorporation Of Corporate Debtor| 05/08/2008

Protection Fund (IEPF) Suspense Account] 3.| Authority Under Which Corporate Debtof RoC-Kolkata
Is Incorporated / Registered

This notice is being sent pursuant to the applicable provisions of the Companies 4] Corporate Identity No./Limited Liability
Act, 2013 (the ‘Act’) read along with the Investor Education and Protection Fund Identification No.of corporate debtor
Authority (Accounting, Audit, Transfer, and Refund) Rules, 2016, (the ‘Rules’) | | 5. Address of the Registered Office and
notified by the Ministry of Corporate Affairs (MCA) effective from September 7, Principal Office (it any) of Corporate Debtof
2016.

As per Section 124(5) of the Act, any amount of dividend which remains unpaid or
unclaimed for seven years should be transferred by the Company to the IEPF

KERALA WATER AUTHORITY e-Tender Notice

Tender No.- 106/2021-22/KWA/PHC/D1/TVM(RT2)

Jal Jesvan Mission 2021-24 - Thiruvananthapuram Disirict = Fothencode (Grama
Panchayath - Providing pipefine extension & FHTCs to all houssholds and package-|l -
Providing distribution natwork in Pothencode Grama Panchayath,

EMD:; #5,00,000. Tender fiee: T15,000

Last daie for submitting tender: 10-06-2022 03:00 pm

Phone: 0471-2322303, Website: www. kwa. keralagov.in, www.etenders_kerala.gov.in

KWA-JB-GL-6-233-2022-23  Superintending Engineer, PH Circe, Thirwvananthapuram

INOX

LIVE#-MOVIE
INOX LEISURE LIMITED

FOR THE ATTENTION OF THE CREDITORS OF
MAXGROW OVERSEAS LIMITED

- ¥ \ = ¥ =

Name of Corporate Debtor

U51909WB2008PLC128225

Registered Address: Natural Height Complex,1C
itefi = e |, VIP Road, Opp. Haldiran]

(Air Port) Kolkata, West Bengal - 700052

Address Other Than R/O: 103, Hubtown Solaris, N

-S—Phadke—Marg—Andheri (East) Mumbai

Maharashtra - 400069

Insol tdate i
(CIN: L92199MH1999PLC353754) established by the Central Government. Further, as per provisions of Section 6. rg:gggngg gg{;gg?ecgggpor aiein | 19052022
Registered office: 5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express 124(6) of the Act, all shares in respect of which dividend has not been claimed for | |71 Estimated date of closure of insolvency | 15/11/2022

Highway, Andheri (East), Mumbai — 400 093.
Telephone: 022 40626900
Website: www.inoxmovies.com | Email id: investors@inoxmovies.com

seven consecutive years shall also be transferred to the IEPF Suspense Account. resolution process

Complying with the requirements set out in the Rules, the Company has || 8| Name and registration number of thg Mr. Sushil Kumar Agrawal

communicated to the concerned shareholders individually, whose shares are liable Qg:gﬁﬂg% Errgff:::ifr?gl acting s Interin II-\>BeBg|I/TgZEI(§)(?1'/\:Ig.-P021 36 / 2020-2021/1328

to be transferred to the IEPF Suspense Account in August 2022 for taking the | 1™gT"a 4 ress and e-mail of the Interim Resolutior] Avani Oxford, Phase 1, Block 2, Lobby 2 FlatNo. 48

 BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,

appropriate action. Professional, as registered with the Board | , 136 Jessore Road , Near Lake Town Swimming
MUMBAI BENCH The Company has also uploaded full details of such shareholders and shares due Eoo';l Ko'ka]}a’WGSt B,lenga' 700055
IN for transfer on its website at https://www.persistent.com/investors/unclaimed- , mail—avafca@gmai.com
C.A. (CAA)/ 41 /MB/2022 dividend! - 10| Address and e-mail to be used for AAAINSOLVENCY PROFESSIONALSLLP,

correspondence with the Interim
Resolution Professional

Kolkata Office- Mousumi Co. Op. Housing Society,

In the matter Of the Companies Act, 2013; 15B, Ballygunge Circular Road, Kolkata- 700019

AND
In the matter of Sections 230 - 232 and other applicable provisions of the
Companies Act, 2013 ;
AND
In the matter of Scheme of Merger (By absorption) of Shouri Properties Private Limited (Transferor Company)
by INOX Leisure Limited (Transferee Company)
and their respective Shareholders.

In case the Company does not receive any response from the concerned
shareholders by June 30, 2022, the Company shall as per the requirements of the Email - ip.maxgrowoverseas@gmail.com
said Rules, transfer the shares to the IEPF Suspense Account by the due date as 02/06/2022

per procedure stipulated in the Rules, without any further notice. 12| Classes of creditors, if any, under clause(b) o N/A

Shareholders may note that both the unclaimed dividend and the shares transferred sub-section (6 of section 21, ascertaineg

. . . : by the Interim Resolution Professional
tothe IEPF Authority can be claimed back from the IEPF Authority after following the | 173 Names of Insolvency Professionals identfied ty N/A
procedure prescribedinthe Rules. 1

act as Authorised Representative of creditors i
For any queries, the shareholders are requested to contact the

11]. Last date for submission of claims

a class (Three names for each class)

Company at Persistent Systems L|m|ted’ Bhageerath, 402 Senapati 14 (a) Relevant Forms and (b)Details of (a) https://www.ibbi.gov.in/home/downloads

Bapat Road, Pune 411 016, India, Tel. No.: (020) 6703 0000 authorized representatives are availablej (b) N/A
e-mail—invest;)rs@p ersistent.c om, ’ ’ Notice is hereby given that the National Company Law Tribunal has ordered the commencement of g

corporate insolvency resolution process of the MAXGROW OVERSEAS LIMITED on 19/05/2022.
The creditors of MAXGROW OVERSEAS LIMITED, are hereby called upon to submit their claims
with proof on or before 02/06/2022 to the interim resolution professional at the address mentioned
againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All othef
creditors may submit the claims with proofin person, by post or by electronic means.

Shouri Properties Private Limited is a company )
incorporated under the Companies Act, 1956 with its )
registered office at 5" Floor, Viraj Towers, Next to Andheri )
)
)

Flyover, Western Express Highway, Andheri East, Mumbai

-400093.
CIN: U45201MH2002PTC134393)

For Persistent Systems Limited
....First Applicant Company/ Transferor

Company Amit Atre
Company Secretary

ICSI Membership No.: ACS 20507

Place : Pune
Date : May 20, 2022

INOX Leisure Limited is a public limited company ) Afitﬂan.ciacljcreditorb(talctmgirfwg toaclass,?hslitsr:ed qgainlstthe entr¥ No. 12,|sr|1.altl igdicate itts ChtOiC[?j of1 |
. . . . authorised representative from among the three insolvency professionals listed against entry No.1
lnC(')I;[pOI‘?ite?ﬁ un(Ji[eI;h ;‘};e Covn.lpaflr,},les ACti\Ilgt5t6 Xllfélh lts. g to actas authorised representative of the class in Form CA- N/A.
registered oifice at 5 oor, viraj lowers, Next to erl Submission of false or misleading proofs of claim shall attract penalties.
Flyover, Western Express Highway, Andheri East, ) Aﬂllll’flll FINSERV LIMITED Date: 21/05/2022 Mr. SUSHIL KUMAR AGRAWAL,
: (ERSTWHILE STARAGRI FINANCE LIMITED) Kolkata: Reg No.: IBBI/IPA-001/IP-P-02136/2020-2021/13281
Mumbai-400093. ) A wholly owned subaidiary of Ster Agriwarehousing and Colateral Managemant Lid, olkata: "
CIN: L92199MH1999PLC353754 ) CIN : UES3asMH1065PLC267 087
. Regd. Office: Sahar Plaza Complex. A 501-604, Bonanza, Mear Chakala Metro station, FORM B
) ....Second Applicant Company/Transferee Aewcher East Mumbal 400059, PUBLIC ANNOUNCEMENT
Company Phone; 0Z2-204677T7 | Fax » 0Z2-802877E0 | Webowww.agiwize.com - S T I s A B : o
Emal:  ink i amwise oo [Regulation 12 of the Insolvency and Bankruptcy
FORM NO. CAA. 3 A CERURATED AL HEELILTE E—— Board of India { Liguidation Process) Regulations, 2016]
) D ST AL FOR THE ATTENTION OF THE STAKEHOLDERS OF
NOTICE OF COMPANY SCHEME APPLICATION {Amount Rupees in Lakhs) HEMA ENGINEERING INDUSTRIES LTD
Notice i.s hereby given pursuant to sub—section.(5) of secjtior} 230 of the Compﬂ?nies Act, 2013, thjclt the Hon‘l?le National. Company :L Banticidars —— i bl ri‘mﬁ%&ggﬁﬁgm H—[?EI‘E’:? indusiries Lid
Law Tribunal, Mumbai Bench (the Hon'ble Tribunal) vide its Order dated 6™ May, 2022, has dispensed with the requirement of 1 My |- M |30 Mo - s e b e 2:&1;‘?'"“""! i
: : - . : : ; of Incorparation of Corporale Deb -
holdlng.meetlngs of Equlty Sharehplders .of. the Applicant companies for approva} of thg pl."oposed Scheme of Merger (By T T e 7| Ve 51555 ] [ Aoy ende ohich Comials Detior {Fiagioiiarol Comparniaa. Tiem Daki
absorption) of Shouri Properties Private Limited (Transferor Company) by INOX Leisure Limited (Transferee Company) and 2 | Nel Praff | {Loss) for the perod [bafore Tax, “TlicnotaeiRagsired gl i ool PP
their respective Shareholders (Proposed Scheme). Further, the Hon'ble Tribunal vide its aforesaid Order has dispensed with the Exceptonal andior Extraceminary flems] 278,74 A78.94 XS [ re————— e ——— e P
. . . . - - 2. | Corporzie Iderdity Mo, | Limited Lighilty | U742100L1967YPLCO29229
requirement to hold the meeting of the Secured and Unsecured Creditors of the Second Applicant Company. There are no 3 [ Met Profit { (Loss) far the period before ta ) ) Idenffication No. of Corparate Debtor
creditors in the First Applicant Company therefore, the question of holding their meeting does not arise. The Second Applicant - 'r‘l":'ll'; E’I‘F'*"'”“*" ;":*ll':’ Ex";‘:'*::'“':f_ ihems| 276.74 878.94 38475 ¥ |5, [ Acdress of @e regstened ofice & princinal office [ any) of Corporata Dabior
Company was further directed by the Hon'ble Tribunal to give individual notices to all of its Secured and Unsecured Creditors o Eﬁau‘r}irﬂ;;ﬁmﬂ e | | e Registered Office: Sachindanand Farm House, Kishangarh Vilage, Ogp. Swirming Pool,
along with the copy of the Scheme, with direction that they may submit their representations, if any. 5 | Tot comprehensive soams tor e pefod. T R 1 I DOA Sparts Camples, Lane Green Averue, Vasant Kury, New Dehi- 110070
] ) ) ] ) . ) ) [Comgrising profit for the pariod [afler tax) and Administrative Office [As per MCA Website): E3th Km Sione, Dehi-Jaipur Highway, Dhanhera,
If any person concerned is desirous of supporting or opposing the said petition, he/she/it should send to the Hon'ble Tribunal at othar comprehansive income (after tax]] 20544 | 52166 341,79 Renwari - 122001 (Haryana)
4" Floor, MTNL Exchange Building, Near G D Somani School, C D Somani Marg, Cuffe Parade, Mumbai — 400005 within thirty § | Paid up Equity Share Capital 1500000 | 15.000.00 | 15.000.00 Plant: 113 KM, Khandsa Road, Gurugram - 122001 & g
(30) days from the date of this notice. Copy of the representation may simultaneously be sent to the Applicant Companies at 7 _|Reserves (axciuding Revaluation Resane) 2568836 | 2.059.55 Plant: Upparapalli Vikage, Mathgondapal Fost, Thally Rioad, Hosur{ Tamiinac)

Plani: No. 713 & 717, PoonapalliVillage, Hosur (Taminadu)

Plant: Plot No.4, Salempur, Mehdood, IP-Z. Handwar {Utlasashand)

Plant; Khasra Mo, 1394, Salempur Mehdood-2, Kandwar |Uttarakhand)

Plant: 153, illage Belideyod, Tensi- Malagarh {Himachal Pradash)

Plant: Plot Mo, 54 14, Sector-6, HSIDE, Growth Cenlre, Bawal Distt Rewar (Harvana)

Plant: Plot Mo, -T7, Shed Mo, 47, SIDC0 Industrial Estale, Kakakur, Distt. Thinvalur-B02003 TH)
Plani: Plot Mo, 1601, &1 GIDC Halol, Tak-Halol, Dish. Penchmahal, Gigarst-285G50

Plani: §4th Km Stone, Dedi Jaipur Higheeay, Vilage Sidhrawk. Gurgaon-122411

Securities Premium Accounl

5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express Highway, Andheri East, Mumbai - 400093. Where any person : L e ';
Worn 7585

concerned seeks to oppose the aforesaid Application, the grounds of opposition or a copy of affidavit in that behalf should be S g e uml e B
furnished with such notice. A copy of the Company Scheme Application along with all the exhibits will be furnished by the = [:mg M:Hfdz:ﬁf:ﬁ?sz e — L'm'ﬂ“f :
Applicant's Authorized Representative to any person requiring the same on payment of the prescribed fees. 72 | Dbt Equily nle. T T P

13 | Easnings Par Shara (of Rs. 100~ sach)
(far conlinuing and disconlinuad operaticns) -

1635068
1.000.00

For INOX Leisure Limited

S/D 1, Basic: 013 .41 .22
. 2. Dikuled: a 41 0 i. | Date of ree of Insoives

Kailash B. Gupta |2 _:I:l.__l gd: . | 0 1_ -:]___.._ EE' Egsﬁ:-ﬁ.ﬁgﬁﬁ#r;eﬁ soivency 1752022
Chief Financial Officer 13 | Capital Redsmprion Aesane N LB Nig | |

. 14 | Dabenture Redamption Reserve (Rafer note 3) A MA NA i | 7. | Liguidation commencement date 17052022
Place: Mumbai 15 | Deibt Senvica Coverage Ratio (Refer nota 4) NA NA NA of Comparate Deflor
Date: 20" May, 2022 16 | Interest Senvice Coverage Ratia (Redar nate 4) MNA A MA i | B | Name & Regsiration Number of Insoivency | Vikas Garg

Mabe: Professional acling as Liquidator Regn. No: |BBIIPA-D01AP-POT0S0Z017- 201811733

1) Tha ahowe i3 &0 extract of the detailed format of unaudited quartery Snancal resuts for the | | 9| Acdress and Email of the Bquidator
quarter and year ended 31st Manch, 2022 filed with fe B3E Limited unter Reguiaton 52 of the az registenad with the Board
SEBI|Usting and Oiher Dizchosure Reguirements) Requlations, 3015 The ful farmat of the quarery

Ring Rocad (OAR), Devarabisanahall, Bellandur Fost, and _'_.'eaul',' Iﬂanf}a re&ina s available on the websites of the BEE Limited and the Campany | [ Address and e-mail bo be used for

= it wehsite waw AONwSE COm ;
BB - 0. 21 The abave resuils of the Company hawe been reviewed by the Aucd Committes and aaprovesd by CONeGRECIz Wt T Rl
B Gl T o ; i s ahaye resuls of the v e bean reviewed by The Auc W i ;
bi: +91-80-489320000, Fax: +371-80-43320444 the Bosrd of Dieclors 3t their meeting held on 1t My, 2022 (E:l:ws Elltmm !Je seni to this address

Pursisant 1o Recutation 52 (4) of e SEBI (Listing ard Caher Discicsune Aeuiremenis) Regulalions bl -Dlﬂl'j'

A5, the pertinerd dschagures have Desn made 10 e BSE Limited and can be accessed on fhe

Compiarny websile Wi, agriwise.com,

4] A par Rule 18070000 of the Companies (Skane Capital and Debardunss] Rules, 2014 i
Company, Baing MEFG, iS5 nal required 1o creale dabeniuing redemglion reserad in mpect of
privalely placed debanbinas

g1 The Gompany being NEFG, this dischosure & nal appicable persuant 16 Regulation 52(2) of the
SEB| [Lisfing and Ofher Disclosurg Regurements] Raguadions, 2015

For Agriwise Finsery Limited

a03, th Floor, Arunachal Buiding, 15,

Barakhamba Read, New Delk - 110001

Email: vikas@vamindia.in

immacudate Resalition Frofessianals Private Limited,
Unit Mo, 111-11 2, First Floor, Tower-4, Spazedoe
Commearcial Camglex, Sachar-d7, Sohna Road,
Gurgaon - 122013

Email: iquictalor. hamaengg@ gmail. com
1|Last date for submission of Claims | 16/08f2022 . :
Notics is hereby given thal the Kalional Company Law Tribunal, Banch-ill, New Dedhi has ordened fe
commencemend of kquidation of the Hema Engimeering Industries Lid on 170052022,

The stakeholders of Hema Engineering Industries Ltd are hereby called upon to submit their claims
with proaf on orbefors T6/6MA022, 1o 1he liguidalor al the address mentionad againstibem No. 10,

The financial credilors shall submil Seir claims with proal by electronis meaans anly. Allothar craditors may
subemit the claims with the praof i parsan, by postar by alecinanic means,

SOBHA LIMITED G L4520 A1 Sa5PLC 018475

Regd. Office: "20BHA, Sarjapur — Marathahalll Quter

email: mvestors@sobha.com
[ q
wnanw sobiha o 3

.
—_

EXTRACT OF THE AUDITED CONSOLIDATED FINANCIAL RESULTS
FORTHE QUARTER AND YEAR ENDED 31 MARCH 2022

TN Milisn g

3 momnths
ended
31.03. 2022
[Audibed]"

Particulars

21 By Standalone financial ratio of the IT.-Sl'l'lHH_‘u'-f i5 ghvean (s L

Precading

3 months
ended
IA22021
[Unaudited]

Corresponding
3 months ended

RAegulaticn 33 of the SEBI (Listng Obligations and Disclosure Requiraments) Ragulations, 2005. The fu

31.03.2021
[Audited]*

Year o dale
figures for
current
year ended
31.03.2022
[Audited)

Year to date

avaiable on the websie o e Sleck Exchangeds) and tha leted enldy. { wese BSSincia, com, weaw, nsaindiEcom and s Sobha Gom)

Frevious

year ended
31.03.20:21
[Audited]

3} The abowvie 15 an exdract of the detaibad fesmal al linancial resulis o the quarter and year ended 31 March 2022 filed with the Stack Exchargas under

formmat of e guarlerly fmancial results ang

FiF:l':ﬁ AU, Inclia
20 May 2022

Jagadish Nangineni

Managing Director

financi“. ep. .in

Sdi- e o ] : : .
e Vet to diite Amith Agarwal Submission of false or miskeading proof of nlalfns wallaﬂnf-:t p-erlaltles._ ~ Vikas Garg
3 months 3 e 1;15' Corresponding figures for Previous Place : Mumbal Executive Director | [Date @ 20.05.2022 Liquidator of Hen:1:= Engineering Industries Lid
N — ended mfmd ; 3 months ended currant year ended Date :: 19 May 2022 (DAN: 1140768) | |Place | Guregram Regn. No: |BENPA-001IP-PO10S02097-2018/11732
arliculars 31,03.2022 = 1:;":!@"2' : 31.03.2021 vear ended 31.03.2021
[Audited]® “] i j‘;. o] [Audited]" 31.03.2022 [Audited]
el [Audited]
Total mcome from operations 7,668 6475 5,869 28,216 21,904 indianexpress.com
Profit before tax 364 447 146 1,581 T2
Prodit after fax 2ol 27 173 1.14G4 G
Total comprehensive ncome for the period
(comprising profit for the period (after tax) 259 232 1BE 159 &30
and ciher comprahensve mcomea (after 1ax0)
Faid-up Equity Share Capita D4g Q48 Sud g Q48
Resarves (excluding revaluation resansel 24,137 235,328
Eamings per Share (of $10/ each)
(for continuang and discontinued operations) .
Basiz and diluted EFS 2.64 345 1.849 232 657
Motes:
1} The key data of standalone financial results 2 as under

| Income from operations TR 6 856 5 956 28,089 21,,me
| Prodit nefore tax 303 337 145 1506 TAE
| Prodit afler tax a7 25 153 1,128 Gh5
T ®
L R RE R | look at every side

before taking a side.

The Indian Express.
For the Indian Intelligent.

& The IndianEXPRESS

ligures Tor Previous ® ®o ®
Particulars RO year ended Inform your Oplnlon WIth
year ended 31.03.2021 - - -
31.03.2022 Audited
ey | O insightful perspectives.
I Debt Equity Hatio 1.03 1,28 i
: A .
| % tal Heramit: [ 10 T 1il I;i:"%!ﬂ:; Ii'.%
| (Capital Redemption Reserve i 1 ", ﬂlkt..‘ml!. |
! Dabt Senvice Coverage Hatio .21 .20
Intarest Savice Coverage Hala 1.54 1.23

JOURMNALISM OF COURAGE —
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FINANCIAL EXPRESS

KERALA WATER AUTHORITY e-Tender Notice

Tender Mo.: 106/2021-22/KWAPHC/DA/TVM(RT2)

Jal Jesvan Mission 2021-24 - Thiruvananthapuram District = Pothencode Grama
Fanchaysth - Providing pipeline extension & FHTCs 1o 28 houssholds and package-ll -
Providing distribufion network in Pothencode Grama Panchayath

EMD: ¥5,00,000, Tender fee; T15,000,

Last date for submilfing tender: 10-06-2022 03:00 pm

Phone: 0471-2322303. Wabsite: www.kwa kerala.gov.in, www.etenders.kerala.gov.in
KWA-JB-GL-6-233-2022-23 Superintending Engineer, P Circia, Thinwsananthapuram

INOX

LIVE #-MOVIE
INOX LEISURE LIMITED

(CIN: L92199MH1999PLC353754)
Registered office: 5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express
Highway, Andheri (East), Mumbai — 400 093.
Telephone: 022 40626900
Website: www.inoxmovies.com | Email id: investors@inoxmovies.com

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
MUMBAI BENCH
IN
C.A. (CAA)/ 41 /MB/2022
In the matter of the Companies Act, 2013;
AND
In the matter of Sections 230 - 232 and other applicable provisions of the
Companies Act, 2013 ;
AND
In the matter of Scheme of Merger (By absorption) of Shouri Properties Private Limited (Transferor Company)
by INOX Leisure Limited (Transferee Company)
and their respective Shareholders.

Shouri Properties Private Limited is a company )
incorporated under the Companies Act, 1956 with its )
registered office at 5" Floor, Viraj Towers, Next to Andheri )
Flyover, Western Express Highway, Andheri East, Mumbai )

)

-400093. ....First Applicant Company/ Transferor

CIN: U45201MH2002PTC134393)

Company
INOX Leisure Limited is a public limited company )
incorporated under the Companies Act, 1956 with its )
registered office at 5" Floor, Viraj Towers, Next to Andheri )
Flyover, Western Express Highway, Andheri East, )
Mumbai- 400093. )
CIN: Lo2199gMH1999PLC353754 )

) ....Second Applicant Company/Transferee
Company
FORM NO. CAA. 3

NOTICE OF COMPANY SCHEME APPLICATION

Notice is hereby given pursuant to sub-section (5) of section 230 of the Companies Act, 2013, that the Hon'ble National Company
Law Tribunal, Mumbai Bench (the Hon'ble Tribunal) vide its Order dated 6" May, 2022, has dispensed with the requirement of
holding meetings of Equity Shareholders' of the Applicant companies for approval of the proposed Scheme of Merger (By
absorption) of Shouri Properties Private Limited (Transferor Company) by INOX Leisure Limited (Transferee Company) and
their respective Shareholders (Proposed Scheme). Further, the Hon'ble Tribunal vide its aforesaid Order has dispensed with the
requirement to hold the meeting of the Secured and Unsecured Creditors of the Second Applicant Company. There are no
creditors in the First Applicant Company therefore, the question of holding their meeting does not arise. The Second Applicant
Company was further directed by the Hon'ble Tribunal to give individual notices to all of its Secured and Unsecured Creditors
along with the copy of the Scheme, with direction that they may submit their representations, ifany.

If any person concerned is desirous of supporting or opposing the said petition, he/she/it should send to the Hon'ble Tribunal at
4" Floor, MTNL Exchange Building, Near G D Somani School, C D Somani Marg, Cuffe Parade, Mumbai — 400005 within thirty
(30) days from the date of this notice. Copy of the representation may simultaneously be sent to the Applicant Companies at
5" Floor, Viraj Towers, Next to Andheri Flyover, Western Express Highway, Andheri East, Mumbai - 400093. Where any person
concerned seeks to oppose the aforesaid Application, the grounds of opposition or a copy of affidavit in that behalf should be
furnished with such notice. A copy of the Company Scheme Application along with all the exhibits will be furnished by the
Applicant's Authorized Representative to any person requiring the same on payment of the prescribed fees.

For INOX Leisure Limited
S/D

Kailash B. Gupta

Chief Financial Officer
Place: Mumbai

Date: 20" May, 2022

CIM ; L4530 KA1 285PLCO184T5

Regd. Office: "50BHA', Sarjapur — Marathahalli Cuter
Rirg Road {ORR), Devarabizanshalll, Bellandur Post,
Hangaiore - SE 103

Fh: +91-B0-42320000, Fax: +91-50- 493520444

amail: irvastorsmenbig, com

whnwy sobha. com

SOBHA LIMITED

EXTRACT OF THE AUDITED CONSOLIDATED FINANCIAL RESULTS
FORTHE QUARTER AND YEAR ENDED 31 MARCH 2022

Yz dale
Preceding ear (0 dale

3 months % i Cormesponding figures for Previous
3 months e -
Pyt are ended i 3 months ended current year ended
1 L' [ = .
; 31.03.2022 31 12 "‘L‘I"-".I 31.03.20:1 yvear anded 31.03. 2021
[Audited]® [JnéJﬁ?m-T:ﬂ [Audited]* 31.03.2022 [Audited]
[Audited]

Tatal mcome from apsrations ¥ B5E 5475 5858 28218 21,5904
Profit befare tax g4 442 L4 1.581 a2
Profit after fax 220 32f tra 1. 164 B3

Talal comprarensie incamss for e period

{comprising profit for the paricd {after tas) 58 332 =] 1.158 G630
and cther comprahensive income [after tax))

Pasd-uap BEquity Share Capita 25 444 SuiH R 24 H
Faesensas [excluding sevaluation rasenm) 24 157 23 529
Earnings per Shara (of T10/- sach)

{Tor continuing and discontimued cperaticns|

Basic and diluted EFS 2.5 .45 1.3 12.3: =T

Nofes:

1) The AEn 0313 of standakone financial resulis s &s unde

Year fo date

. Precedin - - : ;

3 months .;Er :;19 Corresponding figures for Previous

Particulars ended ’ m:rnd d 3 months ended current year ended
b 31.03.2022 2 4 aans 31.03.2021 year ended 31.03,2021
[Audited]* [Unau et ed] [Audited]" 31.,03.2022 [Audited]

T [Audibed]

Income from operations 7 E2G G.B5E 5 .a56 28085 21,4812
Frofit before tax b1 337 145 1 .56 Fdb
Prodit alter (ax 27 252 1E3 1.128 G55
Total comarehansie incoms 285 257 =3t] 1119 a2

2) Key Standalone financial ratic of the Company s given below:

[im]

Year 1o dale

figuras for Previous
. current yvear ended

Particulars R
el year ended 31.03.2021
31.03.2022 [Audited]

[Audited)

Dhetak Eqquity Rakio 1.03 1.28
Capital Redempiicn Resarve 119 118
Dent Service Coverage Ratio 0L .20
Interest Service Covesage Balio 1.54 1.23

3) Tha above i5 an extract of the detailed loarmal of financial rasulls foe the guarker and year ended 31 March 2022 filed with tha Stock Exchangeas undar
Regulation 33 of the SEBI (Listing Obligations ard Disclosure Requirements) Reqgulations, 2015, The full formas of the quarterly limancial resulis e

availabla on the wabsite of thwe Stock Exchangeis) and the listed antity. [ wenn bsaindia com, waww nsaindia.com and wew. sobha com|

Bangaluru, India Jagadish Mangineni
20 May 2022 Managing Director

financialexp.epapr.in

Persistent Systems Limited
f CIN: L72300PN1990PLC056696
Regd. Office: '‘Bhageerath’, 402 Senapati Bapat Road, Pune 411 016
Persistent  Ph. No.: +91 (20) 6703 0000 Fax: +91 (20) 6703 0008
E-mail: investors@persistent.com Website: www.persistent.com

NOTICE

[For transfer of Equity Shares to the Investor Education and
Protection Fund (IEPF) Suspense Account]

This notice is being sent pursuant to the applicable provisions of the Companies
Act, 2013 (the ‘Act’) read along with the Investor Education and Protection Fund
Authority (Accounting, Audit, Transfer, and Refund) Rules, 2016, (the ‘Rules’)
notified by the Ministry of Corporate Affairs (MCA) effective from September 7,
2016.

As per Section 124(5) of the Act, any amount of dividend which remains unpaid or
unclaimed for seven years should be transferred by the Company to the IEPF
established by the Central Government. Further, as per provisions of Section
124(6) of the Act, all shares in respect of which dividend has not been claimed for
seven consecutive years shall also be transferred to the IEPF Suspense Account.
Complying with the requirements set out in the Rules, the Company has
communicated to the concerned shareholders individually, whose shares are liable
to be transferred to the IEPF Suspense Account in August 2022 for taking the
appropriate action.

The Company has also uploaded full details of such shareholders and shares due
for transfer on its website at https://www.persistent.com/investors/unclaimed-
dividend/

In case the Company does not receive any response from the concerned
shareholders by June 30, 2022, the Company shall as per the requirements of the
said Rules, transfer the shares to the IEPF Suspense Account by the due date as
per procedure stipulated in the Rules, without any further notice.

Shareholders may note that both the unclaimed dividend and the shares transferred
to the IEPF Authority can be claimed back from the IEPF Authority after following the
procedure prescribedinthe Rules.

For any queries, the shareholders are requested to contact the
Company at Persistent Systems Limited, Bhageerath, 402 Senapati
Bapat Road, Pune 411 016, India, Tel. No.: (020) 6703 0000,
e-mail -investors@persistent.com

For Persistent Systems Limited

Amit Atre
Place : Pune Company Secretary
Date : May 20, 2022 ICSI Membership No.: ACS 20507

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
MAXGROW OVERSEAS LIMITED

> v s ¥ s

1.1 Name of Corporate Debtor MAXGROW OVERSEAS LIMITED
2., Date of Incorporation Of Corporate Debtorl 05/08/2008

3. Authority Under Which Corporate Debtof RoC-Kolkata
Is Incorporated / Registered

4, Corporate Identity No./Limited Liability | U51909WB2008PLC128225
Identification No.of corporate debtor

5., Address of the Registered Office and Registered Address: Natural Height Complex,1C
Principal Office (if any) of Corporate Debtof-BuitdingNo--5-Phase |, VIP Road, Opp. Haldiranj
(Air Port) Kolkata, West Bengal - 700052

Address Other Than R/O: 103, Hubtown Solaris, N
S—Phadke—Marg—Andheri (East) Mumbai}
Maharashtra - 400069

6.| Insolvency commencement date in | 19/05/2022
respect of Corporate Debtor

7. Estimated date of closure of insolvency | 15/11/2022
resolution process
8/ Name and registration number of thg Mr. Sushil Kumar Agrawal

Insolvency Professional acting as Interin] Registration No.
Resolution Professional IBBI/IPA-001/IP-P02136 / 2020-2021/1328

9! Address and e-mail of the Interim Resolutior] Avani Oxford, Phase 1, Block 2, Lobby 2 FlatNo. 4B
Professional, as registered with the Board | , 136 Jessore Road , Near Lake Town Swimming
Pool, Kolkata, West Bengal ,700055

Email - avafca@gmail.com

10 Address and e-mail to be used for AAAINSOLVENCY PROFESSIONALSLLP,
correspondence with the Interim Kolkata Office- Mousumi Co. Op. Housing Society}
Resolution Professional 15B, Ballygunge Circular Road, Kolkata- 700019

Email - ip.maxgrowoverseas@gmail.com

11, Last date for submission of claims 02/06/2022

12, Classes of creditors, if any, under clause(b) of N/A
sub-section (6A) of section 21, ascertaineg
by the Interim Resolution Professional

13, Names of Insolvency Professionals identified tx N/A
act as Authorised Representative of creditors i
a class (Three names for each class)

14, (@) Relevant Forms and (b)Details of (a) https://www.ibbi.gov.in/nome/downloads
" authorized representatives are available] (b) N/A

AGRIWISE FINSERV LIMITED
(ERSTWHILE STARAGRI FINANCE LIMITED)

A wholly oaned subsidany of Star Agnwarehousng and Collxteral Management Lid
CIN : UGSI0aWH1985PLC2E7097
Regd. Office: Sabhar Plaza Complex, & 601-604, Bonanza, Mear Chakala Metro station,
Andban East, Mumbai S00058
Phame: 0240467777 | Fa : (E2-4046TF8E | Weboaww agrivise. com
Email : info @ agriviza com
EXTRACT OF AUDITED AINANCIAL RESULTS FOR THE QUARTER AND YEAR
ENDED 315T MARCH, 20&2
{Emount Rupees in Lakhs)

Crarier Year Yiar
Partlculars pnded orvhed endid
I March o Nanch 31 March
a2 2 2021

Tatal income Inam Dperaliang B4ETRE 4 5 &2 B 1-1._"753

bt Pralit | (Loss) dor the period {before Tax,

Excaptional andor Exiraandinary tems| 27674 B78.94 484,75

Mt Pralil f [Lags) far the pericd balors tax

[ahar Exceptionat ardior Extraprdinary Rama) 27674 E7H.94 48475

eed Profl / (Loss) for the penod aftar 1ax

{atier Exceptioral and'or Extragrdinany ilems) 196 94 612,10 A37.55

Talal comprehersahe incoma far the parod

[Comprsing prafit for the pericd {after tax) and

othar camprahensive income (aler tad] 20524 321,68 31,75

Paid up Equity Shane Capital 15 000.00 15, 0000 15 000,00

Fezenges [eacliding Revakistion Rasane) 2,588.59 Z 059.55

Securtiss Premium Accounl . -

Wi worth 17,158.58 | 16.3549.68
1| Paid up Dl Capilal [ Ouitstanding Deal 1, 0000 1, 00000 1.000.00

Outstandiyg Redesmatila Pralerance Shares - - -
| Deot Equity Ratic. 0.3 .83 124

Eamings Per Share (ol Rs, 10/ pach)

(far continuing and discontrued cperations) -

{. Basi: 013 {41 0.2

2. Diliphesd: 013 .41 0.&2

Capial Hedemplicn Heserdss Nil M il

Denenhee Rademotion Resanie (Aefer nota J) hd, A A
5 | Deit Sanvice Coverage Ratio (Aefernota 4] m HA A

Intesegl Serdce Coverape Balio (Beler pale 4) b, 1 A

Mote!

1} The abows is an axiract of the detaled format of unaudited quartedy financial resu®s far the
cpsarter and year éndied 3158 March, 3022 Bled wilh lhe BSE Limiled ender Beguladion 52 of The
SEB (Lsting and Criher Disclos re Aequirements] Aeouiaiors, 2095, The fullomal of the quarerdy
and yearty financial resulls is available on the wabsites of $he BSE Limitad and the Company
wibsile wWawagiwse com,

2} The abeve reaulls of the Company have been reviewed By the Audit Commitiee and approved by
tha Board of Ciraciors at their mesdng hald on 15h May, 20@3,

d)  Pursuand to Regulation 52 {4) of tha SEBI (Lsting and Cther Disclosurs Hequirements) Aeguiatons
2015, The pafipent dsdogures s besin miade 10 he BSE Limited and cin b ancasssd on e
Company website W, ADrsi2.cam.

4} As per Fule 18(70Yi} ol the Companies (Share Gapital and Dabantunes) Aules, 7014 the
Company, besrg MEFC, is mol required %0 creals debentune resdemglion resenve in espacl of
peivataly placed debantures.

&} The Compamy being MEBRC, this disclasure is not applicaibls pursisal fo Regulation 5204} of the
SEE (Listing and Oiher Digclosune Beguinements) Aegulatons, 2015

For Agriwlse Finsesy Limited
Sali-

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of 2
corporate insolvency resolution process of the MAXGROW OVERSEAS LIMITED on 19/05/2022.
The creditors of MAXGROW OVERSEAS LIMITED, are hereby called upon to submit their claimg
with proof on or before 02/06/2022 to the interim resolution professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All othef
creditors may submit the claims with proof in person, by post or by electronic means.

Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13
to actas authorised representative of the class in Form CA- N/A.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 21/05/2022 Mr. SUSHIL KUMAR AGRAWAL,

Kolkata: Reg No.: IBBI/IPA-001/IP-P-02136/2020-2021/13281

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India (Ligquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

HEMA ENGINEERING INDUSTRIES LTD
PARTICULARS DETAILS

NAME OF CORPORATE DEETCR |Hema Engineering Industries Lid
Date of Incorporaion of Corporate Deblor | 22/08/15987

Butherity under which Comparate Debler | Registrar of Companiss, Mew Delhi

is Incorporated Ragissansd
{ 4| Corporale kenkity Mo, / Limited Liskdity | UT421000L1987PLC029295
Hantification No, of Comporate Debilor

ekl pon| —=

Registered Office: Sachindanand Fam Housa, Kishangarh Vilage, Opp. Swimming Pool,
COA Sports Complex, Lane Green Svenue, Vasard Kunj, New Delki - 110070
Adminlstrative Office (As per MCA Website]: Gth Km Store, Delhi-Jaipur Highway, Dhanshera,
Rerwar - 1 22001 (Haryanal
Plant: 173 KM, Khantsa Read, Gurugram - 122001
Plant: Upparapali Village, Mathgondapalli Post, Thally Road, Hesur (Taminadu)
Plant; Mo 7136 717, Poonapali Vilage, Hosur [Tamiradu)
Plant; Pioi o 4, Salempur, Mehdood, -2, Haridwar{Liarakhand)
Plani; ¥nhasra Mo, 1384, SalempurMehdood-2, Haridwear | Uarakhand|
Plank: 153, Wilage Beldayod, Tehsl- Nafagarh [Himacha! Pradash)
Plani: Pioi Mo, 58 14, Sector-6, HSI0C, Grawsh Canlra, Bawal Disl. Rawan (Harana|
Plank: Piot Mo, G-77, Shed Mo 47, SI0C0 Indusinal Estate, Bakahur Dl Thruvallur-802003 | TH)
Plan; Pl o, 1601, al GIDE Halel, Tal-Halol, Det. Panchmahal, Gujaral-588350
Plant: Galk Km Stane, Delt Jaipur Highway, Village Sidhrawdi, Gurgaon-122413

| B | Dale of closure af Insolvency 1052022
Rasafulian Process
| 7| Liguidation commencement date 1042022
of Corporabe Delar
| & | Nama & Regsinaion Number of Insakency |Vikas Garg
|_|Professira acingas Liusator | Regn. No: IBBYIPA.001/P-PD100I2017-2U16I11733)
Address and Email of the liguicatar 8%, B3 Floar, Arunachal Bulding, 19
&5 reaislerad with tha Board Barakhamia Road, Naw Dalhi - 110001
Email; vikas@vamindia.in
{10 Address and e-mail o be usad for immacufate Ressluton Profeszionals Private Limited,
| | comespondence with the Eguidator Unit No. 111-112, First Floor, Tawer-8, Spazedpe
{Claims are to be senf to this address |Commercial Complex. Sectar-4/7, Sofina Hoad,
and email only| Gurgaan - 132013
_ Email: fiquidator. hemaenggagmail, com
{11.] Last date for submigsion of Claims 16/06/2022

{ Notice is herely given at the Mationsat Compary Law Triounal, Bench-1ll, Mew Deki has ondered e
commencament of iguidation of the Hema Engineering industries Lid an 1706872022,

| The slakehoidars of Hema Engineering Industries Lid ara hereby caled upan ba submd their clams

{ wiith proaf on ar before 16062022, bo the fgundaler &t the address menlianed agrst dam Mo, 10,

| The:financial creditors shall submit thair daims with proof by electronic means anly. All other creditons may

{ submil the claims with the proafin person, by post or by electronic means

Amiith Agarwal | Submission of false or misleading proaf of claims shall attract penalties, Vikas Garg

Flace : Mumbai Execulive Direclor | |Date - 2005 2002 Liguidator of Hama Enginesring Industries Lid

Date : ;19 May 2022 {DiM: 01140768) | |Place ; Gurugram Regn. No: IBENPA-001IP-PUM 050201 T-201 811733
indianexpress.com
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before taking a side.

Inform your opinion with
insightful perspectives.
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